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(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.1022/KOL/2013 A 

(19) INDIA  

(22) Date of filing of Application :02/09/2013 
(43) Publication Date : 

24/01/2020 

  

(54) Title of the invention : RUBBER COMPOSITION AND PNEUMATIC TIRE 
 

  

(51) 

International 

classification  

:C08L0007020000,C08K0007020000,B60C0001000000,C08L0009080000,C08L0009020000 

(31) Priority 

Document 

No  

:2012-193408  

(32) Priority 

Date  
:03/09/2012 

(33) Name 

of priority 

country  

:Japan 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)SUMITOMO 

RUBBER 

INDUSTRIES, LTD.  
      Address of Applicant 

:6-9, WAKINOHAMA -

CHO 3-CHOME, 

CHUO-KU, KOBE-SHI, 

HYOGO 651-0072 

JAPAN  

(72)Name of Inventor : 

   1)MIYAZAKI 

TATSUYA  
 

(57) Abstract : 

The present invention provides a rubber composition that allows uniform dispersion of microfibrillated plant fibers so as to improve 

the required performance for a tire in a balanced manner, and a pneumatic tire formed from the rubber composition. The present 

invention relates to a rubber composition prepared from a masterbatch obtained by mixing rubber latex, microfibrillated plant fibers 

and a cationic polymer, wherein 0.01 to 5 parts by mass of the cationic polymer is added per 100 parts by mass of a rubber component 

of the rubber latex. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831026577 A 

(19) INDIA  

(22) Date of filing of Application :17/07/2018 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : NANO-FIBROUS POLYELECTROLYTE COMPLEX FOR RAPID CONTROL OF HAEMORRHAGE. 
 

  

(51) 

International 

classification  

:A61L0026000000,A61K0047360000,A61L0027340000,C08K0005090000,A61L0027200000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)CHAIRPERSON, IPR CELL (PROF. 

ABANTI SAHOO)  
      Address of Applicant :NATIONAL 

INSTITUTE OF 

TECHNOLOGY,ROURKELA,ROURKELA, 

ODISHA, INDIA, 769008  

(72)Name of Inventor : 

   1)DEVENDRA VERMA  

   2)SABIR HOSSAIN 
 

(57) Abstract : 

This invention discloses polyelectrolyte complex as nano-fibrous aggregates of less than 100 nanometer diameter, which can cause rapid clotting of 

blood in less than 20 sec and almost instantaneous stoppage of bleeding in surface lacerations, aberration, incision etc. The invention also discloses 

the process of making such nano-fibrous polyelectrolyte complex through a self-assembly process, which can be carried out at room temperature 

using specific proportions of a polycationic biomaterial such as chitosan and a polyanionic biomalerial such as alginate and washed with tert-butanol 

to replace the water with alcohol and quick drying over hot surface. The disclosed haemostatic agent is hemocompatible, biodegradable and non-

cytotoxic and can be painlessly applied to or removed from the area of haemorrhage and will remain at the site of application after applying and will 

not flow away with the blood flow. It has application in rapid control of haemorrahage accidental trauma, gunshots, knife stabs etc. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831026697 A 

(19) INDIA  

(22) Date of filing of Application :17/07/2018 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : PROCESS FOR THE PREPARATION OF NOVEL SUNFLOWER OIL-DERIVED GEMINI SURFACTANTS OF 

NON-IONIC NATURE AND COMPOSITIONS THEREOF FOR ENHANCED OIL RECOVERY APPLICATION 
 

  

(51) 

International 

classification  

:E21B0043160000,C09K0008584000,A61K0009107000,C07C0229120000,C07H0015040000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF 

TECHNOLOGY (INDIAN SCHOOL 

OF MINES), DHANBAD  
      Address of Applicant :Dhanbad -

826004, Jharkhand, India  

(72)Name of Inventor : 

   1)DR. AJAY MANDAL  

   2)SHRI NILANJAN PAL  
 

(57) Abstract : 

Novel non-ionic gemini surfactants were synthesized using sunflower oil and their properties were evaluated for checking their suitability in oil 

mobility control in enhanced oil recovery (EOR) processes. The surfactantswere found to be effective emulsifiers as well as foaming agents. Critical 

micelle concentrations are found to be low with self-aggregation ability of gemini surfactant molecules at low concentrations. Desirable rheological 

properties of surfactants contained in the disclosed compositions are studied in aqueous solutions. Stable oil-in-water emulsions are prepared with the 

gemini surfactant(s) as emulsifiers, and showedfavorable viscosity-building properties. Foam-generating surfactant formulations were identified with 

the objective of achieving enhanced foamability and stability in air-aqueous systems. The Gemini surfactants are characterized by the general 

formula: whereinRô refers to the unreacted fatty acid organic chain of sunflower oil triglyceride in the gemini surfactant molecule and ósô is the 

spacer chain length (number of aliphatic methyl groups). In this invention, the aliphatic spacer length is chosen as 4 and 6 during synthesis process. 

However, the structural assignments discussed are not limiting, but rather provides a groundwork for furtherexperimental work with scope for 

variation in spacer length and functional properties. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831026896 A 

(19) INDIA  

(22) Date of filing of Application :18/07/2018 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : SPONTANEOUSLY SELF-ASSEMBLED NANOSHEETS FOR THE DETECTION OF ORGANIC VOLATILE 

CONTAMINANTS IN WATER 
 

  

(51) 

International 

classification  

:B82Y0010000000,C07D0221140000,C09B0057080000,A61K0041000000,B01J0020287000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)INDI AN INSTITUTE OF 

TECHNOLOGY, GUWAHATI  
      Address of Applicant :Indian 

Institute Of Technology Guwahati, 

Guwahati Assam India 781039  

(72)Name of Inventor : 

   1)IYER, Parameswar Krishnan 

   2)MEHER, Niranjan  
 

(57) Abstract : 

A OVCs detector based organic probe comprising of non-conjugated long alkyl chain substituted electron withdrawing naphthalimide core self-

assembled into fluorescent nanosheets like structures in water with AIE property. The strong interchain hydrophobic interactions between the long 

non-conjugated alkyl chains abolish the detrimental p-p interactions between the planar naphthalimide cores by pushing the rigid core out on the 

nanosheet surface and placed them in an amorphous phase. The fluorescent nanosheets enabled selective detection of xylene and mesitylene in water 

via a-PET mechanism energized by hydrophobic and electrostatic p-p interactions between the OVCs and naphthalimide cores. The introduction of 

long alkyl chain in the rigid aromatic core was found to be a vital yet simple strategy in the formation of smart nanostructures and could transform a 

classical aggregation caused quenching (ACQ) material into AIEgenic material. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831026915 A 

(19) INDIA  

(22) Date of filing of Application :18/07/2018 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : SILK SERICIN FOR SKIN CARE APPLICATION AND ITS PROCESS OF PREPARATION 
 

  

(51) 

International 

classification  

:A61Q0019080000,A61Q0017040000,A61Q0019020000,A61K0008970000,A61K0008670000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant :  

   1)Biman B. Mandal 
      Address of Applicant :Biomaterial 

and Tissue Engineering Laboratory, 

Department of Biosciences and 

Bioengineering, Indian Institute of 

Technology Guwahati, Guwahati-

781039, Assam, India  

   2)Jadi Praveen Kumar 
(72)Name of Inventor : 

   1)Biman B. Mandal 

   2)Jadi Praveen Kumar 
 

(57) Abstract : 

Silk sericin for skin care application and its process of preparation Abstract The antitumor activity and protective effect of silk sericin (SS) extracted 

from the cocoons of Bombyx mori (BM), Antheraea assamensis (AA), and Philosamia ricini (PR) against UVA and UVB radiation-induced oxidative 

damage, inflammation, skin cancer hyperpigmentation, skin aging, and wrinkling have been presented. SS which acted as a pro-oxidant in A431 cells 

resulted in apoptotic cell death by downregulating BCl-2 gene and protein expression along with upregulation p53 and cyt c gene expression. SS 

extracted from the cocoons of AA protected human keratinocytes (HaCaT) against UVA and UVB radiation-induced apoptotic death and 

downregulated inflammatory cytokines. AA sericin (AAS) protected SKH-1 female hairless mouse against UVB radiation-induced oxidative damage 

by upregulating intracellular glutathione activity and preventing DNA fragmentation and lipid peroxidation. Incubation of AAS with hyaluronidase 

and elastase inhibited their activity. PRS and AAS post-treatment enhanced collagen production in UVA and UVB irradiated human dermal 

fibroblast cells by upregulating procollagen (Col1a1 and Col1a2) gene expression and downregulating MMP-1 gene expression. PRS and AAS post-

treatment also downregulated gelatinase expression in UVA and UVB irradiated HaCaT. Incubation of mushroom tyrosinase with AAS and PRS 

inhibited its activity. AAS and PRS pre-treatment downregulated melanin production in UVA and UVB irradiated human melanoma (A375) cells by 

downregulating intracellular tyrosinase activity (except PRS pre-treated UVA-irradiated A375 cells). AAS showed potential antitumor effect along 

with suppression of elastase and hyaluronidase activity and also possesses better protective effect against UVA and UVB radiation-induced skin 

damage, hyperpigmentation, aging and wrinkling than PRS and BMS, respectively. AAS embedded cream would be used as a potential skin care 

cream, which would protect the skin from UV radiation-induced inflammation, oxidative damage of epidermal keratinocytes, aging, wrinkling and 

prevents skin roughness and enhances skin elasticity and moisture content. 
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(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.201831027252 A 

(19) INDIA  

(22) Date of filing of Application :20/07/2018 
(43) Publication Date : 

24/01/2020 

  

(54) Title of the invention : SELECTIVE HYDROGENATION OF CYCLIC DIENE TO CORRESPONDING CYCLIC MONO 

OLEFIN USING SONICATED RANEY NICKEL 
 

  

(51) 

International 

classification  

:C07C0007163000,C10G0045400000,C07C0005050000,C10G0045320000,C10G0070020000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant 

:  

   1)HALDIA 

PETROCHEMICALS 

LIMITED  
      Address of Applicant 

:Tower 1, Bengal Eco 

Intelligent Park 

(Techna), Block EM, 

Plot No 3, Sector V, Salt 

Lake, PO: Bidhan Nagar, 

District: North 24 

Paraganas, Kolkata 

700091, India  

(72)Name of Inventor : 

   1)Soumen Sensarma 

   2)Raj Kumar Datta  

   3)Sandip Kundu  

   4)Koushik Adhikary  

   5)Ranajit Ghosh 

   6)Atanu Biswas 
 

(57) Abstract : 

The present invention provides an improved and economical process for selective hydrogenation of cyclic di-olefins to their 

corresponding cyclic mono-olefins, essentially in presence of sonicated S1-modified Raney-Nickel as a highly active hydrogenation 

catalyst. 
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(12) PATENT APPLICATION PUBLICATION 
(21) Application 

No.201831027290 A 

(19) INDIA  

(22) Date of filing of Application :21/07/2018 
(43) Publication Date : 

24/01/2020 

  

(54) Title of the invention : A WELDING CONSUMABLE WIRE FEED GUIDE MINIMIZING MATERIAL DAMAGE DURING 

CONTINUOUS WELDING OPERATIONS 
 

  

(51) 

International 

classification  

:B23K0035020000,B23K0009173000,B23K0009120000,B23K0009073000,B23K0003030000 

(31) Priority 

Document 

No  

:NA 

(32) Priority 

Date  
:NA 

(33) Name 

of priority 

country  

:NA 

(86) 

International 

Application 

No 

        Filing 

Date  

:NA 

:NA 

(87) 

International 

Publication 

No  

: NA  

(61) Patent 

of Addition 

to 

Application 

Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 

Number 

        Filing 

Date 

:NA 

:NA 

 

  

(71)Name of Applicant 

:  

   1)BHARAT HEAVY 

ELECTRICALS 

LIMITED  
      Address of 

Applicant :with one of 

its Regional offices at 

REGION 

OPERATIONS 

DIVISION (ROD)Plot 

No.9/1, DJ Block 

3RDFLOOR, 

Karunamoyee, Salt Lake 

City, Kolkata-

700091,having its 

registered office at Bhel 

House, Siri Fort, New 

Delhi-110049, INDIA  

(72)Name of Inventor : 

   1)NAGARAJAN 

SURAJ 

   2)ADITYA  KUMAR  

   3)SUNDARAM 

SINGARAVELU  

   4)VELUSAMY 

RAMESH  

   5)ADAIKKAN 

VEERAPPAN 
 

(57) Abstract : 

The invention relates to single and multi-torch welding consumable wire feed guide for SAW and FCAW process in continuous 

welding operations. Earlier, the wire feed guide which was made of copper connects the machine and copper contact tip. This resulted 

in significant damage to the whole assembly owing to high heat input during continuous welding resulting in replacing the whole 

assembly frequently. Whereas welding consumable wire feed guide with modified design consists of three detachable parts made of 

dissimilar material to control heat transfer through the length. By using this, we achieve significant material savings through minimal 

damage and minimal stop-start of machine, minimal time to change the damaged parts during welding operations in SAW and FCAW 

machine to weld tube and fin in order to meet the requirements of reduced cycle time and early delivery of products to customers. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201831027493 A 

(19) INDIA  

(22) Date of filing of Application :23/07/2018 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : HANUMART: HOSPITALITY AMENITY NECESSITY UTILITY MART DRIVEN BY REAL TIME 

PERSON SPECIFIC DEMAND AND SUPPLY MODEL AND ENABLED BY ARTIFICIAL INTELLIGENCE 
 

  

(51) 

International 
classification  

:G06Q0030060000,G06N0003000000,G06Q0090000000,G06Q0030020000,G08B0031000000 

(31) Priority 

Document 
No  

:NA 

(32) Priority 
Date  

:NA 

(33) Name 

of priority 
country  

:NA 

(86) 

International 
Application 

No 

        Filing 
Date  

:NA 

:NA 

(87) 

International 
Publication 

No  

: NA  

(61) Patent 
of Addition 

to 

Application 
Number  

        Filing 

Date 

:NA 

:NA 

(62) 

Divisional to 

Application 
Number 

        Filing 

Date 

:NA 
:NA 

 

  

(71)Name of Applicant :  

   1)GAURAV TRIVEDI  
      Address of Applicant :Dr. Gaurav Trivedi, Associate 

Professor, G-008, Academic Complex, Department of 

Electronics and Electrical Engineering, Indian Institute of 
Technology Guwahati, Guwahati, 781039, India.  

(72)Name of Inventor : 

   1)GAURAV TRIVEDI  

   2)Anand Bulusu 

   3)Aakash Kumar 
 

(57) Abstract : 

E-Commerce remains as one of the key empowering advances of present-day buying and selling of products and services in the market. Since the penetration of Internet 

is growing exponentially on day-to-day basis even in the erstwhile socially and technologically isolated areas of the society. As the people of the society are becoming 
more and more empowered and tech-savvy, E-Commerce has spread its roots very deep in the culture of todayôs generation. Therefore, it has become vital to reach out 

even to the last man in the queue with the latest and the most recent technology with utmost simplicity so that anyone irrespective of his/her background, whether it is 

educational, social or technical, can enjoy its features and benefits uniquely optimized for him/her. The need of the hour is also to integrate diverse fields into a single 
platform to increase its outreach enabling user to perform various actions at the same time. Thus, the above mentioned features of future E-Commerce motivate us to 

design an innovative platform to help people migrate from E-Commerce (ECOMM) to E-Life (ELF). The concept of ELF has enabled us to design a simple, easy-to-

use, efficient, optimized as per userôs need, language independent, versatile platform HANUMART with its unique USER INTERFACE to make real time model of 
user demand and supply a reality. HANUMARTôS USER INETERFACE acts as a bridge between the most recent technologies and every person of the society, even 

those who till now were not able to enjoy the benefits of such technical advances of todayôs world. With our mission to enable even from an uneducated and naïve 

people to the educated and tech-savvy people to employ our indigenous E-Commerce/ELF platform for contributing in the mainstream economy of the country, 
HANUMART brings the most simple and user-friendly interface for E-Commerce/ELF on android platform and similar platforms till date. With our unique, 

customizable preference grid design, we incorporate userôs basic preferences in the parent group to support him/her to transform his/her life virtually. Details of the 

HANUMART are given in the description section. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201932046255 A 

(19) INDIA  

(22) Date of filing of Application :14/11/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : FUNGICIDAL COMBINATIONS 
 

  

(51) International classification  
:A01N37/00; 

A01N43/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:201631037704  

:04/11/2016 
 

  

(71)Name of Applicant :  

   1)UPL LIMITED.  
      Address of Applicant :Agrochemical Plant Durgachak Haldia 

Midnapore West Bengal  

(72)Name of Inventor : 

   1)FABRI, Carlos, Eduardo 

   2)SHROFF, Rajju, Devidas 

   3)SHROFF, Jaidev Rajnikant 

   4)SHROFF, Vikram Rajnikant  
 

(57) Abstract : 

A combination comprising a dithiocarbamate fungicide, a succinate dehydrogenase fungicide and at least one of ergosterol 

biosynthesis inhibitor fungicide or a quinone outside inhibitor fungicide. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201934016832 A 

(19) INDIA  

(22) Date of filing of Application :27/04/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : ACID GAS TREATMENT 
 

  

(51) International classification  :B01D53/14  

(31) Priority Document No  :201810804898.6  

(32) Priority Date  :20/07/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JIANGNAN ENVIRONMENTAL PROTECTION 

GROUP INC. 
      Address of Applicant :HARNEYS FIDUCIARY (CAYMAN) 

LIMITED, 4TH FLOOR, HARBOUR PLACE, 103 SOUTH 

CHURCH STREET, P.O. BOX 10240, GRAND CAYMAN KY1-

1002, CAYMAN ISLANDS  

(72)Name of Inventor : 

   1)LUO, Jing 

   2)QI, Lifang  
 

(57) Abstract : 

Apparatus and methods for treating acid gas, which utilizes multi-stage absorption cycle of ammonia desulfurization to treat acid tail 

gas after pre-treatment of the acid gas, thereby achieving the purpose of efficient and low-cost treatment of acid tail gas. The 

parameters of the acid tail gas may be adjusted by a regulatory system such that the enthalpy value of the acid tail gas is in the range 

of 60-850 kJ/kg dry gas, for example, 80-680 kJ/kg dry gas or 100-450 kJ/kg dry gas, to meet the requirements of ammonia 

desulfurization, and achieve the synergy between the acid gas pre-treatment and ammonia desulfurization. Furthermore, hydrogen 

sulfide may be converted into sulfur/sulfuric acid plus ammonium sulfate at an adjustable ratio. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201934027602 A 

(19) INDIA  

(22) Date of filing of Application :10/07/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : HEDDLE•  
 

  

(51) International classification  :C08G69/00 

(31) Priority Document No  :18 184 366.5  

(32) Priority Date  :19/07/2018 

(33) Name of priority country  
:EUROPEAN 

UNION 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Groz-Beckert KG 
      Address of Applicant :Parkweg 2, 72458 Albstadt, Germany 

(72)Name of Inventor : 

   1)Dr. Christian GERTH  

   2)Mario GUSENKO  
 

(57) Abstract : 

A heddle (100) made of a single strand, the heddle (100) comprising a shaft segment (102) having a first shaft end (104) and a second 

shaft end (106), a first tensile section (108) located on a first shaft end (104) and a second tensile section (110) arranged on the second 

shaft end (106), wherein the heddle (100) has a friction-reducing surface and at least one functional section (116, 118, 120) at the first 

tensile section (108) and/or at the second tensile section (110) ) with an increased roughness vis-à -vis the friction-reducing surface, in 

order to structurally and/or functionally improve the heddle (100).  

  

No. of Pages : 14 No. of Claims : 7 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5563 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201934029403 A 

(19) INDIA  

(22) Date of filing of Application :22/07/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : SEMICONDUCTOR DEVICE 
 

  

(51) International classification  
:H01L21/00; 

H01L29/10  

(31) Priority Document No  
:10-2018-

0085553  

(32) Priority Date  :23/07/2018 

(33) Name of priority country  
:Republic of 

Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(72)Name of Inventor : 

   1)Hyukwoo KWON  

   2)Ha-Young YI 

   3)BYOUNGDEOG CHOI  

   4)Seongmin CHOO 
 

(57) Abstract : 

A semiconductor device includes a substrate, a bottom electrode on the substrate, a first support layer on the substrate next to a 

sidewall of the bottom electrode, a dielectric layer covering the sidewall and a top surface of the bottom electrode, and a top electrode 

on the dielectric layer. The bottom electrode includes a first part having a plurality of protrusions that protrude from a sidewall of the 

first part. The first part of the bottom electrode may be on the first support layer. 
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(72)Name of Inventor : 
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   2)Dae-Jeong KIM  

   3)Ik-Joon CHOI 
 

(57) Abstract : 

According to an exemplary embodiment, a memory device may include a memory cell array that includes memory cells connected to 

word lines arranged in sequential order depending on a sequential change of a row address, a row decoder that, for each row address 

input to the row decoder, scrambles a first bit of the row address and a second bit of the row address depending on a selection signal, 

thereby forming a scrambled row address, decodes the scrambled row address, and selects the a word line from the word lines based 

on the scrambled row address, and an anti-fuse array that includes an anti-fuse in which a logical value of the selection signal is 

programmed. A first word line and a second word line of the word lines may be adjacent to each other, and a difference between a first 

value of the row address corresponding to the first word line and a second value of the row address corresponding to the second word 

line may be a value corresponding to the first bit. 
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(54) Title of the invention : MODEL TRAINING METHOD AND METHOD APPARATUS AND DEVICE FOR DETERMINING 
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   2)JIANG, Nan 
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(72)Name of Inventor : 

   1)JIANG, Nan 

   2)ZHAO, Hongwei 
 

(57) Abstract : 

Disclosed in the embodiments of the present application are a model training method and a method an apparatus and a device for 

determining data similarity the model training method comprising: acquiring a plurality of user data pairs the data fields of the two 

sets of user data in each user data pair having an identical part; acquiring the user similarity corresponding to each user data pair the 

user similarity being the similarity between the users corresponding to the two sets of user data in each user data pair; on the basis of 

the user similarity corresponding to each user data pair and the plurality of user data pairs determining sample data used for training a 

preset classification model; and on the basis of the sample data training the classification model to obtain a similarity classification 

model. The embodiments of the present application can implement rapid model training increasing model training efficiency and 

reducing resource consumption. 
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(54) Title of the invention : IMAGING PROCESSING METHOD AND DEVICE 
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(32) Priority Date  :20/07/2017 
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Box 847, George Town, Grand Cayman  

   2)JIANG, Nan 

   3)GUO, Mingyu 
(72)Name of Inventor : 

   1)JIANG, Nan 

   2)GUO, Mingyu 
 

(57) Abstract : 

Provided in embodiments of the present application are an image processing method and device. The method mainly comprises the 

following schemes: acquiring features of a plurality of images of a target object and standard features of the target object; and 

according to the similarity between the features of the plurality of images of the target object and the standard features of the target 

object determining among the plurality of images of the target object a trusted image of the target object the similarity between the 

features of the trusted image of the target object and the standard features of the target object satisfying a preset similarity 

requirement. The image processing method provided by the embodiments of the present application can be used in application 

scenarios such as image comparison identity recognition target object searching similar target object determination and the like. 
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(54) Title of the invention : METHOD FOR TRANSMITTING DMRS AND COMMUNICATION DEVICE 
 

  

(51) International classification  :H04L5/00  
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(32) Priority Date  :17/07/2017 
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        Filing Date 
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(72)Name of Inventor : 

   1)GE, Shibin 

   2)REN, Xiang 

   3)BI, Xiaoyan 
 

(57) Abstract : 

Provided in the present application are a method for transmitting DMRS and a communication device said method comprising: a 

communication device determines the current mode of a resource scheduling unit the current modes including a frequency hopping 

mode or an agglomeration mode the frequency hopping mode indicating that one part of the symbols in the resource scheduling unit is 

located in a first frequency band and the other part of the symbols is located in a second frequency band and the agglomeration mode 

indicating the aggregate transmission of a plurality of resource scheduling units; the communication device uses a DMRS pattern 

corresponding to the current mode to perform DMRS mapping or demapping the symbol position occupied by the DMRS in the 

DMRS pattern corresponding to the current mode being different to the symbol position occupied by the DMRS in a preset DMRS 

pattern. The embodiments of the present application can flexibly select the symbol location occupied by the DMRS on the basis of 

different modes and the embodiments of the present application can therefore meet the requirements of different modes enhancing 

network performance. 
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(54) Title of the invention : MAGNETIC SEPARATOR 
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   3)GEROLD, Carsten 
 

(57) Abstract : 

The invention relates to a magnetic separator (1) for the dry separation of material particles (5) with different magnetic susceptibilities 

wherein a rotatable cylinder (10) is provided with a magnetic device (20) arranged therein in a fixed manner and extending 

substantially along the length. A sorting chamber (30) is also provided which extends along at least part of the lateral surface (11) of 

the cylinder in a circumferential direction of the cylinder and parallel to the longitudinal axis (12) of the cylinder. The magnetic 

separator according to the invention has a means (50) for introducing the material particles into the sorting chamber in a dispersed 

manner and a means (60) for generating a conveying air flow (61) in the sorting chamber. A motor (18) is also provided to rotate the 

cylinder about its longitudinal axis wherein during operation the lateral surface of the cylinder is moved through rotation of the 

cylinder substantially normal to the direction of the flow of the conveying air. 
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(72)Name of Inventor : 

   1)GRASSIAN, Alexandra Rose 

   2)DREW, Allison 
 

(57) Abstract : 

The present disclosure provides treatment modalities e.g. strategies treatment methods patient stratification methods combinations and 

compositions that are useful for the treatment of disorders e.g. proliferative disorders such as certain cancer. Some aspects of this 

disclosure provide treatment modalities methods strategies compositions combinations and dosage forms for the treatment of cell 

proliferative disorders e.g. cancers with decreased activity or function or loss of function of SMARCA4 with a SMARCA2 antagonist. 
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(72)Name of Inventor : 

   1)WALLACE, Millard, F.  
 

(57) Abstract : 

The disclosure relates to forming shaped thermoplastic articles having smooth peripheries. Many thermoplastic articles have sharp 

edges formed upon molding or cutting the article from a feedstock sheet (e.g. following thermoforming). Such sharp edges can 

damage thin plastic films or flesh which they contact and smoothing the edges is desirable. Described herein are methods of forming a 

smooth periphery for such sharp-edged articles by rolling over the sharp edge. The smoothing operation is performed by forming a 

deflectable flange including a bend region separated from the potentially sharp peripheral edge by a spacer deflecting a portion of the 

deflectable flange and softening at least one bent portion of the deflectable flange to yield a smooth periphery upon cooling. A liner 

sheet may be attached to the feedstock sheet prior to during or after forming and can be peelable therefrom. 
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PROPERTIES 
 

  

(51) International classification  :A24F47/00 

(31) Priority Document No  :15/472966  

(32) Priority Date  :29/03/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/052140  

:28/03/2018 

(87) International Publication No  :WO 2018/178900  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAI  STRATEGIC HOLDINGS, INC.  
      Address of Applicant :401 North Main Street Winston-Salem, 

North Carolina 27101  
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   3)PHILLIPS, Percy D. 
 

(57) Abstract : 

The present disclosure relates to aerosol delivery devices (100) methods of forming such devices and elements of such devices. In 

some embodiments the present disclosure provides substrates for use in storing an aerosol precursor liquid and/or transporting the 

liquid to a heater (134230330430830) for vaporization. The substrates can be formed form fibers (500) that can provide improved 

absorbency and/or transport qualities. Multi-layer substrates (700) are also disclosed and can include a high absorbency layer (760) 

and a hydrophobic layer (770). 
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(57) Abstract : 

The invention relates to a water sensor for detecting water in gas oil filters comprising a first and a second electrode (1.1 1.2); a first 

and a second earth connection (3.1 3.2) for earthing the first electrode (1.1) and the second electrode (1.2); a first switch (4.1) arranged 

in the first earth connection (3.1); a second switch (4.2) arranged in the second earth connection (3.2); a first and a second current 

connection (2.1 2.2) for injecting a first current into the first electrode (1.1) and a second current into the second electrode (1.2); and a 

current-generating circuit (5) connected to the first electrode (1.1) and to the second electrode (1.2) by means of the first current 

connection (2.1) and the second current connection (2.2) respectively and designed to inject the first current into the first electrode 

(1.1) and the second current into the second electrode (1.2) the first current and the second current being the same. 
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(57) Abstract : 

In a fist aspect the invention relates to a method for controlling a pump (2) in connection with first activation of the individual pump 

(2) following a connection of the individual pump (2) to a power supply said pump (2) being configured to be connected to a Pump 

Network (1) comprising a plurality of pumps. The method is characterized by the steps of when connecting the individual pump (2) to 

the power supply causing the individual pump (2) to remain deactivated determining a value of at least one Operational parameter 

(OP) of the individual pump (2) determining a Reference input value (RIV) based on the determined value of said at least one 

Operational parameter (OP) utilizing the determined Reference input value (RIV) in a Random pause time function (RF) and obtaining 

a random Activation pause time (APT) as an output from said Random pause time function (RF) said output of the Random pause 

time function (RF) being within a predetermined range delimited by a minimum pause time and a maximum pause time and permitting 

activation of the individual pump (2) after said Activation pause time (APT) has elapsed. In a second aspect the invention also relates 

to a pump (2) and a pump network (1) comprising a plurality of such pumps (2). 
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   1)KIM, Donggun 

   2)KIM, Soenghun 

   3)JANG, Jaehyuk 
 

(57) Abstract : 

A 5G communication system or pre-5G communication system for supporting a higher data rate than that of a beyond 4G 

communication system such as an LTE is provided. A method by an apparatus for controlling buffers in a wireless communication 

system comprises storing information related to a packet in at least one of a first buffer or a second buffer transmitting data generated 

based on the packet and when an acknowledgement signal is received for the data discarding the information. 
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   9)HAVENSTEIN, Julia  
 

(57) Abstract : 

Apparatus for post-processing an audio signal comprising: a converter (100) for converting the audio signal into a time-frequency 

representation; a transient location estimator (120) for estimating a location in time of a transient portion using the audio signal or the 

time-frequency representation; and a signal manipulator (140) for manipulating the time-frequency representation wherein the signal 

manipulator (140) is configured to reduce or eliminate a pre-echo in the time-frequency representation at a location in time before the 

transient location or to perform a shaping of the time-frequency representation at the transient location to amplify an attack of the 

transient portion. 
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(57) Abstract : 

The invention relates to a system for assessing a health condition of a user comprises a sensor unit a monitoring unit and a storage 

unit. The sensor unit comprises at least one eye sensor. The at least one eye sensor is adapted to obtain an optical signal reflected from 

an eye and/or surrounding tissues of the user. The sensor unit can be mounted on a wearable device. The monitoring unit is connected 

to the sensor unit. The monitoring unit is adapted to derive data related to an eye activity of the user by processing the optical signal. 

The data related to the eye activity of the user is included in the optical signal. The storage unit is connected to the monitoring unit. 

The storage unit is adapted to store the derived data related to the eye activity of the user and recorded data. The monitoring unit is 

further adapted to obtain the recorded data from the storage unit. The monitoring unit is further adapted to assess the health condition 

of the user by comparing the recorded data with the derived data related to the eye activity of the user. Further the invention relates to 

a method for assessing the health condition of the user. 
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(57) Abstract : 

Systems and methods for applying a pilot tone to multiple spectral bands are provided. An initial signal is divided into multiple 

spectral bands. A pilot tone is applied to each of the spectral bands and then the signals are again combined for transmission. The pilot 

tones differ in some way for example in phase or frequency. 
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(57) Abstract : 

Disclosed is a mobile terminal comprising: a clock generator a first frequency-conversion circuit a first module a second frequency-

conversion circuit and a second module wherein the first frequency-conversion circuit performs frequency conversion on a clock 

signal generated by the clock generator so as to obtain a first clock signal and outputs the first clock signal to the first module; and the 

second frequency-conversion circuit performs frequency conversion on a clock signal generated by the clock generator so as to obtain 

a second clock signal and outputs the second clock signal to the second module. The mobile terminal of the present application has a 

better anti-electromagnetic interference capability. 
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(57) Abstract : 

Aspects of the disclosure pertain to systems and methods for multiplexing of low latency and latency tolerant communications. When 

low latency traffic pre-empts latency tolerant traffic in a first interval the pre-empted low latency traffic can be transmitted in a 

subsequent interval. There are multiple designs disclosed for notifying UE that are affected by the pre-emption events. The various 

designs include implicit or explicit notification that can be semi-static or dynamic. Examples of the notification include notification of 

that a pre-emption event occurs notification of the location of the pre-emption event notification of whether a supplementary 

transmission will occur and notification of the location of the supplementary transmission. 
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(57) Abstract : 

The present disclosure provides polynucleotide constructs for the modulation of target gene expression by aptamer-mediated 

ribonuclease cleavage of the target gene RNA and methods of using the constructs to modulate gene expression in response to the 

presence or absence of a ligand that binds the aptamer. The polynucleotide constructs contains a ribonuclease substrate sequence (e.g. 

an RNase P substrate) and a riboswitch comprising an effector region and an aptamer such that when the aptamer binds a ligand target 

gene expression occurs. 
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(57) Abstract : 

This frequency therapy device 10 is characterized by comprising a main device part 20 for passing a current corresponding to a 

predetermined voltage waveform between a pair of electrode pads 12 12 and a waveform memory 22 provided therein and storing a 

plurality of voltage waveforms at different frequencies and in that: the frequency therapy device 10 is configured so that the waveform 

memory 22 stores the waveforms in any of N waveform storage regions 22-1 to 22-N for each of N frequencies as waveform data 

comprising a square wave with a sampling frequency of 192 kHz or more and a number of quantization bits of 24 or more the 

waveform data is read from the waveform memory 22 for each frequency the waveform data is converted to an analog waveform by a 

D/A converter 24 during a preset time and a current corresponding to the voltage waveform is passed between the electrode pads 12 

12; and the waveform memory 22 repeatedly and successively stores the waveform data for every set time for each frequency. 
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(57) Abstract : 

To recognize a gesture and control a function in an electronic device an operating method of an electronic device includes the 

operations of detecting a change of a Radio Frequency (RF) signal emitted into a body using an RF sensor determining a gesture 

corresponding to the RF signal based on reference data corresponding to the gesture and executing a function of the electronic device 

corresponding to the determined gesture. 
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(57) Abstract : 

The present disclosure relates to a playing method and playing apparatus and a computer-readable storage medium which relate to the 

field of data processing. The playing method comprises: acquiring device movement information when taking a video and several 

frames in the video; acquiring an initial viewing angle and a current viewing angle of a playing terminal; determining according to the 

difference between the current viewing angle and the initial viewing angle and the device movement information a frame 

corresponding to the current viewing angle; and playing the frame corresponding to the current viewing angle. The present disclosure 

can determine according to the difference between a current viewing angle and an initial viewing angle and device movement 

information a frame corresponding to the current viewing angle thereby enabling played contents to change as a viewing angle of a 

playing terminal changes thus improving the convenience of user operation. 
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(57) Abstract : 

Disclosed are a method and apparatus for matching a high-dimensional image feature relating to the field of image retrieval. The 

method comprises: extracting a high-dimensional image feature of an image to be retrieved; dividing the high-dimensional image 

feature of the image to be retrieved into a plurality of low-dimensional image features; comparing the low-dimensional image features 

of the image to be retrieved with the cluster centre of each layer of low-dimensional image features of an image in a database; and 

determining according to a comparison result the degree of similarity between the low-dimensional image features of the image to be 

retrieved and those of the image in the database so as to retrieve from the database a feature matching the high-dimensional image 

feature of the image to be retrieved. The present disclosure can improve the accuracy of feature matching and can also improve the 

efficiency of high-dimensional image feature matching. 
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(57) Abstract : 

An embodiment of the present application provides a configuration method for a communication system the communication system 

comprising a primary node and a secondary node jointly providing services to a terminal. The method comprises: an secondary node 

generates configuration information of a signaling radio bearer (SRB) the SRB being used for transmitting a radio resource control 

(RRC) message between the secondary node and a terminal; the secondary node sends the configuration information of the SRB to a 

primary node so that the configuration information of the SRB is sent to the terminal by means of the primary node; and the secondary 

node receives a result that is generated by configuring the SRB by means of the configuration information of the SRB. In this way the 

SRB can be established on the secondary node for the transmission of an RRC message between the secondary node and the terminal 

thereby improving the efficiency of wireless resource management on the secondary node. 
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(57) Abstract : 

Provided are a communication method a core network device and an access network device. The method comprises: a core network 

device receiving a first message from an access network device wherein the first message carries information for indicating a slice 

supported by the access network device; and the core network device determining a location area identity list of a user equipment 

(UE) according to the information about the slice supported by the access network device. The communication method the core 

network device and the access network device in the embodiments of the present application enable the access network device and the 

core network device to inform each other of capability information about slices respectively supported thereby are simple to 

implement and can determine a location area identity list of a UE thereby avoiding sending a paging message within an unnecessary 

range. 
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(57) Abstract : 

Provided are a data processing method and device which are used for obtaining a PDCP PDU according to some correctly received 

RLC PDUs of the PDCP PDU. The method involves: acquiring N correctly received radio link control (RLC) protocol data units 

(PDUs) of a packet data convergence protocol (PDCP) PDU; and generating the PDCP PDU according to the N correctly received 

RLC PDUs wherein the PDCP PDU comprises M RLC PDUs N and M are positive integers and N < M. In this way the PDCP PDU 

can be generated according to some correctly received RLC PDUs of the PDCP PDU without needing to use all the RLC PDUs for 

combination so as to obtain one PDCP PDU such that the generation of the PDCP PDU is not affected even if an RLC PDU which 

does not need to be used is mistakenly received or lost. 

  

No. of Pages : 69 No. of Claims : 15 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5588 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937039210 A 

(19) INDIA  

(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : CONFIGURATION INDICATION AND ACK/NACK FOR MULTIPLE HARQ GRANT-FREE 

TRANSMISSION 
 

  

(51) International classification  :H04W72/04 

(31) Priority Document No  :62/475850  

(32) Priority Date  :23/03/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/CN2017/113291  

:28/11/2017 

(87) International Publication No  :WO 2018/171242  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District Shenzhen, Guangdong 518129  

(72)Name of Inventor : 

   1)CAO, Yu 

   2)MA, Jianglei 

   3)ZHANG, Liqing  

   4)GONG, Zhengwei 
 

(57) Abstract : 

Provided is a method in a user equipment the method comprising: as part of a HARQ process having a HARQ process ID transmitting 

an initial grant -free transmission and K-1 repetitions where K>=2. A pre-defined mapping of the HARQ process ID to at least one 

resource available for grant-free transmission is a function of K. 
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(57) Abstract : 

The present invention relates to the technical field of communications and provides a random access method and device to solve the 

problem of the prior art in which a user equipment unit cannot precisely select a resource on a non-anchor carrier to perform a random 

access. The method comprises: a user equipment (UE) unit measuring during a first measurement period T1 a reference signal 

receiving power (RSRP) W1 on an anchor carrier; the UE unit determining according to W1 a first coverage level; and the UE unit 

determining according to the first coverage level a first resource to be used by the UE unit to perform a random access on a non-

anchor carrier. 
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(57) Abstract : 

Embodiments of the present invention provide an uplink transmission method and device which relate to the technical field of 

communications and are capable of increasing the probability of a wireless access apparatus correctly receiving uplink data when UE 

performs uplink transmission on a non-scheduled resource. The method comprises: UE determining that a non-scheduled resource is 

to be used to perform uplink transmission; when a first TA value stored in the UE is invalid the UE updating the previously stored first 

TA value to a predetermined second TA value; and the UE using the second TA value to continue performing the current uplink 

transmission of the non-scheduled resource. 
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(57) Abstract : 

A fluid-based system for use in heating and/or cooling. In particular the system may have a fluid heating device (102) which may be a 

solar fluid heating device configured to heat a fluid. Heat from the heated fluid may be transferred to one or more cooling subsystems 

(104) or heating subsystems (106). A cooling subsystem (104) may be an absorption coolingsubsystem for example wherein heat may 

cause phase change of a refrigerant. A heating subsystem (106) may include a storage tank through which heated fluid may be 

circulated to heat the storage tank. A system of the present disclosure may include multiple cooling and/or heating subsystems 

(104106) for cooling and or heating a variety of different environments objects or materials. 
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(57) Abstract : 

A method and a device for recognizing descriptive attributes of an appearance feature determining by means of acquiring a location 

feature of an appearance feature of a target image the location of a part of a figure indicated by the appearance feature in a preset 

figure model. The location feature of the appearance feature is used for indicating the location of the part of the figure indicated by the 

appearance feature in a preset figure model so as to recognize a target region according to the location feature the target region 

comprising the part of the figure; then feature analysis is performed on the target region to recognize descriptive attributes of the 

appearance feature of the figure. The invention determines the location feature of an appearance feature having local attributes and 

selects for the appearance feature having local attributes a target region in a target image where a part of a figure indicated by the 

appearance feature is located as a recognition region for feature analysis. The invention reduces meaningless recognition regions 

simplifies the image processing operation process saves time for recognizing descriptive attributes and reduces the working load of 

computer image processing. 
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(57) Abstract : 

An antenna of a mobile terminal and the mobile terminal. At least two gaps are provided on a metal frame of the mobile terminal. The 

two gaps divide the metal frame into a first metal section a second metal section and a third metal section. A radiating unit of the 

antenna comprises the second metal section arranged between the two gaps a first conductor and a second conductor the first 

conductor and the second conductor respectively being connected to the second metal section. A feedpoint is connected to the first 

conductor via a matching network; a ground point is connected to the second conductor thus forming an annular antenna. Moreover an 

electrical length path of a current from the feedpoint to the second metal section is not equal to an electrical length path of the current 

from the ground point to the second metal section. In the described technical solution the feedpoint and the ground point are provided 

at a side of the center line of the metal sections and the radiating unit employs an annular structure to form the annular antenna thus 

changing the maximum point of an electric field to be away from the gaps of the metal frame reducing impact that a hand has on a 

modal electric field and increasing the performance of the antenna. 
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(57) Abstract : 

The present disclosure relates to systems and methods that are useful for controlling one or more aspects of a power production plant. 

More particularly the disclosure relates to power production plants and methods of carrying out a power production method utilizing 

different fuel chemistries. Combustion of the different fuel mixtures can be controlled so that a defined set of combustion 

characteristics remains substantially constant across a range of different fuel chemistries. 
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(57) Abstract : 

The present disclosure relates to apparatuses and methods that are useful for one or more aspects of a power production plant. More 

particularly the disclosure relates to combustor apparatuses and methods for a combustor adapted to utilize different fuel mixtures 

derived from gasification of a solid fuel. Combustion of the different fuel mixtures within the combustor can be facilitated by 

arranging elements of the combustor controlled so that a defined set of combustion characteristics remains substantially constant 

across a range of different fuel mixtures. 
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(57) Abstract : 

Systemmethod and a computer program product for analyzing power network data of an electrical power system. A method (100) a 

power network data analysis system (200) and a computer program product for analyzing power network data of an electrical power 

system (400) are provided. The power network data analysis system (200) obtains the power network data representing one or more 

parameters of electrical power being carried on the electrical power system (400) detects a power event on the electrical power system 

(400) from the power network data determines a cause of the power event based on the power network data by employing a power 

network data analysis logic and generates a recommendation associated with the power event for the electrical power system (400) 

based on the cause of the power event. The power network data analysis logic comprises determining a type of the power event based 

on power quality data and protection device data obtained from the power network data identifying a location of the power event 

based on the power quality data and analyzing the power event based on the power network data the type of the power event and/or 

the location of the power event. 
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(57) Abstract : 

The invention relates to an articulated chain comprising at least one inner plate (1) an outer plate (2) and a bushing (3) and a pin (4) 

forming a chain link wherein a labyrinth seal is provided between the outer plate (2) and the inner plate (1) which comprises at least 

one nose (41) and at least one groove (42) wherein the at least one nose (41) and the at least one groove (42) are designed having a 

length (LN) or depth (TN) between 10% to 50% of the average respective plate thickness (D) and wherein the labyrinth seal is 

designed such that in case of an overload of the articulated chain the flow of force within the articulated chain is redirected in part over 

the labyrinth surfaces formed by the at least one nose (41) and the at least one groove (42). 
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(57) Abstract : 

An eNB (100A) transmits to UE (200) an RRC message that sets a split bearer that passes through a SCG from a core network and 

that splits from the SCG to the eNB (100A) included in an MCG. The RRC message includes information element for permitting 

deactivation of the SCG under a predetermined condition. The UE (200) if the received RRC message includes the information 

element and a wireless link failure is detected in the received SCG deactivates the setting of a cell included in the SCG. 
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(57) Abstract : 

A method (700) and apparatus (110) provide for signaling of system information. Minimum system information (140) including at 

least cell access information to establish access with a cell (135) can be received the minimum system information (140) also 

including at least one indication indicating whether particular system information listed in scheduling information in the minimum 

system information (140) is being broadcasted or not being broadcasted. A system information request message (145) requesting 

transmission of non-minimum system information (150) if the at least one indication indicates the non-minimum system information 

(150) is not being broadcasted can be transmitted where the non-minimum system information (150) is not included in the minimum 

system information (140). The non-minimum system information (150) either in response to the transmitting of the system 

information request message (145) or in response to the at least one indication indicating whether particular system information is 

being broadcasted can be received. 
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(57) Abstract : 

Visual and auditory stimuli are provided to a patient to treat various neurological disorders or conditions and/or to provide improved 

mental or physical performance. The visual and auditory stimuli are provided by a wearable headset or sleep mask that may be 

comfortably worn by a user such as in bed to induce sleep. The wearable headset or sleep mask includes or works in cooperation with 

sensors that determine the state of the user and modify the operation of the headset for treating various disorders or contentions. 
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(57) Abstract : 

Provided in embodiments of the present application are a polar coding method and a coding device. The method comprises: acquiring 

information block to be transmitted and a target code length M of a polar code; determining the code length N of a parent code 

employed for polar coding insofar as the target code length M is greater than N if a coding parameter of the information block satisfies 

a preset criterion dividing a bit sequence of the information to be coded into p subsections independently polar coding the p 

subsections respectively to produce p coding bit sequences of which the length is the length of the parent code for the respective 

subsections performing rate matching with respect respectively to p coding results to produce p coding bit sequences of which the 

length is the target code length of the subsections; and merging the rate matched p coding bit sequences to produce a coding bit 

sequence of which the length is M where p is an integer greater than or equal to 2. The coding method reduces the number of times 

that a repeating rate matching solution is used thus mitigating performance loss brought forth by repetition. 
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(57) Abstract : 

An orbital single-brush machine comprising a frame (2) which rests on the floor and is provided with at least one movement handle 

(3); the frame being connected to a motor (4) which is adapted to actuate with combined rotary and orbital motion a work tool (5) that 

acts on the floor; the frame (2) comprising a first substantially plate-shaped footing (6) which is spaced apart from the floor and a 

second substantially plate-shaped footing (8) which supports the motor (4) and is arranged below the first footing (6) and is supported 

so that it can rotate freely by the first footing (6) about an oscillation axis (8a) that is substantially parallel to the floor and 

substantially perpendicular to the advancement direction of the machine. 
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(57) Abstract : 

The present invention relates to a polymeric particle having an average diameter from 300 nm to 1000 nm and comprising: an outer 

layer comprising a cross-linked polymer A and a first inner layer comprising a cross-linked polymer B distinct from the cross-linked 

polymer A wherein the cross-linked polymer A is obtainable by emulsion polymerisation of a reaction mixture comprising at least one 

(meth)acrylic monomer a cross-linking monomer A a polymerisation initiator and a chain transfer agent. 
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(57) Abstract : 

The present invention relates to polymeric particles for use as impact modifiers in curable (meth)acrylic resin compositions and a 

process for the preparation thereof. 
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   4)MURATA Katsuyuki  

   5)ONO Yuji  
 

(57) Abstract : 

According to the present invention water is separated into deuterium-depleted water and deuterium-concentrated water with ease and 

low cost. This method for producing deuterium-depleted water by removing heavy water and semi-heavy water from water is 

characterized by: supplying water vapor for a period of time to an adsorbent 11 that is obtained by adding to a carbon material at least 

one of metals belonging to Group 8 to 13 of the Periodic Table of the Elements as an additive metal and allowing the water vapor to 

adsorb onto the adsorbent 11 while passing the water vapor through the adsorbent 11; then bringing protium gas into contact with the 

adsorbent 11; and then additionally desorbing the water vapor adsorbed onto the adsorbent 11 and thereby recovering the same. 
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   5)FUJIMOTO, Masataka 
 

(57) Abstract : 

The production method for an aa-difluoroacetaldehyde hemiacetal (DFAL-ROH) according to the present invention comprises: a step 

in which a difluoroacid ester is reacted with hydrogen (H2) in a reactor in the presence of a base and a ruthenium catalyst to produce a 

mixture containing a DFAL-ROH; a step in which the mixture is neutralized thereafter the oxygen concentration inside the reactor is 

regulated to 5000 ppm or less under such conditions that the mixture is shielded from light and then distillation is conducted to obtain 

a mixture comprising the DFAL-ROH and a dimer and having a pH of 3.5-10.0; and a step in which an alcohol is added to the mixture 

after the oxygen concentration inside the reactor is regulated under light-shielding conditions thereby obtaining a DFAL-ROH-

containing mixture from which at least some of the dimer contained in said mixture has been removed or substantially all the dimer 

contained in said mixture has been removed. By the method a DFAL-ROH reduced in by-product content is efficiently obtained. 
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   8)PROKEIN, Peter 
 

(57) Abstract : 

An apparatus for processing an audio signal comprises a separator for separating a first portion of a spectrum of the audio signal from 

a second portion of the spectrum of the audio signal the first portion having a first signal characteristic and the second portion having a 

second signal characteristic. The apparatus comprises a first bandwidth extender for extending a bandwidth of the first portion using 

first parameters associated with the first signal characteristic for obtaining a first extended portion and comprises a second bandwidth 

extender for extending a bandwidth of the second portion using second parameters associated with the second signal characteristic for 

obtaining a second extended portion. The apparatus comprises a combiner configured for using the first extended portion and the 

second extended portion for obtaining an extended combined audio signal. 
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(54) Title of the invention : APPARATUS AND METHOD FOR DETERMINING A PREDETERMINED CHARACTERISTIC 

RELATED TO A SPECTRAL ENHANCEMENT PROCESSING OF AN AUDIO SIGNAL 
 

  

(51) International classification  :G10L25/69G10L21/038 

(31) Priority Document No  :17164360.4  

(32) Priority Date  :31/03/2017 
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      Address of Applicant :Hansastraße 27c 80686 München 
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   4)KARAM POURNIOTIS, Antonios 
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   6)HELLMUTH, Oliver  

   7)HERRE, Jürgen 

   8)PROKEIN, Peter 
 

(57) Abstract : 

An apparatus for determining a predetermined characteristic related to a spectral enhancement processing of an audio signal comprises 

a deriver configured for obtaining a spectrum of the audio signal and for deriving a local maximum signal from the spectrum. The 

apparatus comprises a determiner configured for determining a similarity between segments of the local maximum signal and 

comprises a processor for providing an information indicating that the audio signal comprises the predetermined characteristic 

dependent on an evaluation of the similarity. 
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(54) Title of the invention : COMMUNICATION METHOD AND TERMINAL FOR REALIZING DUAL-SIM DUAL-STANDBY 

AND DUAL -ACTIVE COMMUNICATION 
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(57) Abstract : 

The present application provides a communication method and a terminal for realizing dual-SIM dual-standby and dual-active 

communication and relates to the technical field of communications. The communication method and the terminal can realize dual-

SIM dual-standby and dual-active communication of a terminal supporting Dual-Receive Dual-SIM Dual-Standby (DR-DSDS) thus 

improving user experience. A specific solution is as follows: a terminal supporting dual-SIM dual-standby and single-active DR-

DSDS featuring dual-receive and single-transmit comprises a first SIM card interface and a second SIM card interface the first SIM 

card interface being configured to communicate with a first SIM card and the second SIM card interface being configured to 

communicate with a second SIM card. The method comprises: when the terminal is in a first communication connection receiving a 

paging request for establishing of a second communication connection; when the terminal receives the paging request for the second 

communication connection if the terminal has a voice packet of the first communication connection to be sent the terminal delaying 

responding to the paging request for establishing the second communication connection and if the terminal does not have a voice 

packet of the first communication connection to be sent the terminal responding to the paging request for establishing the second 

communication connection. 
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(57) Abstract : 

Provided by the present application is an interference measurement method wherein a first terminal sends an interference 

measurement signal on an interference measurement resource the interference measurement signal being a signal used for measuring 

interference between links in different directions the different directions comprising a downlink direction between the first terminal 

and a first network device and an uplink direction between a second terminal and a second network device; and the second terminal 

monitors the strength of the interference measurement signal according to information of the interference measurement resource and 

information of the interference measurement signal. On the basis of interference measurement the second terminal may also control 

power that is control the power of the second terminal in transmitting a data signal to the second network device according to the 

strength of the interference measurement signal. In addition also provided by the present application is a device related to interference 

measurement so as to ensure the application and implementation of the described method in practice. 
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(57) Abstract : 

Provided are a communication method and a network device and a terminal device thereof. The method comprises: sending downlink 

control information the downlink control information being used for indicating K times of transmission of a first transmission block 

wherein K is an integer greater than 1 and the K times of transmission satisfy at least one of the following conditions: the sizes of 

frequency-domain resources occupied by transmission at least twice during the K times of transmission are different and the sizes of 

time-domain resources occupied by transmission at least twice during the K times of transmission are different; and transmitting the 

first transmission blocks K times according to the downlink control information. In the method provided in the embodiments of the 

present application frequency-domain resources occupied by transmission at least twice during the K times of transmission are 

different or time-domain resources occupied by transmission at least twice during the K times of transmission are different and 

therefore resources can be rationally allocated for the K times of transmission thus improving the utilisation rate of resources. 
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(54) Title of the invention : DATA SENDING METHOD AND APPARATUS AND DATA RECEIVING METHOD AND 
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(57) Abstract : 

Disclosed in the present application is a data sending method. The method comprises: a sending end determines first resources 

according to a first parameter n n indicating the number of times of transmission of first information blocks the first resources being 

used for current transmission of the first information blocks and n being greater than or equal to 0; and the sending end transmits first 

data by means of the first resources the first data being data for current transmission which is obtained after the first information 

blocks are processed the first resources being contained in K preconfigured resources and K being an integer greater than 1. According 

to the data sending method provided in the present application the receiving end can determine the transmission order of received data 

and currently-received data and previously-received data are merged and decoded thereby improving the reliability of data 

transmission. 
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(57) Abstract : 

Methods and devices for enhancing the spectral efficiency and/or reliability of uplink transmission without grant are provided. Uplink 

transmissions without grant are transmitted by UEs or received by base stations in accordance with resource groups that map initial 

uplink transmissions without grant and non-zero numbers of re-transmissions without grant to sub-regions of a grant-free region of a 

time-frequency resource. 
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(57) Abstract : 

A low density foam material and methods for making such comprising self-assembled graphene oxide in foam is described having 

high performance acoustic absorption as well as increased moisture insulation and fire-retardant properties. The graphene oxide 

material is inserted or distributed within openings of open cell/pore foam material resulting in a novel foam material that has increased 

acoustic absorption properties. 
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   1)BARRET, Jean-Marc  
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   6)NICOLAS, Andr é 

   7)MESEURE, Didier 
 

(57) Abstract : 

The present invention relates to a human AMHRII-binding agent for its use for preventing or treating a lung cancer and especially a 

non-small call lung cancer (NSCLC) and even more especially a NSCLC selected in a group comprising epidermoid NSCLC 

adenocarcinoma NSCLC large cells NSCLC and squamous cell carcinoma NSCLC and neuroendocrine NSCLC. 
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   9)WATLING, Jason 
 

(57) Abstract : 

A polymer-prostaglandin conjugate comprising: a polymer backbone comprising a plurality of moieties of formula (I): where: T 

represents a triazole moiety; Q is independently selected at each occurrence and may be present or absent and when present represents 

a linking group; R is selected from the group consisting of linear or branched hydrocarbon; D is selected from prostaglandins; and L is 

a group of formula (II) wherein R5 is selected from hydrogen and C1 to C6 alkyl; (R) indicates the end of the group bonded to the R 

group; and (D) indicates the end of the group attached to the group D. 
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   7)MESEURE, Didier 
 

(57) Abstract : 

The present invention relates to a human AMHRII-binding agent for its use for preventing or treating a cancer selected in a group of 

cancers comprising colon cancer liver cancer hepatocellular carcinoma testis cancer thyroid cancer gastric cancer gastrointestinal 

cancer bladder cancer pancreatic cancer head and neck cancer kidney cancer liposarcoma pleuramesothelioma melanoma sarcoma 

brain cancer osteocarcinoma and leukemia. 
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   3)ISHIDA, Yukio  
 

(57) Abstract : 

Provided is a vibration damping device that is able to suppress vibration of a rotating body in a high-speed region and that enables the 

rotating body to accelerate up to the high-speed region reliably. This vibration damping device (1) for suppressing vibration of a 

rotating body (100) is equipped with: an automatic balancer (2) that cancels out an imbalance of the rotating body (100) when the 

rotating body (100) rotates; a fluid damper (4) that is able to rotate coaxially with the rotating body (100) and that is provided with a 

collision part (23) that collides with a fluid (22) sealed in a case (20) when the fluid (22) moves in the circumferential direction; and a 

relative rotation means (5) that causes the fluid damper (4) to rotate relative to the rotating body (100). 
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   2)AKIZUMI Hironobu  
 

(57) Abstract : 

Provided is a method for producing a curable composition for dental use comprising mixing a polymerizable monomer (A) a spherical 

filler (B) having an average primary particle diameter that falls within the range from 230 to 290 nm a spherical filler (C) having an 

average primary particle diameter that falls within the range from 100 to 500 nm and is different from that of the spherical filler (B) 

and a polymerization initiator (D) together. With respect to the number of particles constituting each of the spherical filler (B) and the 

spherical filler (C) 90% or more of the particles are present in a range of plus or minus 5% from the average particle diameter. The 

polymerizable monomer (A) the spherical filler (B) and the spherical filler (C) satisfy the conditions represented by the following 

formulae: nP < nFB and nP < nFC (wherein nP represents a refractive index of a polymer produced by polymerizing the 

polymerizable monomer (A) as measured at 25°C; nFB represents a refractive index of the spherical filler (B) as measured at 25°C; 

and nFC represents a refractive index of the spherical filler (C) as measured at 25°C). 
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   2)AKIZUMI Hironobu  
 

(57) Abstract : 

Provided is a curable composition which comprises a polymerizable monomer (A) spherical particles (B) having an average primary-

particle diameter in the range of 230-1000 nm and a polymerization initiator (C) wherein at least 90% of the individual particles 

constituting the spherical particles (B) lie in the range of ±5% based on the average primary-particle diameter and the polymerizable 

monomer (A) and the spherical particles (B) satisfy requirement (X1) shown by the relationship nP<nF (1) (nP indicates the 25°C 

refractive index of a polymer obtained by polymerizing the polymerizable monomer (A) and nF indicates the 25°C refractive index of 

the spherical particles (B).). When a 1 mm-thick cured object is formed from the curable composition and examined with a color-

difference meter using colored light then the color of the cured object measured on a black background has a Y value (Yb) according 

to the Munsell color system and the color of the cured object measured on a white background has a Y value (Yw) according to the 

Munsell color system the ratio therebetween Yb/Yw being within the range of 0.2-0.5. 
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   3)ZHAO, Yinan  
 

(57) Abstract : 

Disclosed are an information processing method and a terminal device wherein same are used for a network device to indicate a 

reserved resource and for the terminal device to process the reserved resource. Provided is an information processing method the 

method comprising: a terminal device receiving configuration information about a reserved resource sent by a network device; the 

terminal device determining according to the configuration information about the reserved resource whether a resource type of the 

reserved resource is a first-type reserved resource or a second-type reserved resource; and the terminal device determining according 

to the resource type a radio frequency processing mode on the reserved resource. 
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   2)ZHANG, Xi  
 

(57) Abstract : 

Provided in the present application are an information transmission method and device the method comprising: determining the time 

domain density of a phase-tracking reference signal (PTRS); determining the frequency domain density of the PTRS according to 

available bandwidth or determining the frequency domain density of the PTRS according to scheduling or an available resource block 

(RB); mapping the PTRS to one or more orthogonal frequency division multiplexing (OFDM) symbols according to the time domain 

density and the frequency domain density; and transmitting a signal comprising the OFDM symbol to which the PTRS is mapped. 

Also disclosed is a corresponding device. Employing the technical solution of the present application may prevent the number of 

PTRSes from jumping near a scheduling bandwidth threshold while taking into account the accuracy and spectral efficiency of 

common phase error estimation and may uniformly map a PTRS within scheduling or available bandwidth thereby reasonably 

configuring the PTRS. 
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(57) Abstract : 

The invention relates to a large manipulator for concrete pumps having a boom pedestal which is arranged on a chassis and can be 

rotated about a vertical axis of rotation having an articulated boom which is composed of at least two boom arms and which carries a 

concrete delivery line and having at least one hydraulic drive unit for pivoting at least one of the boom arms about a horizontal axis of 

rotation which unit comprises a hydraulic cylinder (154) and a piston (156) which is arranged so as to be movable in the hydraulic 

cylinder (154) and which has a piston rod (158) connected to said piston. Here a piston-side work volume (160) which can be charged 

with hydraulic liquid and a rod-side work volume (162) which can be charged with hydraulic liquid are formed in the hydraulic 

cylinder (154). According to the invention the large manipulator contains a hydraulic circuit arrangement (164) for driving the at least 

one hydraulic drive unit which circuit arrangement in a first switching state connects a first work connection (168) to the rod-side 

work volume (162) for feeding or removing the hydraulic liquid through a first fluid duct (170) and connects a second work 

connection (172) to the piston-side work volume (160) for feeding or removing the hydraulic liquid through a second fluid duct (174) 

and which circuit arrangement in a second switching state different from the first switching state separates the first work connection 

(168) from the first fluid duct (170) and in so doing connects the first fluid duct (170) to the second fluid duct (174) for feeding 

hydraulic liquid from the rod-side work volume (162) into piston-side work volumes (160). 
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(57) Abstract : 

An underdrain block for filtering water includes a top wall, a bottom wall, and two side walls connecting the top wall to the bottom 

wall to define an internal chamber. The bottom wall contains a plurality of orifices that allow liquid and solid materials to enter and 

exit the internal chamber. An underdrain filtering system can be formed by securing an underdrain lateral, which is formed from one 

or a plurality of underdrain blocks, to a filter floor. Also included is a method of preparing an underdrain lateral for providing even 

distribution of backwash water along the underdrain lateral and a method of validating even distribution of backwash water across an 

underdrain lateral. 
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(57) Abstract : 

A method of content transaction consensus includes receiving a request to initiate a transaction for play of video or audio content, the 

request being received from a data network connected device having a native player. The transaction is validated by consensus in a 

peer-to-peer network that maintains a distributed ledger, and a record of the transaction is stored in the distributed ledger only when 

the transaction is validated. The record including a reference file for the video or audio content with a plurality of player control 

parameter values and linking data for one or more designated content sources outside the peer-to-peer network. And the method 

includes providing access to the reference file by the data network connected device to enable the data network connected device to 

play the video or audio content using the reference file and a content data file. 
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(57) Abstract : 

The present application relates to the field of embedded subscriber identity module (eSIM) technology, and provides a multi-sim 

incoming call management method, an apparatus, a managed device and a server, which solve the problem of mistaken telephone 

connections. The method comprises: a managed device parsing an incoming call to obtain incoming call information, and determining 

a communication subunit corresponding to a called identifier, and then if the managed device has executed an incoming call blocking 

configuration for the communication subunit in response to a remote management command that is sent by an ES, then not responding 

to the incoming call event; or, a server receiving a remote management command that is sent by the ES, and deleting or freezing 

routing information corresponding to the identifier in response to the remote management command such that the communication 

subunit corresponding to the identifier in the managed device cannot respond to the incoming call event. The present application is 

applicable in a multi-sim incoming call management process. 
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(57) Abstract : 

Provided are a reference signal transmission method and transmission apparatus. The transmission method comprises: a network 

device acquiring reference information about a terminal device, wherein the reference information comprises at least one of an 

identifier of the terminal device and scheduling information about the terminal device; the network device determining, according to 

the reference information, transmission parameters of a phase tracking reference signal (PTRS) of the terminal device, wherein the 

transmission parameters comprise at least one of a sequence of the PTRS and a frequency domain location of the PTRS; and the 

network device transmitting the PTRS with the terminal device according to the transmission parameters. The reference signal 

transmission method and transmission apparatus provided in the embodiments of the present application can randomize the 

interference with a PTRS. 
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(57) Abstract : 

A first aspect provides a heat sink panel for receiving thermal energy from a photovoltaic panel. The heat sink panel comprises a 

shaped metal sheet, wherein at least part of the metal sheet is shaped into substantially parallel gutters. When attached to the 

photovoltaic panel, the gutters form channels between the heat sink panel and the photovoltaic panel. The gutters range from a 

proximal gutter end to a distal gutter end and the distal end and the proximal end comprise openings enabling an air flow through the 

gutters. Whereas known heat sinks comprise protrusions like parallel oriented fins, they do are not arranged to provide more or less 

closed channels at the back of the photovoltaic panel to enable a stream of air to flow through the channel. Channels do not have to be 

fully closed, smaller openings may be provided. An airflow may be provided by a chimney effect. 
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(57) Abstract : 

A pinch valve assembly is provided for compression of a fluid conduit comprising an assembly housing (1); an interchangeable 

compressor element (2); an interchangeable holder element (3) for holding a fluid conduit, the holder element facing the 

interchangeable compressor element; the valve assembly being configured such that the compressor element is moveable towards the 

holder element within the assembly housing for compression of a fluid conduit between the compressor and the holder elements. 

  

No. of Pages : 18 No. of Claims : 13 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5630 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937050851 A 

(19) INDIA  

(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : METHOD AND APPARATUS FOR IMPLEMENTING BEARER SPECIFIC CHANGES AS PART OF 

A CONNECTION RECONFIGURATION THAT IMPACTS THE SECURITY KEYS BEING USED 
 

  

(51) International 

classification  
:H04W12/04,H04W36/00,H04W76/19 

(31) Priority Document No  :62/524379  

(32) Priority Date  :23/06/2017 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2018/039184  

:23/06/2018 

(87) International 

Publication No  
:WO 2018/237374  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOTOROLA MOBILITY LLC  
      Address of Applicant :222 Merchandise Mart Plaza Suite 1800 

Chicago, Illinois 60654  

(72)Name of Inventor : 

   1)BASU MALLICK, Prateek  

   2)LOHR, Joachim 

   3)KUCHIBHOTLA, Ravi  
 

(57) Abstract : 

A method and apparatus provides a communication connection between a user equipment and a network entity including a plurality of 

radio bearers having security keys. A connection reconfiguration message is received (1002), which identifies bearer specific changes 

to be made to a subset of radio bearers including less than all of the plurality of radio bearers, that impact the security keys being used 

by the subset of radio bearers, where the connection reconfiguration message includes a bearer identification field that identifies the 

radio bearers included in the subset and a chaining counter. The requested changes are applied (1004) to the subset of radio bearers 

associated with the bearer identification field without resetting the communication connection with the communication network. 
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(57) Abstract : 

A washing machine is disclosed. In more detail, a drum provided in a washing machine is disclosed. A drum of a washing machine in 

which laundry is received to perform washing or dehydration comprises a plurality of outer side patterns formed to be embossed on a 

circumferential surface of the drum; an inner pattern formed on the circumferential surface of the drum and formed to be engraved by 

being surrounded by the plurality of outer side patterns; and a main through hole formed in the inner pattern. 
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(57) Abstract : 

Systems and methods for multilevel hysteresis current control for a cascaded multilevel converter having a plurality of power cells 

connected in series with a positive integer number of output voltage levels, and to control any shape of AC/DC current in the load, 

transfer electrical power from energy storage elements of the power cells to that load and recover the energy back to the storage 

elements. Systems and methods for voltage balancing on energy storage elements of the power cells to determine whether to inject 

energy into or extract energy from a selected storage element, and for zero switching state rotation technique of switching elements in 

each power cell of cascaded multilevel converter. 
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(57) Abstract : 

Disclosed is a 5G or a pre-5G communication system to support a higher data transmission rate than a system after a 4G 

communication system such as LTE. A wireless communication method by a terminal according to one embodiment may include the 

operations of: identifying information indicating a type of each of multiple wireless networks, a strength of each of signals received 

from the multiple wireless networks, respectively, and power consumption of the terminal; selecting one wireless network among the 

multiple wireless networks on the basis of the information and the strength of each of current signals received from the multiple 

wireless networks, respectively; and communicating with the selected wireless network. 
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(57) Abstract : 

A base station device according to the present invention is provided with a first transmission unit, a decoding unit, a re-transmission 

control unit, and a second transmission unit. The first transmission unit transmits a transmission block including a plurality of bit-

sequence blocks to a terminal. The decoding unit decodes a confirmation signal received from the terminal, said confirmation signal 

representing whether or not each of the plurality of bit-sequence blocks has been correctly received by the terminal. On the basis of 

the confirmation signal decoded by the decoding unit, the re-transmission control unit detects, from among the plurality of bit-

sequence blocks, a bit-sequence block that has not been correctly received by the terminal and generates a control signal for 

controlling reception processing of the terminal. The second transmission unit transmits the control signal to the terminal. The first 

transmission unit re-transmits, to the terminal, the bit-sequence block detected by the re-transmission control unit. 
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(57) Abstract : 

Ultrasonic surgical instrument having a handle assembly, a waveguide extending distally from handle assembly, an end-effector at 

distal end of the waveguide, and a clamp assembly removably mounted to the handle assembly. The clamp assembly includes a 

pivotally mounted clamp arm for pivotal movement with respect to the end effector, and is removably mounted to the handle assembly 

by axially aligned first and second bayonet mounts. Each of the bayonet mounts includes a female bayonet coupling having at least 

one bayonet slot configured to matingly receive a bayonet mounting pin of a male bayonet coupling, wherein the bayonet slots extend 

circumferentially about the longitudinal axis of the waveguide. A method of removing the clamp assembly of the ultrasonic surgical 

instrument is also provided, as well as an ultrasonic surgical shears instrument and a clamp assembly. 
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(57) Abstract : 

The present application provides a coding and decoding method and apparatus. The method comprises: a sending end performs 

polarized coding on first information to be coded, so as to obtain first coded information of a bit sequence length M, M being a 

positive integer; the sending end sends the first coded information on a first channel corresponding to the first information to be 

coded; the sending end performs polarized coding on second information to be coded, so as to obtain second coded information of a 

bit sequence length of 2M, the second information to be coded comprising the first information to be coded, and a difference between 

sequence numbers in ascending order, of information bits corresponding to the first information to be coded and corresponding 

sequence numbers of information bits from an (M+1)th bit position to a 2Mth bit position among information bits corresponding to the 

second information to be coded being M; and the sending end sends the second coded information on a second channel corresponding 

to the second information to be coded. Accordingly, the coding and decoding performance can be improved. 
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(57) Abstract : 

An uplink resource authorization method, comprising: a terminal receives configuration information from a network device, the 

configuration information comprising information of first and second uplink resources; and the terminal searches a search space for a 

downlink control channel so as to obtain authorization information. The search space comprises a first control channel candidate set 

when the downlink control channel carries the authorization information of the first (or second) uplink resource, and the search space 

comprises a second control channel candidate set when the downlink control channel carries the authorization information of the 

second (or first) uplink resource and/or the authorization information of a downlink resource. The first control channel candidate set is 

the same as the second control channel candidate set, or the first control channel candidate set is offset from the second control 

channel candidate set, and the number of control channel candidates in the first control channel candidate set is less than the number 

of control channel candidates in the second control channel candidate set. The described method reduces the instances of blind 

detection of a terminal by means of sharing search space or reducing the number of control channel candidates when carrying 

authorization information of uplink resources. 
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(57) Abstract : 

Disclosed are a method and device for generating a scrambling code sequence, which fall within the technical field of 

communications. The method comprises: determining a scrambling code sequence according to the configuration parameters of a 

transceiving point (TRP), the configuration parameters corresponding to different TRPs being different; and scrambling or 

descrambling data by using the scrambling code sequence. The present application is used for data transmission, and solves the 

problems in the prior art of user equipment being unable easily to obtain data transmitted by a TRP from among received data, and 

poor system performance, thus improving system performance. 
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(57) Abstract : 

A method for operating a user equipment (UE) includes receiving at least one of a configuration of a first group of one or more 

downlink (DL) signals, a configuration of a second group of one or more open-loop power control (PC) parameters, a configuration of 

a third group of one or more closed-loop PC parameters, or a configuration of a fourth group of one or more loop states, receiving a 

configuration of a PC setting, wherein the PC setting is associated with at least one of a subset of the first group, a subset of the second 

group, a subset of the third group, or a subset of the fourth group, selecting a transmit power level in accordance with the PC setting 

and a pathloss, wherein the pathloss is determined in accordance with a DL reference signal (SS) and a synchronization signal (SS). 
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(57) Abstract : 

The purpose of the present invention is to appropriately communicate UL control information in future wireless communication 

systems. The user terminal according to one embodiment of the present invention is characterized by having: a transmission unit that 

transmits UCI that includes a scheduling request (an SR) or UCI that does not include an SR; and a control unit that controls the 

transmission of UCI on the basis of whether different frequency resources are allocated to UCI that includes a SR and UCI that does 

not include an SR. 

  

No. of Pages : 66 No. of Claims : 6 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5641 

 

 

 

 

 

 

 

 

 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051115 A 

(19) INDIA  

(22) Date of filing of Application :10/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : FLAME RETARDANT COMPOSITION AND FLAME-RETARDANT RESIN COMPOSITION 

CONTAINING SAME 
 

  

(51) International classification  :C09K21/12,C08K3/32,C08L83/04 

(31) Priority Document No  :2017-134172  

(32) Priority Date  :07/07/2017 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2018/025407  

:04/07/2018 

(87) International Publication 

No  
:WO 2019/009340  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ADEKA CORPORATION  
      Address of Applicant :2-35, Higashiogu 7-chome, Arakawa-

ku, Tokyo 1168554 Japan 

(72)Name of Inventor : 

   1)INAGAKI, Yohei  

   2)ASAI, Kei 

   3)KOKURA, Genta 
 

(57) Abstract : 

A flame retardant composition which contains (A) a piperazine phosphate salt, (B) a melamine phosphate salt and (C) an oil having a 

siloxane bond and a specific gravity of 0.930 or more but less than 0.970 at 25°C, and which is configured to contain 0.01-5 parts by 

mass of the component (C) relative to 100 parts by mass of the total of the component (A) and the component (B). It is preferable that 

the flame retardant composition additionally contains (D) a methyl hydrogen silicone oil having a specific gravity of 0.970 or more 

but less than 1.01 at 25°C, wherein some of the side chains of a polysiloxane are composed of hydrogen atoms, in an amount of 0.01-5 

parts by mass relative to 100 parts by mass of the total of the component (A) and the component (B). 
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(57) Abstract : 

The present invention relates to a throttling locking valve (10) for a control valve used in tractor hydraulic lifters and having a body 

(20) and a locking screw (30) provided inside the body (20). As an improvement, the subject matter throttling locking valve (10) 

comprises a center opening (21) wherein the locking screw (30) is placed inside the body (20), and a screw thread (23) provided at the 

wall of the center opening (21) and at least one threaded part (32) provided on the locking screw (30). 
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(57) Abstract : 

The present invention relates to a control valve, for hydraulic lifters used on tractors, and having a body (10), at least one main inlet 

line (11) which transfers fluid into the body (10), and a check valve (23) for controlling the passage of fluid, coming from the main 

inlet line (11), to a cylinder line (14). 
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(57) Abstract : 

Described herein are an adaptable apparatus and methods for detecting the presence of a target substance in a liquid. For example, the 

adaptable apparatus can be a medallion that detects illicit drugs in a beverage. The adaptable apparatus comprises a detection unit 

comprising an indicator that is configured to display a signal upon the detection of an interaction with the target substance. In some 

examples, the adaptable apparatus can be attached to an implement. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051227 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : LIQUID ISOMERIZATION FOR METATHESIS PROCESS 
 

  

(51) International classification  :C07C7/163,C07C11/06 

(31) Priority Document No  :62/506047  

(32) Priority Date  :15/05/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/017957  

:13/02/2018 

(87) International Publication No  :WO 2018/212812  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TECHNIP PROCESS TECHNOLOGY, INC.  
      Address of Applicant :11740 Katy Freeway Houston, Texas 

77079 U.S.A. 

(72)Name of Inventor : 

   1)EVITT, Steven 

   2)VAN EGMOND, Cornelis F. 

   3)REICH, Veronique 

   4)SIMON, Yvon 

   5)DESTOUR, Bruno 
 

(57) Abstract : 

The present disclosure relates to processes for improved yields of propylene via metathesis, primarily from the conversion of C4and 

C5+ olefins obtained from steam or fluid catalytic cracking of hydrocarbons. In particular, the present disclosure relates to processes 

for preparing propylene by improved isomerization of 1-butene to 2-butene relative to the metathesis reaction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051335 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : MECHANICAL SYSTEM COMPRISING A SHAFT COUPLED TO A BEARING, AND METHOD 

FOR MANUFACTURING SUCH A SYSTEM 
 

  

(51) International classification  :F16C11/02,F16J1/16,F16C9/04 

(31) Priority Document No  :1756265  

(32) Priority Date  :03/07/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/051649  

:03/07/2018 

(87) International Publication No  :WO 2019/008266  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)H.E.F. 
      Address of Applicant :Avenue Benoît Fourneyron 42160 

ANDREZIEUX-BOUTHEON France 

(72)Name of Inventor : 

   1)DIEW, Mohamadou Bocar 

   2)GACHON, Yves René Alexis 

   3)PROST, Fabrice 
 

(57) Abstract : 

The present invention relates to a mechanical system (1), comprising a bearing (4) and a shaft (10) coupled to the bearing (4), 

especially for an internal combustion engine, being subjected to average contact pressures of less than 200 MPa. The shaft (10) has at 

least one area (12) provided with an anti-seizing surface coating (20), having a surface hardness at least twice that of the bearing (4), 

and a microtexturation (30) comprised of a set of individual microcavities (31), distributed in said area (12). The invention also relates 

to a method for manufacturing such a mechanical system (1). 

  

No. of Pages : 23 No. of Claims : 16 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5647 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051338 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : NONWOVEN COMPOSITE FOR HIGH TEMPERATURE APPLICATIONS REQUIRING LOW 

FLAMMABILITY, SMOKE, AND TOXICITY  
 

  

(51) International 

classification  
:D04H1/4209,D04H1/58,E04B1/74 

(31) Priority Document No  :62/533731  

(32) Priority Date  :18/07/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2018/042658  

:18/07/2018 

(87) International Publication 

No  
:WO 2019/018508  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ZEPHYROS, INC. 
      Address of Applicant :160 McLean Drive Romeo, MI 48065 

U.S.A. 

(72)Name of Inventor : 

   1)BUSH, Kendall 

   2)THOMPSON, Greg 

   3)CHAUT, Christophe 

   4)ENGEL, Marc  

   5)MOHAN, Varun  
 

(57) Abstract : 

A nonwoven composite for high temperature applications requiring low flammability, smoke, and/or toxicity, including a fibrous 

structure having one or more nonwoven material layers including a fiber matrix. The fiber matrix is formed from inorganic fibers in an 

amount of about 60 percent by weight or greater. The inorganic fibers in the fiber matrix are adapted to withstand temperatures of up 

to about 1150 °C. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051340 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : CAP FOR PACKING CONTAINERS INCLUDING AN INTEGRAL POWDER OR LIQUID 
 

  

(51) International 

classification  
:B65D51/28,B65D51/22,B65D47/36 

(31) Priority Document No  :2017902272  

(32) Priority Date  :15/06/2017 

(33) Name of priority country  :Australia 

(86) International 

Application No 

        Filing Date 

:PCT/AU2018/050581  

:12/06/2018 

(87) International Publication 

No  
:WO 2018/227242  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KAMBOURIS, Ambrosios 
      Address of Applicant :PO Box 10244 Mildura, Victoria 3500 

Australia 

(72)Name of Inventor : 

   1)KAMBOURIS, Ambrosios 
 

(57) Abstract : 

A cap for use with a container having a liquid food, the cap including a spout sealed at one end by a lid and at the other end by a foil 

and including a blister pack containing a component to be added to the liquid food at the time of consumption, the fully assembled cap 

adapted to be sealingly attached to the container having an opening sealed by a foil. Various mechanisms are proposed to break the 

foils of both the cap and the container to allow the component to be mixed with the liquid food. The cap may further include a seal to 

prevent ingress of particulates and/or water. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051369 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : SLIDING ELEMENT, IN PARTICULAR FOR A STRETCHING INSTALLATION AND/OR 

CONVEYOR CHAIN, AND ASSOCIATED STRETCHING INSTALLATION OR CONVEYOR CHAIN 
 

  

(51) International 

classification  
:B29C55/08,F16C33/16,B29C55/16 

(31) Priority Document No  :10 2017 115 175.3  

(32) Priority Date  :06/07/2017 

(33) Name of priority country  :Germany 

(86) International Application 

No 

        Filing Date 

:PCT/EP2018/062487  

:15/05/2018 

(87) International Publication 

No  
:WO 2019/007577  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BRÜCKNER MASCHINENBAU GMBH & CO. KG  
      Address of Applicant :Königsbergerstr. 5-7 83313 Siegsdorf 

Germany 

(72)Name of Inventor : 

   1)SWOBODA, Martin  

   2)HÄUSL, Tobias 

   3)KULINYAK, Em merich 

   4)KRAUS, Sebastian 

   5)MURNER, Georg 

   6)UNTERREINER, Markus  

   7)BAMBERGER, Werner  

   8)GIAPOULIS, Anthimos  

   9)BAUMEISTER, Michael  
 

(57) Abstract : 

The invention relates to a sliding element, in particular for a stretching installation and/or a conveyor chain, comprising graphite or 

electrographite, wherein the sliding element has pores which have an open pore size of = 7.5 % by volume, and wherein the particle 

size of the graphite particles used as a starting material for the sliding elements is between 3 µm and 15 µm. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051370 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : KINASE INHIBITORS AND USES THEREOF 
 

  

(51) International classification  :A61K31/437,A61K31/4439 

(31) Priority Document No  :62/507698  

(32) Priority Date  :17/05/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/033266  

:17/05/2018 

(87) International Publication No  :WO 2018/213632  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DENALI THERAPEUTICS INC.  
      Address of Applicant :161 Oyster Point Blvd. South San 

Francisco, California 94080 U.S.A. 

(72)Name of Inventor : 

   1)DE VICENTE FIDALGO, Javier  

   2)ESTRADA, Anthony A. 

   3)FENG, Jianwen A. 

   4)FOX, Brian 

   5)FRANCINI, Cinzia Maria  

   6)HALE, Christopher R.H.  

   7)HU, Cheng 

   8)LESLIE, Colin Philip  

   9)OSIPOV, Maksim 

   10)SERRA, Elena 

   11)SWEENEY, Zachary K. 

   12)THOTTUMKARA, Arun  
 

(57) Abstract : 

The present disclosure relates generally to compounds and compositions, intermediates, processes for their preparation, and their use 

as kinase inhibitors. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051371 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : USER EQUIPMENT, BASE STATION, AND RANDOM ACCESS CONTROL METHOD 
 

  

(51) International classification  :H04L27/26,H04W72/04 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/023650  

:27/06/2017 

(87) International Publication No  :WO 2019/003324  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NTT DOCOMO, INC.  
      Address of Applicant :11-1, Nagatacho 2-chome, Chiyoda-ku, 

Tokyo 1006150 Japan 

(72)Name of Inventor :  

   1)OHARA, Tomoya 

   2)HARADA, Hiroki  
 

(57) Abstract : 

User equipment according to an aspect of the invention is characterized by comprising: a setting information management unit that 

manages allocation information of OFDM symbol units relating to a RACH resource that can be used when transmitting a preamble; 

and a transmission unit that transmits the preamble in accordance with the allocation information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051372 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : IMPROVEMENTS IN OR RELATING TO CONTAINERS FOR FRAGRANCES 
 

  

(51) International classification  :B05B11/00,B05B7/24 

(31) Priority Document No  :1707924.5  

(32) Priority Date  :17/05/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/051304  

:15/05/2018 

(87) International Publication No  :WO 2018/211253  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VIVIANA LONDON LIMITED  
      Address of Applicant :Suite 2, The Hive Bell Lane, High 

Street Stevenage Hertfordshire SG1 3HW U.K. 

(72)Name of Inventor : 

   1)EDWARDS, Michael 
 

(57) Abstract : 

A container unit (2) including a plurality of sub-container portions (4) defining a plurality of chambers for containing a liquid 

substance, a mixing chamber (10) downstream of the sub-container portions, a selecting mechanism for selecting one or more liquid 

substances from the sub-container portions, and a spray actuator (6) for dispensing a single liquid substance product from one sub-

container portion or a mixture of liquid substances from two or more of the plurality of sub-container portions (4), wherein the sub-

container portions (4) are individually removable from the container unit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051373 A 

(19) INDIA  

(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : COMPOSITIONS AND METHODS FOR TREATING CANCER WITH ATYPICAL BRAF 

MUTATIONS 
 

  

(51) International 

classification  
:A61P35/00,A61P37/02,C12Q1/6886 

(31) Priority Document No  :62/506995  

(32) Priority Date  :16/05/2017 

(33) Name of priority 

country  
:U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2018/032755  

:15/05/2018 

(87) International 

Publication No  
:WO 2018/213302  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIOMED VALLEY DISCOVERIES, INC.  
      Address of Applicant :4435 Main Street, Suite 550 Kansas 

City, Missouri 64111 U.S.A. 

(72)Name of Inventor : 

   1)DECRESCENZO, Gary 

   2)WELSCH, Dean 

   3)SAHA, Saurabh 
 

(57) Abstract : 

The present invention provides, inter alia, methods, pharmaceutical compositions, and kits for treating or ameliorating the effects of a 

cancer in a subject, which harbors an atypical BRAF mutation (i.e. a non-V600E/K BRAF mutation), comprising an ERK inhibitor. 

Also provided are methods for identifying a subject having an atypical BRAF mutant cancer who would benefit from therapy 

comprising an ERK inhibitor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051424 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : METHOD AND APPARATUS FOR CONTROLLING PACKET TRANSMISSION 
 

  

(51) International 

classification  
:H04W28/04,H04W28/06,H04W12/04 

(31) Priority Document No  :10-2017-0076153  

(32) Priority Date  :15/06/2017 

(33) Name of priority 

country  
:Republic of Korea 

(86) International 

Application No 

        Filing Date 

:PCT/KR2018/006625  

:12/06/2018 

(87) International 

Publication No  
:WO 2018/230920  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)BAEK, Sangkyu 

   2)AGIWAL, Anil  

   3)KANG, Hyunjeong 
 

(57) Abstract : 

The purpose of the present invention is to provide a method for increasing data transmission efficiency when performing packet 

duplication. A method for a terminal in a wireless communication system according to the present invention comprises the steps of: 

performing protocol data convergence protocol (PDCP) duplication in which an identical PDCP protocol data unit (PDU) is 

transmitted to a base station through each of a first logical channel and a second logical channel; when a request for retransmission of 

the PDCP PDU which has been transmitted through the second logical channel is received from the base station, retransmitting the 

PDCP PDU to the base station; and when the PDCP PDU has been retransmitted a predetermined number of times or more, receiving, 

from the base station, information indicating deactivation of the PDCP duplication. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051426 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : HYDROPHOBIC SURFACE MODIFIED ALUMINAS AND METHOD FOR MAKING THEREOF 
 

  

(51) International classification  :C01F7/02,C09C1/40,C09C3/08 

(31) Priority Document No  :62/520163  

(32) Priority Date  :15/06/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/037007  

:12/06/2018 

(87) International Publication No  :WO 2018/231761  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SASOL (USA) CORPORATION 
      Address of Applicant :12120 Wickchester Lane Houston, TX 

77079 U.S.A. 

(72)Name of Inventor : 

   1)RABAIOLI, Maria, Roberta  

   2)MAI, Anthony  

   3)LOSCUTOVA, Ryan 
 

(57) Abstract : 

A method of producing a hydrophobic porous alumina by: i) providing a slurry comprising an alumina compound, the slurry having a 

pH equal to or greater than 7; ii) adding an organic composition comprising carboxylic acids with alkyl hydrocarbon chains having a 

carbon length less than 14 to the slurry to form an acidic modified slurry; the acidic modified slurry having a pH of between 3 and less 

than 7; iii) hydrothermally aging the acidic modified slurry to form a hydrothermally aged slurry; and iv) drying the hydrothermally 

aged slurry. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051459 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : BASE STATION DEVICE, TERMINAL DEVICE, WIRELESS COMMUNICATION SYSTEM, AND 

COMMUNICATION METHOD 
 

  

(51) International classification  :H04W52/54,H04W52/22 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2017/022208  

:15/06/2017 

(87) International Publication No  :WO 2018/229950  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FUJITSU LIMITED  
      Address of Applicant :1-1, Kamikodanaka 4-chome, 

Nakahara-ku, Kawasaki-shi, Kanagawa 2118588 Japan 

(72)Name of Inventor : 

   1)OHTA, Yoshiaki 

   2)KAWASAKI, Yoshihiro  

   3)ODE, Takayoshi 
 

(57) Abstract : 

A base station device (100) includes: a control unit (110) that determines, during communication, which of a first method and a 

second method is to be used for calculation of one term among a plurality of terms included in an equation for determining 

transmission power; and a transmission unit (140) that transmits notification information for issuing a notification of the calculation 

method determined by the control unit. Due to this configuration, effective wireless communication can be performed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051589 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : COMPOSITION FOR PRODUCING SHEET MATERIAL FOAM LAYER, SHEET MATERIAL 

INCLUDING COMPOSITION, AND PRODUCTION METHOD FOR SHEET MATERIAL 
 

  

(51) International classification  :C08L27/06,C08K3/26,C08K5/103 

(31) Priority Document No  :201710582639.9  

(32) Priority Date  :17/07/2017 

(33) Name of priority country  :China 

(86) International Application 

No 

        Filing Date 

:PCT/CN2017/097793  

:17/08/2017 

(87) International Publication 

No  
:WO 2018/113325  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QINGDAO SANYI PLASTIC MACHINERY CO., LTD  
      Address of Applicant :North Side of the Min'an Road 

Industrial Park in Jiaoxi Town Jiaozhou District Qingdao, 

Shandong 266000 China 

(72)Name of Inventor : 

   1)ZHOU, Yuliang 
 

(57) Abstract : 

The present application relates to a composition for producing a sheet material foam layer, said composition comprising a main 

component and an auxiliary component, the main component consisting of polyvinyl chloride (PVC) and calcium carbonate, the 

auxiliary component comprising a regulator, a stabiliser, a lubricant and a foaming agent, the various ingredients having the following 

parts by weight: 75 parts of the polyvinyl chloride, 75-80 parts of the calcium carbonate, 6-8 parts of the regulator, 3-5 parts of the 

stabiliser, 0.7-1.4 parts of the lubricant and 0.2-0.7 parts of the foaming agent. The ingredients for producing the foam layer and solid 

layers of a sheet material do not include glue-type substances, and a production process does not contain a glue composite coating 

process, which is very environment-friendly. In the sheet material produced by the present formulation and process, the foam layer is 

formed via polyvinyl chloride foaming, and the solid layers produced without polyvinyl chloride foaming are co-extruded on both 

sides of the foam layer to form a core layer of the sheet material, which has excellent compression, warping and shrinkage resistance, 

and is water-proof, moisture-proof and insect-proof. In addition, the process is simple. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051590 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : BISPECIFIC ANTIBODIES TO ROR1 AND CD3 
 

  

(51) International classification  :C07K16/28,A61P35/00 

(31) Priority Document No  :1710838.2  

(32) Priority Date  :05/07/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/051916  

:05/07/2018 

(87) International Publication No  :WO 2019/008379  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UCL BUSINESS LTD 
      Address of Applicant :The Network Building 97 Tottenham 

Court Road London W1T 4TP U.K. 

(72)Name of Inventor : 

   1)NATHWANI, Amit  

   2)GOHIL, Satyen 

   3)DELLA PERUTA, Marco  
 

(57) Abstract : 

There is described bispecific antibodies which selectively bind to Receptor Tyrosine Kinase Like Orphan Receptor 1 (ROR1) and the 

CD3 subunit of the T-Cell Receptor (TCR), their production and their use. Also described is the use of the bispecific antibodies in the 

treatment of cancer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051591 A 

(19) INDIA  

(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : ROR1 CAR T-CELLS 
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(57) Abstract : 

There is described a chimeric antigen receptor (CAR) which comprises an antigen binding domain which selectively binds to Receptor 

Tyrosine Kinase Like Orphan Receptor (ROR1), and its use. Also described is a T cell comprising the CAR and its use in the 

treatment of cancer. 
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(57) Abstract : 

Thereis described Receptor Tyrosine Kinase Like Orphan Receptor 1 (ROR1) antibodies that specifically bind a ROR1polypeptide, 

and their use. In particular, isolated monoclonal antibodies are described and their use in a number of applications, including in the 

detection, prevention and treatment of cancer. 
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(57) Abstract : 

The present invention provides a method that can produce hexagonal plate-shaped zinc oxide that is thin and presents little variation in 

particle size. The method according to the present invention for producing hexagonal plate-shaped zinc oxide includes: a step (1) for 

preparing a mixed slurry containing starting zinc oxide particles, a zinc acetate solution, and a chloride; and a step (2) for subjecting 

the mixed slurry provided by step (1) to thermal ageing at 60°C to 100°C. 
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(57) Abstract : 

This base station device comprises: a transmission unit that communicates with a plurality of user devices and transmits a plurality of 

radio signals to the plurality of user devices; and a control unit that arranges, in one or more of the plurality of radio signals, a periodic 

block including a synchronization signal and system information on the basis of the sub-carrier interval between the radio signals. 
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(57) Abstract : 

The invention relates to a method for authenticating an object (1), particularly a security element for securing value documents, ID 

documents and goods, and a security element, a security document, a scanner, an individualization apparatus and a server for a method 

of this kind. The method comprises the following steps: splitting a first code element into at least one first partial code element (21) 

and a second partial code element, saving the second partial code element, arranging the first partial code element (21) and/or a second 

code element (3) on and/or in the object (1), capturing the first partial code element (21) and the second code element (3) jointly by 

means of a scanner, extracting the first partial code element (21) and the second code element (3) from the data captured by the 

scanner, accessing the saved second partial code element using the second code element (3) as a key, checking whether the code 

element resulting from merging the extracted first partial code element and the stored second partial code element matches the first 

code element. 
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(57) Abstract : 

Disclosed herein are methods and systems for rapid detection of antibiotic resistance of a microorganism in a sample. A modified 

recombinant phage is also disclosed which comprises an indicator gene in the late gene region. The specificity of infectious agents 

allows a specific microorganism to be targeted, and an indicator signal may be amplified to optimize assay sensitivity. 
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(57) Abstract : 

The present disclosure relates to a communication technique for convergence of IoT technology and a 5G communication system for 

supporting a higher data transfer rate beyond a 4G system, and a system therefor. The present disclosure can be applied to intelligent 

services (e.g., smart homes, smart buildings, smart cities, smart or connected cars, health care, digital education, retail business, and 

services associated with security and safety) on the basis of 5G communication technology and IoT-related technology. Disclosed are 

a method and an apparatus for improving mobility-related performance when a dual connectivity is performed using dual RRC. 
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(57) Abstract : 

Methods and systems for communicating according to an automatic repeat request, ARQ, scheme, and/or hybrid ARQ, HARQ, 

scheme are provided. A method may comprise: performing a first data transmission on a dedicated resource on a first channel; 

simultaneously to the first data transmission or in a subsequent resource, performing at least one redundancy transmission. 
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(57) Abstract : 

The present disclosure relates to a communication technique for convergence of IoT technology and a 5G communication system for 

supporting a higher data transfer rate beyond a 4G system, and a system therefor. The present disclosure can be applied to intelligent 

services (e.g., smart homes, smart buildings, smart cities, smart or connected cars, health care, digital education, retail business, and 

services associated with security and safety) on the basis of 5G communication technology and IoT-related technology. The present 

invention provides a method and an apparatus for buffering downlink data to a mobile initiated communication-only mode terminal. 
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(57) Abstract : 

Provided are a mounting bracket for an antenna information sensing unit, an antenna information sensing unit, and an antenna system. 

The mounting bracket for an antenna information sensing unit in the present application comprises: a main cross arm, a first clamping 

member and a second clamping member, wherein the main cross arm is respectively connected to the first clamping member and the 

second clamping member; the distance between the first clamping member and the second clamping member is adjustable; the first 

clamping member and the second clamping member are used for fixing the main cross arm to the top of an antenna; and the main 

cross arm is used for connecting to an antenna information sensing unit. The embodiments of the present application can implement 

the provision of an antenna information sensing unit on an antenna, and acquire parameter information, such as a mechanical angle 

and an azimuth angle, about the antenna in real-time; and since the distance between a first clamping member and a second clamping 

member of the mounting bracket for an antenna information sensing unit can be adjusted, different antenna sizes can be adapted to. 
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(57) Abstract : 

The present application provides a method, registration center and device for service discovery. The method comprises: receiving by a 

registration center a service discovery request sent by a first device, the service discovery request carrying target parameter 

information of a service required by the first device, and the target parameter information including at least one of information about a 

first transmission mode, information about a calling mode, information about a transmission protocol and information about a second 

transmission mode; determining by the registration center, according to a service parameter database, a target service corresponding to 

the target parameter information, the service parameter database being configured to store parameter information of different services 

of a second device; and sending by the registration center a service response message to the first device, the service response message 

including description information of the target service. According to the embodiment of the present application, the first device can 

find a suitable service through the parameter information supported by the service, thereby improving service quality. 
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(57) Abstract : 

Provided are a method for transmitting a signal, a terminal device and a network device. The method comprises: a terminal device 

determining a first transmission power according to the access situation of the terminal device at the current coverage level and/or a 

first power control parameter; and using the first transmission power to transmit a signal. The method for transmitting a signal, the 

terminal device and the network device in the embodiments of the present application can reduce interference to uplink transmission 

of other terminal devices. 
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(57) Abstract : 

In order to appropriately control resource allocation in a frequency direction with respect to a future wireless communication system 

in which the system bandwidth is expanded, a user terminal according to one embodiment of the present invention is provided with: a 

reception unit for receiving downlink control information; and a control unit for determining, on the basis of resource allocation 

information included in the downlink control information, the allocation of a DL shared channel and/or a UL shared channel on a 

resource block group (RBG) unit. A plurality of RBG size candidates is defined as the RBG size, and on the basis of information 

notified from a base station, the control unit selects a prescribed RBG size from a prescribed RBG set constituted by some of the RBG 

size candidates from among the plurality of RBG candidates, and determines the allocation. 
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(57) Abstract : 

Provided are bacterial strains, methods of culturing bacterial cells using synthetic quorum-regulated lysis, and uses thereof. 
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(57) Abstract : 

The purpose of the invention is to efficiently perform the measurement, while suppressing the increase of network-side processing 

load and/or signaling overhead. User equipment according to the invention is characterized by being provided with: a reception unit 

that receives SS block transmission information indicating a synchronization signal (SS) block transmitted in a serving cell; and a 

control unit that controls, on the basis of the SS block transmission information, the measurement of the serving cell during 

measurement times having a predetermined period. 
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(54) Title of the invention : BANK NOTE CONTAINER PROVISION SYSTEM 
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(32) Priority Date  :03/07/2017 
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        Filing Date 
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:29/06/2018 

(87) International Publication No  :WO 2019/007544  
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Germany 

(72)Name of Inventor : 

   1)JAKOBS, Andreas 

   2)KNICKREHM, Michael  

   3)KÖNIGER, Wolfgang 
 

(57) Abstract : 

The present invention relates to a device for receiving, temporarily storing and dispensing bank note containers and to a transport 

device which can be docked thereon. The present invention also relates to a system assembly having the proposed device and the 

proposed transport device. The invention also relates to a method designed for operating the system assembly and to a computer 

program product having control commands which execute the proposed method and operate the proposed system assembly. 
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(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD 
 

  

(51) International classification  :H04L27/26 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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:23/06/2017 
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(71)Name of Applicant :  

   1)NTT DOCOMO, INC.  
      Address of Applicant :11-1, Nagatacho 2-chome, Chiyoda-ku, 

Tokyo 1006150 Japan 

(72)Name of Inventor : 

   1)MATSUMURA, Yuki  

   2)TAKEDA, Kazuki  

   3)NAGATA, Satoshi 
 

(57) Abstract : 

The present invention appropriately transmits a UL signal in a future wireless communication system. This user terminal is 

characterized by having: a transmission unit for transmitting a sequence obtained from a reference sequence by using a cyclic shift 

associated with an uplink control information value; and a control unit for controlling the determination of the reference sequence and 

of a set which includes a plurality of cyclic shifts associated with each of a plurality of uplink control information candidate values, on 

the basis of parameters communicated by a wireless base station. 
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(54) Title of the invention : SYSTEM AND METHOD FOR CONTEXT BASED INTERACTION FOR ELECTRONIC DEVICES 
 

  

(51) International classification  :G06F3/16,G06F3/00,G06F3/01 

(31) Priority Document No  :62/509600  

(32) Priority Date  :22/05/2017 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/KR2018/005851  

:23/05/2018 
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        Filing Date 
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   1)YOGANANDAN, Arun Rakesh 

   2)AKIYOSHI, Kumi  

   3)MAUK, Tais C. 

   4)ZHUJIN, Chang Long 

   5)HONG, Jung-Won 
 

(57) Abstract : 

A method includes receiving a voice input at an electronic device. An ambiguity of the voice input is determined. The ambiguity is 

resolved based on contextual data. The contextual data includes at least one of: an image, a non-voice input comprising a gesture, a 

pointer of a pointing device, a touch, or a combination thereof. 
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(54) Title of the invention : METHODS AND MEASUREMENT SYSTEMS FOR PRECISELY EVALUATING A DEVICE 

UNDER TEST 
 

  

(51) International classification  :H04B17/10 

(31) Priority Document No  :17176398.0  

(32) Priority Date  :16/06/2017 

(33) Name of priority country  :EPO 
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        Filing Date 
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:14/06/2018 
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        Filing Date 
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(71)Name of Applicant :  

   1)FRAUNHOFER-GESELLSCHAFT ZUR F ÖRDERUNG 

DER ANGEWANDTEN FORSCHUNG E.V.  
      Address of Applicant :Hansastraße 27c 80686 München 
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   1)LEATHER, Paul Simon Holt 

   2)ASKAR, Ramez 

   3)SAKAGUCHI, Kei  

   4)HAUSTEIN, Thomas 

   5)RASCHKOWSKI, Leszek 
 

(57) Abstract : 

A method comprises defining a Center-of-Radiation Reference (CORR) for a device under test (DUT), the CORR indicating a 

reference origin of an electromagnetic wave pattern formable with the DUT; determining a 3-dimensional orientation information with 

respect to the CORR, the 3-dimensional orientation information indicating a direction of the electromagnetic wave pattern; and 

providing the CORR and the 3-dimensional orientation information to a measurement system. 
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(54) Title of the invention : BAGGER SAFETY SYSTEM 
 

  

(51) International classification  :B65B57/08 

(31) Priority Document No  :62/513520  

(32) Priority Date  :01/06/2017 

(33) Name of priority country  :U.S.A. 
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:PCT/US2018/035540  
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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:NA 
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(71)Name of Applicant :  

   1)AUTOMATED PACKAGING SYSTEMS, LLC.  
      Address of Applicant :10175 Philipp Parkway Streetsboro, OH 

44241 U.S.A. 

(72)Name of Inventor : 

   1)MILLER, Chris  

   2)STULTZ, Mark  
 

(57) Abstract : 

A bagger safety system includes a controller, a heating element, a light-emitting device, a light-detecting device and a backing 

assembly. The backing assembly includes a backing bar, a pair of reflectors and a seal backing element movably coupled to the 

backing bar by at least one mechanical force generating member so as to create a space between the seal backing element and the 

backing bar when no external force is applied to the mechanical force generating member. Light emitted from a light-emitting device 

reflects off the reflectors to the light-detecting device when no external force is applied to the mechanical force generating member. 

Movement of the seal backing element toward the backing bar prevents light emitted from the light-emitting device from reaching the 

light-detecting device and the controller controls movement of the backing assembly toward the heating element based on whether 

light from light-emitting device reaches the light-detecting device. 
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(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD 
 

  

(51) International classification  :H04W72/04 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(71)Name of Applicant :  

   1)NTT DOCOMO, INC.  
      Address of Applicant :11-1, Nagatacho 2-chome, Chiyoda-ku, 

Tokyo 1006150 Japan 

(72)Name of Inventor : 

   1)TAKEDA, Kazuki  

   2)NAGATA, Satoshi 

   3)MU, Qin 

   4)LIU, Liu  
 

(57) Abstract : 

The purpose of the present invention is to, inter alia, suppress degradation of communication quality and/or a reduction in resource 

usage efficiency even when an area (control resource set) for transmitting downlink control information is flexibly arranged. A user 

terminal provided with a reception unit for receiving a downlink signal, and a control unit for performing prescribed control on a 

monitor area for downlink control channel detection when the downlink signal is different from a signal that indicates downlink 

control information and the wireless resource of the downlink signal overlaps the monitor area for downlink control channel detection. 
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(33) Name of priority country  :Hungary 

(86) International Application 

No 

        Filing Date 
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   1)KONTA, Melinda  

   2)SUBA, Edit 

   3)DARÓCZI, T ünde Beáta 

   4)MAGOS, Zoltán 

   5)RAJSZKIN É LABOS, Ramóna 
 

(57) Abstract : 

The invention relates oral phamiaceuticai compositions for the modified release delivery of cariprazine (trans-N-{4-[2-[4-(2,3-

dichlorophenyl)-piperazin-l-yl] -ethyl]-cyclohexyl}-N,N- dimethylurea) or pharmaceutically acceptable salts thereof for less than daily 

dosing. The invention also relates to the use of said compositions in the treatment and/or prevention of pathological conditions which 

require the modulation of dopamine receptors. The invention also relates to the process for the preparation of said modified release 

pharmaceutical compositions. 

  

No. of Pages : 63 No. of Claims : 48 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5681 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201937051934 A 

(19) INDIA  

(22) Date of filing of Application :14/12/2019 (43) Publication Date : 24/01/2020 
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   2)VAN DER HEIDEN, Robertus Everardus Antonius 

   3)DE HELD, Edwin Martin  
 

(57) Abstract : 

Between individual phases of a three-phase alternating current source, AC to DC converters are provided. The DC outputs of the 

converters are switched in parallel. The DC output may have the same effective voltage as the input, or higher or lower. The AC to 

DC converters preferably comprise electronic converters. The converters are provided in a steel of aluminium cabinet, preferably an 

explosion-safe cabinet. The switching components of the converters and other dissipating components are provided in thermal contact 

with one or more inner walls of the cabinet and at one or more outer walls of the cabinet, one or more heat sinks are provided. A 

module thus created provide a safe and flexible module for power supply on, for example, an offshore platform. 
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(72)Name of Inventor : 

   1)LEE, Jun Se 
 

(57) Abstract : 

The present invention relates to a rice milling machine, and the purpose of the present invention is to provide a rice milling machine 

for processing rice treated by a rice polisher, the rice milling machine comprising: a body including a hopper disposed at the upper end 

on one side thereof so as to feed rice therein, and a discharge part disposed on the other side thereof so as to discharge processed rice 

therefrom; a mesh frame installed in the body so as to firmly support the load of a cover which is a housing constituting the body; and 

a processing means which is horizontally installed within the mesh frame so as to polish rice grains fed through the hopper by a 

rotational rubbing method to thereby process the rice grains while removing rice bran layers attached thereto, whereby the efficiency 

of rice processing (rice polishing) can be improved. 
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   6)BROSS, Benjamin 

   7)MARPE, Detlev 

   8)WIEGAND, Thomas 
 

(57) Abstract : 

A coding efficiency increase is achieved by using a common signalization within the bitstream with regard to both activation of 

merging and activation of the skip mode. That is, one of the possible states of one or more syntax elements within the bitstream may 

signalize for a current sample set of a picture that the respective sample set is to be merged and has no prediction residual encoded and 

inserted into the bitstream. Alternatively speaking, a common flag may commonly signalize whether the coding parameters associated 

with a current sample set are to be set according to a merge candidate or to be retrieved from the bitstream, and whether the current 

sample set of the picture is to be reconstructed merely based on a prediction signal depending on the coding parameters associated 

with the current sample set, without any residual data, or to be reconstructed by refining the prediction signal depending on the coding 

parameters associated with the current sample set by means of residual data within the bitstream. 
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   1)REUSCHL, Stefan 

   2)DÖHLA, Stefan 

   3)LECOMTE, J ÉRÉMIE  

   4)JANDER, MANUEL  

   5)FÄRBER, NIKOLAUS  
 

(57) Abstract : 

The invention relates to a time scaler (200; 340; 450; 866; 900; 1000) for providing a time scaled version (212;312;448;956) of an 

input audio signal (210; 332;442;910), wherein the time scaler is configured to compute or estimate (950; 1060) a quality of a time 

scaled version of the input audio signal obtainable by a time scaling of the input audio signal, and wherein the time scaler is 

configured to perform (954;1068) the time scaling of the input audio signal in dependence on the computation or estimation of the 

quality of the time scaled version of the input audio signal obtainable by the time scaling; wherein the time scaler is configured to 

time-shift a second block of samples with respect to a first block of samples, and to overlap-and-add (954;1068) the first block of 

samples and the time-shifted second block of samples, to thereby obtain the time-scaled version of the input audio signal, if the 

computation or estimation of the quality (q) of the time scaled version of the input audio signal obtainable by the time scaling 

indicates a quality which is larger than or equal to a quality threshold value (qmin); and wherein the time scaler is configured to 

determine a time shift (p) of the second block of samples with respect to the first block of samples in dependence on a determination 

of a level of similarity, evaluated using a first similarity measure, between the first block of samples, or a portion of the first block of 

samples, and the second block of samples, or a portion of the second block of samples, wherein the determined time shift (p) is an 

information describing a position of highest similarity; and  wherein the time scaler is configured to compute or estimate (950;1060) a 

quality (q) of the time scaled version of the input audio signal obtainable by a time scaling of the input audio signal on the basis of an 

information about the level of similarity, evaluated using a second similarity measure, between the first block of samples, or a portion 

of the first block of samples, and the second block of samples, time-shifted by the determined time shift, or a portion of the second 

block of samples, time-shifted by the determined time shift. 

  

No. of Pages : 99 No. of Claims : 30 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5685 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201938034268 A 

(19) INDIA  

(22) Date of filing of Application :26/08/2019 (43) Publication Date : 24/01/2020 

  

(54) Title of the invention : TIME SCALER, AUDIO DECODER, METHOD AND A COMPUTER PROGRAM USING A 
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   5)FÄRBER, NIKOLAUS  
 

(57) Abstract : 

The invention relates to a time scaler (200; 340; 450; 866; 900; 1000) for providing a time scaled version (212;312;448;956) of an 

input audio signal (210; 332;442;910), wherein the time scaler is configured to compute or estimate (950; 1060) a quality of a time 

scaled version of the input audio signal obtainable by a time scaling of the input audio signal, and wherein the time scaler is 

configured to perform (954;1068) the time scaling of the input audio signal in dependence on the computation or estimation of the 

quality of the time scaled version of the input audio signal obtainable by the time scaling; wherein the time scaler is configured to 

time-shift a second block of samples with respect to a first block of samples, and to overlap-and-add (954;1068) the first block of 

samples and the time-shifted second block of samples, to thereby obtain the time-scaled version of the input audio signal, if the 

computation or estimation of the quality (q) of the time scaled version of the input audio signal obtainable by the time scaling 

indicates a quality which is larger than or equal to a quality threshold value (qmin); and wherein the time scaler is configured to 

determine a time shift (p) of the second block of samples with respect to the first block of samples in dependence on a determination 

of a level of similarity, evaluated using a first similarity measure, between the first block of samples, or a portion of the first block of 

samples, and the second block of samples, or a portion of the second block of samples; and wherein the time scaler is configured to 

compute or estimate (950;1060) a quality (q) of the time scaled version of the input audio signal obtainable by a time scaling of the 

input audio signal on the basis of an information about the level of similarity, evaluated using a second similarity measure, between 

the first block of samples, or a portion of the first block of samples, and the second block of samples, time-shifted by the determined 

time shift, or a portion of the second block of samples, time-shifted by the determined time shift; wherein the first similarity measure 

is a cross correlation or a normalized cross correlation, or an average magnitude difference function or a sum of squared errors, and 

wherein the second similarity measure (q) is a combination of a cross correlations or of normalized cross correlations for a plurality of 

different time shifts; or wherein the second similarity measure (q) is a combination of cross correlations for at least four different time 

shifts. 
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(71)Name of Applicant :  
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Suwon-si, Gyeonggi-do 16677, Republic of Korea  

(72)Name of Inventor : 

   1)JUNG, Jungsoo 

   2)YU, Hyunkyu 

   3)CHANG, Youngbin 
 

(57) Abstract : 

A method by a base station, the method comprising: receiving, from a terminal, a signal measurement result based on a report 

configuration for each of beam groups, each of the beam groups including at least one beam pair; determining whether to reconfigure 

the beam groups based on the signal measurement result; reconfiguring the beam groups based on the signal measurement result based 

on determining to reconfigure the beam groups; and transmitting, to the terminal, beam group information related to reconfiguration of 

the beam groups. 
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(54) Title of the invention : OBTAINING CONTROL CHANNEL ELEMENTS OF PHYSICAL DOWNLINK CONTROL 

CHANNELS FOR CROSS-CARRIER SCHEDULING 
 

  

(51) International classification  :H04L27/26 

(31) Priority Document No  :61/748,694  

(32) Priority Date  :03/01/2013 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/KR2014/000063  

:03/01/2014 
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(71)Name of Applicant :  
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Suwon-si, Gyeonggi-do 16677, Republic of Korea 

(72)Name of Inventor : 

   1)PAPASAKELLARIOU, Aris  
 

(57) Abstract : 

The invention relates to a method by a base station for transmitting control information, the method comprising: generating control 

information for a terminal; determining control channel elements (CCEs) corresponding to physical downlink control channel 

(PDCCH) candidates based on a maximum number of PDCCH candidates for each cell; and transmitting, to the terminal, the control 

information based on the CCEs. 
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(54) Title of the invention : RANDOM ACCESS METHOD AND APPARATUS OF UE IN MOBILE COMMUNICATION 

SYSTEM 
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   4)JEONG, Kyeong In 

   5)CHO, Joon Young 
 

(57) Abstract : 

A method and an apparatus for performing random access and uplink transmission of a User Equipment (UE) supporting Carrier 

Aggregation (CA) are provided. The method includes determining (705) whether a Scheduling Request (SR) is pending, determining 

(710), when the SR is pending, whether an uplink transmission resource is available in a current Transmission Time Interval (TTI), 

determining (720), when the uplink transmission resource is not available, whether a Physical Uplink Control Channel (PUCCH) 

resource is configured for transmission of the SR, and initiating (725), when the PUCCH resource is not configured, a random access 

process in a primary cell. The random access method and apparatus of the present invention is advantageous to reduce the waste of 

transmission resources. 
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   4)SILZLE, ANDREAS  
 

(57) Abstract : 

The invention relates to a system, comprising a global equalization database, which defines an association between types of sound 

transducers and corresponding sets of equalization parameters and which is accessible by multiple apparatuses for processing an audio 

signal of multiple users, such that it is possible to share an equalization parameter setting identified by a user with other users; an 

apparatus (500) for processing an audio signal (522) for reproduction by a sound transducer (530), the apparatus comprising: an 

equalization parameter determinator (510) for determining a set (512) of equalization parameters; and an equalizer (520) configured to 

equalize an input audio signal (522), to obtain an equalized audio signal (524); wherein the equalization parameter determinator is 

configured to set the equalization parameters in dependence on a user input from a user interface; and wherein the equalization 

parameter determinator is configured to upload the set (512) of equalization parameters and an information about the sound transducer 

(530) to the global equalization database, which is accessible by multiple apparatuses for processing an audio signal of multiple users, 

such that it is possible to share an equalization parameter setting identified by a user with other users. 
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   2)DREISS, Andrea 

   3)SCHEVETS, Andrew 
 

(57) Abstract : 

Exchanger devices include a plurality of fixed exchange ducts and a rotating valve assembly for directing flow to and from the 

plurality of exchange ducts. Methods of exchanging pressure between fluid streams may include directing fluids through an exchange 

device and pressurizing a fluid in the plurality of exchange ducts of the exchanger device. 
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(54) Title of the invention : HEATING ELEMENTS FORMED FROM A SHEET OF A MATERIAL, INPUTSAND METHODS 

FOR THE PRODUCTION OF ATOMIZERS, CARTRIDGE FOR AN AEROSOL DELIVERY DEVICE AND METHOD FOR 

ASSEMBLING A CARTRIDGE FOR A SMOKING ARTICLE 
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(57) Abstract : 

The present disclosure relates to aerosol delivery devices such as smoking articles. An input for production of atomizers and atomizers 

formed from a sheet of a material are provided. The input may include a carrier and heating elements coupled thereto. The heating 

elements may include ends and interconnected alternating loops disposed therebetween. The heating elements may be coupled to a 

liquid transport element by bending the interconnected loops around the liquid transport element. The ends of the heating element may 

be coupled to heater terminals. Further, a cartridge for an aerosol delivery device including a base, a reservoir substrate, and an 

atomizer is provided. The atomizer may comprise a liquid transport element and a heating element. The atomizer may extend through 

a cavity through the reservoir substrate such that the heating element is positioned proximate an end thereof. Related methods are also 

provided.  
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   5)WIEGAND, Thomas 
 

(57) Abstract : 

A better rate distortion ratio is achieved by making interrelationships between coding parameters of different planes available for 

exploitation for the aim of redundancy reduction despite the additional overhead resulting from the necessity to signal the inter-plane 

prediction information to the decoder. In particular, the decision to use inter plane prediction or not may be performed for a plurality 

of planes individually. Additionally or alternatively, the decision may be done on a block basis considering one secondary plane. 
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(54) Title of the invention : INTER-PLANE PREDICTION 
 

  

(51) International classification  :H04N19/186 

(31) Priority Document No  :na  

(32) Priority Date  :13/04/2010 
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        Filing Date 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application 
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        Filing Date 
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(71)Name of Applicant :  

   1)GE VIDEO COMPRESSION, LLC  
      Address of Applicant :8 Southwoods Boulevard, Albany, New 

York 12211, U. S. A.  

(72)Name of Inventor : 

   1)KIRCHHOFFER, Heiner  

   2)WINKEN, MARTIN  

   3)SCHWARZ, Heiko 

   4)MARPE, Detlev 

   5)WIEGAND, Thomas 
 

(57) Abstract : 

A better rate distortion ratio is achieved by making interrelationships between coding parameters of different planes available for 

exploitation for the aim of redundancy reduction despite the additional overhead resulting from the necessity to signal the inter-plane 

prediction information to the decoder. In particular, the decision to use inter plane prediction or not may be performed for a plurality 

of planes individually. Additionally or alternatively, the decision may be done on a block basis considering one secondary plane. 
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(54) Title of the invention : INTER-PLANE PREDICTION 
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York 12211, U. S. A.  

(72)Name of Inventor : 

   1)KIRCHHOFFER, Heiner  

   2)WINKEN, MARTIN  

   3)SCHWARZ, Heiko 

   4)MARPE, Detlev 

   5)WIEGAND, Thomas 
 

(57) Abstract : 

A better rate distortion ratio is achieved by making interrelationships between coding parameters of different planes available for 

exploitation for the aim of redundancy reduction despite the additional overhead resulting from the necessity to signal the inter-plane 

prediction information to the decoder. In particular, the decision to use inter plane prediction or not may be performed for a plurality 

of planes individually. Additionally or alternatively, the decision may be done on a block basis considering one secondary plane. 
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   2)JEONG, Kyeong In 
 

(57) Abstract : 

The invention relates to a method by a terminal, the method comprising: receiving, from a base station, radio resource control, RRC, 

connection reconfiguration information for configuring a secondary cell, SCell, wherein the RRC connection reconfiguration 

information includes an identifier of a timing advance group, TAG, to which the SCell belongs if the SCell does not belong to a 

primary TAG, PTAG, to which the PCell belongs and the RRC connection reconfiguration information does not include an identifier 

of a TAG for the SCell if the SCell belongs to the PTAG; receiving, from the base station, a medium access control, MAC, control 

element, CE, for activating the SCell; monitoring a physical downlink control channel, PDCCH, for the SCell based on the received 

MAC CE; receiving, from the base station, a PDCCH order for initiating a random access procedure on the SCell based on the 

monitoring; performing the random access procedure on the SCell based on the PDCCH order; and receiving, from the base station, a 

MAC CE including a timing advance command, TAC, for a TAG including the SCell based on the random access procedure. 
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(72)Name of Inventor : 

   1)BOJKOVA, Nina V.  
 

(57) Abstract : 

Provided is an epoxide functional, polymerizable composition comprising a reaction product prepared from a reaction mixture 

comprising: (a) a monomer comprising at least one ethylenically unsaturated ester functional monomer having an epoxide functional 

group; and (b) a compound having two or more thiol groups. The reactants (a) and (b) are reacted via a Michael addition reaction in 

the presence of a base to form an epoxide functional reaction product. Also provided is a thioepoxide functional polymerizable 

composition comprising a reaction product of the epoxide functional polymerizable composition described above and thiourea. Also 

provided are methods of preparing an optical article. 
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   2)ROHDE, Charles Alan 
 

(57) Abstract : 

A system for orienting particles in a microfluidic system includes one or more radiation pressure sources arranged to expose particles 

to radiation pressure to cause the particles to adopt a particular orientation in the fluid. A system for sorting particles in a microfluidic 

system includes a detection stage arranged to detect at least one difference or discriminate between particles in the fluid flow past the 

detection stage, and one or more radiation pressure sources past which the particles move sequentially and a controller arranged to 

switch radiation energy to cause a change in direction of movement of selected particles in the fluid flow to sort the particles. The 

particles may be biological particles such as spermatazoa. The radiation pressure may be optical pressure and may be from one or 

more waveguides which may extend across a channel of the microfluidic system. 
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(54) Title of the invention : METHOD AND APPARATUS FOR MAINTAINING SPEECH AUDIBILITY IN MULTI -CHANNEL 
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   1)MUESCH, Hannes 
 

(57) Abstract : 

In one embodiment the present invention includes a method of improving audibility of speech in a multi-channel audio signal. The 

method includes comparing a first characteristic and a second characteristic of the multi-channel audio signal to generate an 

attenuation factor. The first characteristic corresponds to a first channel of the multi-channel audio signal that contains speech and 

non-speech audio, and the second characteristic corresponds to a second channel of the multi-channel audio signal that contains 

predominantly non-speech audio. The method further includes adjusting the attenuation factor according to a speech likelihood value 

to generate an adjusted attenuation factor. The method further includes attenuating the second channel using the adjusted attenuation 

factor. 
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   6)XIA, Ningshao 
 

(57) Abstract : 

Provided are truncated human papillomavirus type 18 L1 proteins and virus like particles assembled from the L1 proteins. Also 

provided are the vaccines comprising the virus like particles and the use of the vaccines in prevention of cervical carcinoma. 
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(57) Abstract : 

The present invention discloses a multicast service reading method. The method includes: determining, by user equipment UE, 

multicast control channel MCCH configuration information, where the MCCH configuration information includes a multicast control 

channel identifier MCCH-RNTI and MCCH sending period information; determining, by the UE, MCCH sending time information 

according to the MCCH sending period information; reading, by the UE, an MCCH message according to the MCCH sending time 

information by using the MCCH-RNTI, where the MCCH message includes configuration information of a multicast service; and 

reading, by the UE, the multicast service according to the configuration information of the multicast service. Embodiments of the 

present invention further provide a multicast service sending method and a related device. The embodiments of the present invention 

help reduce waste of an MBSFN subframe. 
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(57) Abstract : 

There is provided a vehicle comprising a chassis, two surface-engaging front wheels, at least one surface-engaging rear wheel and a 

propulsion unit for driving either the front wheels or the rear wheel or wheels. Each front wheel being connected to the chassis by 

means of a front wheel support assembly, wherein the front wheel support assembly comprises a hydraulic cylinder associated with 

each front wheel. Each hydraulic cylinder comprises a housing connected to one of the chassis and the front wheel support assembly, 

and a piston connected to the other of the front wheel support assembly and the chassis. The piston is moveable within the housing and 

arranged to divide the hydraulic cylinder into first and second chambers each having respective ports arranged to allow hydraulic fluid 

to enter and exit the respective chamber, the ports of the first chambers of each hydraulic cylinder being in fluid communication and 

the ports of the second chambers of each hydraulic cylinder being in fluid communication such that movement of hydraulic fluid from 

the first or second chamber of one hydraulic cylinder to the respective first or second chamber of the other hydraulic cylinder 

displaces the pistons of the hydraulic cylinders in opposing directions relative to the respective housings to enable the vehicle to tilt.  
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   1)GALE, DAVID ANDREW  
 

(57) Abstract : 

There is provided a vehicle comprising a chassis, two surface-engaging front wheels, at least one surface-engaging rear wheel and a 

propulsion unit for driving either the front wheels or the rear wheel or wheels. Each front wheel being connected to the chassis by 

means of a front wheel support assembly, wherein the front wheel support assembly comprises a hydraulic cylinder associated with 

each front wheel. Each hydraulic cylinder comprises a housing connected to one of the chassis and the front wheel support assembly, 

and a piston connected to the other of the front wheel support assembly and the chassis. The piston is moveable within the housing and 

arranged to divide the hydraulic cylinder into first and second chambers each having respective ports arranged to allow hydraulic fluid 

to enter and exit the respective chamber, the ports of the first chambers of each hydraulic cylinder being in fluid communication and 

the ports of the second chambers of each hydraulic cylinder being in fluid communication such that movement of hydraulic fluid from 

the first or second chamber of one hydraulic cylinder to the respective first or second chamber of the other hydraulic cylinder 

displaces the pistons of the hydraulic cylinders in opposing directions relative to the respective housings to enable the vehicle to tilt.  
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(57) Abstract : 

The invention relates to a decoder for reconstructing a picture (10) which is subdivided into an array of CTBs (coding treeblocks) 

from a datastream (12) into which the picture is coded in units of slices (14) into which the picture (10) is partitioned, using WPP 

processing, wherein the decoder is configured to decode the slices (14) from the datastream (12) in accordance with a slice order (16), 

wherein each slice (14) comprises a slice address (400) addressing, along a CTB raster scan order, a CTB where a decoding begin of 

the respective slice within the picture (10) is and the decoder is configured to identifying entry points of WPP substreams into which 

the slices are grouped, by dentifying, using the slicesô slice address slices comprising a first syntax element of a CTB row in the CTB 

raster scan order; perform decoding using the CTB raster scan order and, when starting parsing a predetermined CTB, checking 

whether a CTB address of the predetermined CTB modulo an integer multiple of a width of the picture, measured in units of CTBs, is 

0 or 2, and if the CTB address of the predetermined CTB modulo the integer multiple of the width of the picture, measured in units of 

CTBs, is 2, store current states of CABAC context variables in a context table, and if the CTB address of the predetermined CTB 

modulo the integer multiple of the width of the picture, measured in units of CTBs, is 0, initialize the CABAC context variables using 

the context table, parallel decoding the WPP substreams with sequentially commencing the decoding of the WPP substreams in a 

staggered manner in accordance with the slice order. 
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(57) Abstract : 

The invention relates to a method by a user equipment, UE, in a wireless communication system, the method comprising: requesting, 

by a first layer of the UE, a second layer of the UE to establish a radio resource control, RRC, connection; identifying, if the UE 

receives an access barring parameter, whether an access barring is applied to a request for the RRC connection, transmitting a first 

random access preamble to a base station, if the access barring is not applied to the request for the RRC connection; receiving a 

random access response including backoff information; determining a backoff value based on the backoff information and a scaling 

factor; and transmitting a second random access preamble based on the backoff value. 
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(57) Abstract : 

A portable computing device includes at least a base portion of a lightweight material that includes at least a wedge shaped top case 

having a trough formed at an interfacing edge thereof. The trough includes a raised portion having a first contact surface and a 

receiving area, and a bottom case coupled to the top case to form a complete housing for at least a portion of the portable computing 

device for enclosing at least a plurality of operational components and a plurality of structural components. The portable computing 

device also includes at least a lid portion pivotally connected to the base portion by a hinge assembly. In the described embodiments, 

the lid portion has a display in communication with one or more of the plurality of components in said base portion by way of or more 

electrical conductors that electrically connect the base portion to the lid portion. 
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(57) Abstract : 

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a hybrid vehicle. The 

energy storage module comprises an enclosure, at least one battery array located within the enclosure, and an energy storage controller 

module located within the enclosure and electrically connected to the battery array. The energy storage controller module is further 

connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attached to a 

first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voltage connection 

terminals is configured to receive a high voltage conductor connected between the energy storage module and an inverter of the hybrid 

vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and one module 

functions as a slave module. 
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(57) Abstract : 

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a hybrid vehicle. The 

energy storage module comprises an enclosure, at least one battery array located within the enclosure, and an energy storage controller 

module located within the enclosure and electrically connected to the battery array. The energy storage controller module is further 

connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attached to a 

first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voltage connection 

terminals is configured to receive a high voltage conductor connected between the energy storage module and an inverter of the hybrid 

vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and one module 

functions as a slave module. 
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(57) Abstract : 

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a hybrid vehicle. The 

energy storage module comprises an enclosure, at least one battery array located within the enclosure, and an energy storage controller 

module located within the enclosure and electrically connected to the battery array. The energy storage controller module is further 

connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attached to a 

first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voltage connection 

terminals is configured to receive a high voltage conductor connected between the energy storage module and an inverter of the hybrid 

vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and one module 

functions as a slave module. 
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(57) Abstract : 

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a hybrid vehicle. The 

energy storage module comprises an enclosure, at least one battery array located within the enclosure, and an energy storage controller 

module located within the enclosure and electrically connected to the battery array. The energy storage controller module is further 

connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attached to a 

first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voltage connection 

terminals is configured to receive a high voltage conductor connected between the energy storage module and an inverter of the hybrid 

vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and one module 

functions as a slave module. 
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(57) Abstract : 

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a hybrid vehicle. The 

energy storage module comprises an enclosure, at least one battery array located within the enclosure, and an energy storage controller 

module located within the enclosure and electrically connected to the battery array. The energy storage controller module is further 

connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attached to a 

first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voltage connection 

terminals is configured to receive a high voltage conductor connected between the energy storage module and an inverter of the hybrid 

vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and one module 

functions as a slave module. 
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(57) Abstract : 

Anaerobic curing formulations for sealing and/or blocking screws, nuts, bolts and screw or sealing caps are described. The sealing 

formulation comprises at least one acrylic resin and phenoxy-polyethoxy sulphate. The self-locking formulation comprises at least one 

diacrylate, an acrylic resin, a microencapsulated polymerisation initiator and a microencapsulated polymerisation accelerator. A 

method is described for coating a polymerization accelerator to obtain a microencapsulated polymerisation accelerator. 
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(72)Name of Inventor : 

   1)OOE, Masahiro 
 

(57) Abstract : 

A conveyance device utilizing coupled wagons comprises: wagons (2-4) adjacent to the front and rear; and left-right pairs of coupling 

units (13a-14b) that couple the left and right side sections of each wagon. Each coupling unit is configured so as to freely switch 

between a coupled state, in which relative horizontal rotation around vertical axes (15, 18) of each left and right side section of 

wagons adjacent front and rear is allowed, and an uncoupled state. A first coupling control means (27) that operates at least one left or 

right side coupling means in each coupling unit of a traveling body (1) for conveyancing that enters is provided on an entrance side of 

a horizontal turn path section (7) in a travel path. As a result of the operation of this first coupling control means, a coupling unit on 

the inside in the curving direction of the horizontal turn path section (7) is in the coupled state, a coupling unit on the outside in the 

curving direction of the horizontal turn path section is in the uncoupled state, and the traveling body (1) for conveyancing can enter 

the horizontal turn path section (7). 
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(54) Title of the invention : A METHOD OF FABRICATING AN ELECTROCHROMIC DEVICE ON A SUBSTRATE AND AN 
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   2)ROZBICKI, Robert T.  

   3)BHATNAGAR, Yashraj  

   4)DIXIT, Abhishek Anant  

   5)PRADHAN, Anshu A 
 

(57) Abstract : 

A method of fabricating an electrochromic device on a substrate, the electrochromic device comprising a first transparent conducting 

layer, an electrochromic layer, a counter electrode layer, an ion conducting layer, and a second transparent conducting layer, the 

method comprising receiving the substrate with the first transparent conducting layer disposed thereon; depositing the electrochromic 

layer, the ion conducting layer and the counter electrode layer on the first transparent conducting layer; depositing the second 

transparent conducting layer thereon; and removing the electrochromic device from a peripheral region of the substrate, wherein the 

peripheral region is between about 1 mm and about 20 mm wide. 
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(54) Title of the invention : CODING OF A SPATIAL SAMPLING OF A TWO-DIMENSIONAL INFORMATION SIGNAL 

USING SUB-DIVISION 
 

  

(51) International classification  :H04N19/169 

(31) Priority Document No  :PCT/EP2010/054843  
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   5)SCHWARZ, Heiko 

   6)WIEGAND, Thomas 
 

(57) Abstract : 

Coding schemes for coding a spatially sampled information signal using sub-division and coding schemes for coding a sub-division or 

a multitree structure are described, wherein representative embodiments relate to picture and/or video coding applications. 
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(54) Title of the invention : CODING OF A SPATIAL SAMPLING OF A TWO-DIMENSIONAL INFORMATION SIGNAL 

USING SUB-DIVISION 
 

  

(51) International classification  :H04N19/169 

(31) Priority Document No  :PCT/EP2010/054843  

(32) Priority Date  :13/04/2010 

(33) Name of priority country  
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   1)KIRCHHOFFER, Heiner  

   2)WINKEN, MARTIN  

   3)HELLE, PHILIPP  

   4)MARPE, Detlev 

   5)SCHWARZ, Heiko 

   6)WIEGAND, Thomas 
 

(57) Abstract : 

Coding schemes for coding a spatially sampled information signal using sub-division and coding schemes for coding a sub-division or 

a multitree structure are described, wherein representative embodiments relate to picture and/or video coding applications. 
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(54) Title of the invention : CODING OF A SPATIAL SAMPLING OF A TWO-DIMENSIONAL INFORMATION SIGNAL 

USING SUB-DIVISION 
 

  

(51) International classification  :H04N19/169 

(31) Priority Document No  :PCT/EP2010/054843  

(32) Priority Date  :13/04/2010 
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   5)SCHWARZ, Heiko 

   6)WIEGAND, Thomas 
 

(57) Abstract : 

Coding schemes for coding a spatially sampled information signal using sub-division and coding schemes for coding a sub-division or 

a multitree structure are described, wherein representative embodiments relate to picture and/or video coding applications. 
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(57) Abstract : 

The invention relates to an encoder for encoding a video into a data stream, comprising: an inserter configured to:insert, into the data 

stream, an encoded binarized value of a motion vector difference, the motion vector difference representing a prediction error with 

respect to a motion vector used in motion-compensated prediction coding of a coding block of the video, wherein the binarized value 

of the motion vector difference includes a prefix bin string including a truncated unary code based on a cutoff value equal to two, and 

a suffix bin string including an Exp-Golomb code having a fixed order set to one, [Secs. 9.3.1, 9.3.4, Table 9-38] and insert, into the 

data stream, an index indicating a specific motion vector predictor of a set of motion vector predictors, wherein the set of motion 

vector predictors is determined based on motion vectors of neighbors of the coding block, and the motion vector difference is 

determined as a difference between the motion vector and the specific motion vector predictor [Secs. 7.3.8.6, 7.4.9.6, 8.5.3.2.6, 

8.5.3.2.7]. 
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(57) Abstract : 

The invention relates to an apparatus for communication in a communication system, the apparatus comprising: a transceiver; and a 

controller coupled with the transceiver and configured to: receive first information indicating at least two reference signal (RS) 

resources for at least two RSs, second information for providing quasi co-location (QCL) relationships between the at least two RS 

resources and demodulation reference signal (DMRS) ports, and third information indicating a cell index to which a RS resource is 

applied, receive downlink control information for scheduling of a downlink data channel, the downlink control information 

comprising QCL information indicating which RS resource among the at least two RS resources indicated by the first information is 

quasi co-located with at least one DM-RS antenna port related to the downlink data channel, and receive data on the downlink data 

channel, based on the first information, the second information, and the third information, wherein the at least one DMRS antenna port 

of the downlink data channel is quasi co-located with at least one RS in the RS resource indicated the QCL information. 
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(57) Abstract : 

A wireless terminal (30) capable of operating in a discontinuous mode comprising and method for operating such wireless terminal 

(30) facilitate measurements pertaining to position of the wireless terminal (30). The method includes receiving a message from the 

radio access network (20). The measurement request message is configured to indicate that measurements are to be performed by the 

wireless terminal on downlink signals transmitted by the base station or by the base station on downlink signals transmitted by the 

base station. The method further comprises, as a result of or after receiving the message, changing operation of the wireless terminal 

(30) from a discontinuous mode to a modified mode to facilitate performance of the measurements. Relative to the discontinuous 

mode at least one of following are shortened or eliminated in the modified mode: (i) the nonreception periods, and (ii) the non-

transmission periods. Changing from a discontinuous mode ¦ to a modified mode• includes one or more of: (1) changing mode of the 

wireless terminal (e.g., changing from a discontinuous mode [such as discontinuous reception (DRX) or discontinuous transmission 

(DTX)] to a continuous transmission mode); (2) changing from the discontinuous mode (a first discontinuous mode) to a modified 

discontinuous mode (a second discontinuous mode). 
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(57) Abstract : 

System for maintaining water quality in a large water body comprising: a chemical application system for dosing a flocculant into the 

water, wherein the chemical application system applies a flocculant to the water in the water body to maintain turbidity of the water 

below 2 NTU; a mobile suctioning device capable of moving along the bottom of the water body and suctioning a portion of water 

from the bottom containing settled solids; a filtration unit in fluid communication with the mobile suctioning unit, wherein the 

filtration unit receives the portion of water suctioned by the mobile suction unit; a degreasing system comprising a separation unit 

comprising a degreaser and skimmers for providing a surface water flow from the water body to the separation unit. the mobile 

suctioning device is activated before the increase in the bottomôs color black component exceeds 30% on a CMYK scale. 
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(57) Abstract : 

An object of the present invention is to provide a primer set useful for further improvement of sensitivity in detection or identification 

of bacterial species in a sample by a PCR method, a kit for PCR using the primer set and a method of detection or identification of 

bacterial species in a sample using the primer set, as well as to further improve sensitivity in detection or identification of bacterial 

species in a sample by conducting a PCR method using the primer set with a minimized contamination amount of bacterial nucleic 

acid. A primer set according to the present invention comprises at least one primer pair in seven primer pairs obtained by selecting one 

primer pair from each of Groups S1 to S7 consisting of specific primers in order to achieve the above objects. In addition, a kit for 

detection of bacterial species according to the present invention comprises at least one primer pair in seven primer pairs obtained by 

selecting one primer pair from each of Groups K1 to K7 consisting of specific primers. 
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(57) Abstract : 

The invention provides a method for making a smokeless tobacco composition that involves first forming a granulation mixture, 

granulating the granulation mixture, and then blending the resulting granules with further blending components. Thereafter, the 

material can be formed into a predetermined shape, such as by compression or extrusion. The acid component of the effervescent 

material is divided into two portions, the first portion added to the granulation mixture and the remaining portion added during the 

blending step. 
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(57) Abstract : 

The invention provides a method of making a multi-layer smokeless tobacco composition, comprising: (i) providing a core material 

having a substantially spherical shape; (ii) applying a first powder coating material and a binder solution to the core material to form a 

first coating layer; and (iii) applying a second powder coating material and a binder solution to the first coating layer to form a second 

coating layer, wherein one of the first and second coating layers is non-effervescent and comprises a tobacco material and the other of 

the first and second coating layers comprises an effervescent material. 
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(54) Title of the invention : ENTROPY ENCODING AND DECODING SCHEME 
 

  

(51) International classification  :H04N19/31 

(31) Priority Document No  :61/432,884  

(32) Priority Date  :14/01/2011 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2012/050431  

:12/01/2012 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:2292/KOLNP/2013  

:17/07/2013 
 

  

(71)Name of Applicant :  

   1)GE VIDEO COMPRESSION, LLC  
      Address of Applicant :8 Southwoods Boulevard, Albany, New 

York 12211, U.S.A.  

(72)Name of Inventor : 

   1)MARPE, Detlev 

   2)NGUYEN, Tung 

   3)SCHWARZ, Heiko 

   4)WIEGAND, Thomas 
 

(57) Abstract : 

Decomposing a value range of the respective syntax elements into a sequence of n partitions with coding the components of z laying 

within the respective partitions separately with at least one by VCL coding and with at least one by PIPE or entropy coding is used to 

greatly increase the compression efficiency at a moderate coding overhead since the coding scheme used may be better adapted to the 

syntax element statistics. Accordingly, in accordance with embodiments, syntax elements are decomposed into a respective number n 

of source symbols s; with i=1...n, the respective number n of source symbols depending on as to which of a sequence of n partitions 

(140 1-3) into which a value range of the respective syntax elements is sub- divided, a value z of the respective syntax elements falls 

into, so that a sum of values of the respective number of source symbols s i yields z, and, if n>l, for all i=l...n - 1, the value of S i 

corresponds to a range of the ith partition. 
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(54) Title of the invention : A COMPOSITION COMPRISING KX2-391 MESYLATE SALT 
 

  

(51) International classification  :C07C303/32 

(31) Priority Document No  :60/930,758  

(32) Priority Date  :17/05/2007 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2008/006419  

:19/05/2008 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filed on 

:201638002910  

:27/01/2016 
 

  

(71)Name of Applicant :  

   1)ATHENEX, INC.  
      Address of Applicant :1001 Main Street Suite 600, Buffalo, 

New York 14203, United States of America  

(72)Name of Inventor : 

   1)HANGAUER, David, G., Jr. 

   2)COUGHLIN, Daniel  

   3)CODY, Jeremy, A. 

   4)GALE, Jonathan 

   5)PATRA, Debasis 

   6)PALMER, Grant, J.  

   7)ISBESTER, Paul, K. 

   8)SALSBURY, Jonathon 
 

(57) Abstract : 

The invention relates to compositions comprising 2-(5-(4-(2- morpholinoethoxy)phenyl)pyŰidin-2-yl)--V-benzylacetamide and its 

mesylate and dihydrochloride salts. More specifically, the invention provides an efficient process for the synthesis of 2-(5-<4-(2-

morpholinoethoxy)phenyl)pyridin-2-yl)-&Lgr;&Lgr;benzylacetainide and its mesylate and dihydrochloride salts and methods for 

modulating one or more components of a kinase cascade using the compositions of the invention. 
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(54) Title of the invention : A CHIMERIC PROTEIN 
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(72)Name of Inventor : 

   1)ROBERT T. PETERS 

   2)ADAM R. MEZO  

   3)DANIEL S. RIVERA  

   4)ALAN J. BITONTI  

   5)JAMES M. STATTEL  

   6)SUSAN C. LOW 
 

(57) Abstract : 

The invention relates to a chimeric monomer-dimer hybrid protein wherein said protein comprises a first and a second polypeptide 

chain, said first polypeptide chain comprising at least a portion of an immunoglobulin constant region and a biologically active 

molecule, and said second polypeptide chain comprising at least a portion of an immunoglobulin constant region without the 

biologically active molecule of the first chain. The invention also relates to methods of using and methods of making the chimeric 

monomer-dimer hybrid protein of the invention. 
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(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING AND RECEIVING FEEDBACK 

INFORMATION IN A MOBILE COMMUNICATION SYSTEM 
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(31) Priority Document No  :61/546,294  
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      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si, Gyeonggi-do 16677, Republic of Korea  

(72)Name of Inventor : 

   1)KIM, Youn -Sun 

   2)KIM, Ki -Il  

   3)LEE, Hyo-Jin 
 

(57) Abstract : 

A method and apparatus for transmitting feedback information by a User Equipment (UE) in a mobile communication system are 

provided. The method includes receiving information about at least one Channel State Information Reference Signal (CSI-RS); 

performing channel estimation based on the information about at least one CSI-RS; receiving information about at least one feedback; 

and transmitting at least one feedback including a channel estimation result using the information about at least one feedback, wherein 

the information about at least one feedback includes information about a transmission timing and a feedback mode for at least one 

feedback. 
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(54) Title of the invention : MOBILE DEVICE HAVING A TOUCH-LOCK STATE AND METHOD FOR OPERATING THE 

MOBILE DEVICE 
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(32) Priority Date  :26/05/2010 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:3331/KOLNP/2012  

:01/11/2012 
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   4)SHIN, Hyun Kyung  
 

(57) Abstract : 

The invention relates to an electronic device (100) comprising: a touchscreen display (140); a radio frequency (RF) communication 

circuit (110); memory (150) to store at least one application; and a processor (160) adapted to: control the touch screen display (140) 

to display a lock screen via the touchscreen display (110); receive a first information reception event corresponding to a first specified 

application via the RF communication circuit (110); control the touch screen display (140) to display a first notification (31) indicative 

of the first information reception event on the lock screen in response to the receiving of the first information reception event, the first 

notification (31) including a first icon indicative of the first specified application and a text indicative of at least part of the first 

information reception event; receive a second information reception event corresponding to a second specified application via the RF 

communication circuit (110); control the touch screen display (140) to display a second notification (33) indicative of the second 

information reception event on the lock screen in response to the receiving of the second information reception event, the second 

notification (33) including a second icon indicative of the second specified application and a text indicative of at least part of the 

second information reception event; obtain a touch input with respect to one of the first or second notification on the lock screen,; and 

perform at least one function of one of the first or second specified application in response to the obtaining the touch input with 

respect to the one of the first or second notification. 
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(57) Abstract : 

Resource management such as network radio resource management in wireless networks, is described in connection with different 

aspects. 
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(54) Title of the invention : RADIO RESOURCE MANAGEMENT CONCEPT FOR TRANSFERRING MEDIA CONTENT FROM 

A SERVER TO A CLIENT 
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(57) Abstract : 

Resource management such as network radio resource management in wireless networks, is described in connection with different 

aspects. 
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(57) Abstract : 

Resource management such as network radio resource management in wireless networks, is described in connection with different 

aspects. 
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(57) Abstract : 

The present invention provides an industrially applicable method for production of a fluorine-containing cyclopropane carboxylic acid 

compound useful as an intermediate for pharmaceutical and agrichemical products. A fluorine-containing cyclopropane monoester is 

obtained by: forming a fluorine-containing cyclic sulfate with the use of a fluorine-containing diol compound and sulfuryl fluoride (as 

a cyclic sulfuric esterification step); reacting the fluorine-containing cyclic sulfate with a malonic diester, thereby forming a fluorine-

containing cyclopropane diester (as a cyclopropanation step); and hydrolyzing the fluorine-containing cyclopropane diester (as a 

hydrolysis step). The fluorine-containing cyclopropane carboxylic acid compound, such as fluorine-containing cyclopropane 

monoester or its salt, can be obtained with high chemical and optical purity by mixing the fluorine-containing cyclopropane monoester 

with an amine and subjecting the resulting salt of the fluorine-containing cyclopropane monoester and amine to recrystallization 

purification. 
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(57) Abstract : 

The invention relates decoder comprising: an extractor configured to extract payload data from a data stream for each of a plurality of 

blocks into which an array of information samples representing spatially sampled information of a color plane of a picture is 

partitioned, the picture containing multiple color planes; and a reconstructor configured to reconstruct the picture from the payload 

data for each block of the array of information samples, by processing, for each block, the payload data in a way prescribed by coding 

parameters associated with the respective block,wherein the extractor is further configured to for a predetermined block, extract a 

merge indicator for the predetermined block from the data stream, if the merge indicator suggests merged processing of the 

predetermined block, adopt the coding parameters of a block which has a predetermined relative locational relationship to the 

predetermined block as the coding parameters for the predetermined block, for multiple color planes of the picture, , and if merge 

processing is not indicated, extract, for each of the multiple color planes of the picture, coding parameters for the predetermined block 

from the data stream. 

  

No. of Pages : 103 No. of Claims : 31 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5734 

 

 

 

WEEKLY ISSUED FER (DELHI)  

 

SNO LOCATION  
APPLICATION 

NUMBER 
FER DATE ADDRESS FOR SERVICE EMAIL  

1 DELHI 6364/DELNP/2015  
13/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

2 DELHI 201717022844  
13/01/2020 

00:00:00 

Anand And Anand ADVOCATES 

B 41 Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

3 DELHI 4800/DELNP/2013  
13/01/2020 

00:00:00 

V. MANOJ SUBRAMANIAM, 

NATARAJ & ASSOCIATES 

ATTORNEYS-AT-LAW PATENT 

& TRADEMARK ATTORNEYS 

E-556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@sna-ip.com,docket.sna@gmail.com 

4 DELHI 7566/DELNP/2015  
13/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

5 DELHI 7716/DELNP/2014  
13/01/2020 

00:00:00 

SHARDUL AMARCHAND 

MANGALDAS & CO. 

ADVOCATES & SOLICITORS 

AMARCHAND TOWERS 216, 

OKHLA INDUSTRIAL ESTATE, 

PHASE-III NEW DELHI -110020, 

INDIA  

dev.robinson@amsshardul.com 

6 DELHI 8904/DELNP/2014  
13/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon National Capital Region 

ipo@knspartners.com 

7 DELHI 9073/DELNP/2012  
13/01/2020 

00:00:00 

G.D CHUGH IPR 

INTERNATIONAL SERVICES 

BLOCK NO. 8, BUILDING NO. 2, 

RAJINDER NAGAR NEW 

DELHI-110060, INDIA  

ipris@rediffmail.com,docketing@ipr.in 

8 DELHI 10006/DELNP/2013  
13/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

email@anandandanand.com 

9 DELHI 9903/DELNP/2015  
13/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com,archana@an

andandanand.com 

10 DELHI 201717008418  
13/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House at Millennium 

Plaza, Sector 27 Gurgaon 122 009, 

India. 

docketing@ipr.in 

11 DELHI 201717013758  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

12 DELHI 170/DELNP/2015  
13/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave, New Delhi-110029 India 

IPRDEL@LAKSHMISRI.COM 

13 DELHI 201617007912  
13/01/2020 

00:00:00 

anovIP 45/1 Floor 3 Corner Market 

Malviya Nagar New Delhi 110017 

INDIA  

info@anovip.com 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5735 

 

 

 

14 DELHI 201617013931  
13/01/2020 

00:00:00 

DE PENNING & DE PENNING 

2B, GROUND FLOOR, 

SOLITAIRE PLAZA MG ROAD, 

GURGAON 122002, INDIA 

patent@depenning.com,info@anovip.co

m 

15 DELHI 201717022826  
13/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road Gurgaon 122002 

patent@depenning.com 

16 DELHI 2841/DEL/2012  
13/01/2020 

00:00:00 

CHITRA ARVIND RAJESHWARI 

& ASSOCIATES AMSOFT 

BUSINESS CENTRE UNITECH 

TRADE CENTRE SECTOR 43, 

GURGAON-122002. HARYANA, 

INDIA.  

chitra@ralegal.co.in 

17 DELHI 2863/DELNP/2013  
13/01/2020 

00:00:00 

SHRIMANT SINTGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 122 

009, INDIA.  

remfry-sagar@remfry.com 

18 DELHI 936/DEL/2011  
13/01/2020 

00:00:00 

K & S PARTNERS INTELLECTUAL 

PROPERTY ATTORNEYS 109, 

SECTOR 44, GURGAON- 122003, 

NATIONAL CAPITAL REGION, 

INDIA  

ipo@knspartners.com 

19 DELHI 201717021481  
13/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgoan 122002 National 

Capital Region India 

ipo@knspartners.com 

20 DELHI 201717038514  
13/01/2020 

00:00:00 

LEXORBIS 709/710 Tolstoy House 

15 17 Tolstoy Marg New Delhi  110 

001 

mail@lexorbis.com 

21 DELHI 201714001437  
13/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-4243056-58 

E-mail: email@anandandanand.com, 

archana@anandandanand.com 

archana@anandandanand.com,email@ananda

ndanand.com 

22 DELHI 201714030221  
13/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com,malathi.l@laksh

misri.com 

23 DELHI 201717009336  
13/01/2020 

00:00:00 

S&H PartnersOffice No. 0A126, 43, 

Galaxy, Residency Road, Bangalore  

560025, India 

samuel@sandhpartners.com,mail@lexorb

is.com 

24 DELHI 201717039144  
13/01/2020 

00:00:00 

S&H Partners Office No. 0A126, 

43, Galaxy, Residency Road, 

Bangalore  560025, India 

samuel@sandhpartners.com,mail@lexorb

is.com 

25 DELHI 2010/DEL/2013  
13/01/2020 

00:00:00 

SHIKHA RASTOGI 

SPS(CONTROLLING OFFICER), IPU, 

CSIR, NISCAIR BUILDING, 14, 

SATSANG VIHAR MARG, NEW 

DELHI-110 067, INDIA  

csirfer.ipu@niscair.res.in,ipu@vsnl.net 

26 DELHI 201617000732  
13/01/2020 

00:00:00 

Abu Ghazaleh Intellectual Property 

(AGIP) TMP Agents India Pvt. Ltd. 

HL Arcade 3rd Floor Plot No. 14 

Sector 5 (MLU) Above AXIS Bank 

Dwarka New Delhi 110075 India 

india@agip.com 
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27 DELHI 201617007709  
13/01/2020 

00:00:00 

703 Tolstoy House 15  17 Tolstoy 

Marg New Delhi 110 001 
manisha@lexorbis.com 

28 DELHI 201617018879  
13/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

29 DELHI 201817048241  
13/01/2020 

00:00:00 

Jupiter Law Partners Office No. 

123, First Floor, Vipul Agora, M G 

Road Gurgaon -122002 

sujit@jupiterlawpartners.com 

30 DELHI 3129/DEL/2014  
13/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys, 109, Sector 44, 

Gurgaon- 122 003, National Capital 

Region, India 

ipo@knspartners.com 

31 DELHI 3467/DEL/2014  
13/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

32 DELHI 2932/DELNP/2014  
13/01/2020 

00:00:00 

MIRANDAH ASIA (INDIA) 

LEVEL 5, CADDIE 

COMMERCIAL TOWER, 

HOSPITALITY DISTRICT, 

AEROCITY, IGI AIRPORT, NEW 

DELHI  110 037, INDIA 

india@mirandah.co.in,manisha@lexorbis

.com 

33 DELHI 10579/DELNP/2013  
13/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

email@anandandanand.com 

34 DELHI 201817034025  
13/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

knk@kankrishme.com 

35 DELHI 201617002960  
13/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon 122002 

patent@depenning.com 

36 DELHI 1845/DEL/2011  
13/01/2020 

00:00:00 

SAIKRISHNA & ASSOCIATES, 

B-140, SECTOR 51, NOIDA, U.P.-

201301, INDIA. 

info@saikrishnaassociates.com,garima@

saikrishnaassociates.com,patent@saikrish

naassociates.com 

37 DELHI 500/DEL/2013  
13/01/2020 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

38 DELHI 68/DELNP/2014  
13/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon 122002 

patent@depenning.com 

39 DELHI 9522/DELNP/2013  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

40 DELHI 3304/DEL/2012  
13/01/2020 

00:00:00 

ABU-GHAZALEH 

INTELLECTUAL PROPERTY 

TMP AGENTS INDIA PVT. LTD. 

3RD FLOOR, HL ARCADE NEAR 

HDFC BANK PLOT NO. 14, 

SECTOR-V (MLU) DWARKA 

NEW DELHI-110075  

rosingh@agip.com 
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41 DELHI 201614010534  
13/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 

911242806100 Telefax No. 

911242806101 E-mail: remfry-

sagar@remfry.com 

patents@remfry.com 

patents@remfry.com 

42 DELHI 201617001484  
13/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com 

43 DELHI 9842/DELNP/2015  
13/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon 122003 National Capital 

Region India 

ipo@knspartners.com 

44 DELHI 10071/DELNP/2013  
13/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

45 DELHI 201617001752  
13/01/2020 

00:00:00 

D 1/5 DLF Qutab Enclave Phase I 

gurgaon india 
kevin@groserandgroser.com 

46 DELHI 201717001480  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

47 DELHI 201814047366  
13/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515-B, Platinum 

Tower, 5th Floor, Sohna Road, 

Sector-47, Gurgaon - 122002  

ipo@knspartners.com 

48 DELHI 201817030033  
13/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

49 DELHI 201817038412  
13/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

50 DELHI 201817047007  
13/01/2020 

00:00:00 

ANUATION 4th & 5th Floor, WZ 

113/4, Meenakshi Garden, Tilak 

Nagar, New Delhi  110018, INDIA  

pujakr@gmail.com,info@anuation.com 

51 DELHI 201817034584  
13/01/2020 

00:00:00 

anovIP 45/1, Floor No. 3, Corner 

Market, Malviya Nagar, New Delhi 

- 110017, INDIA  

info@anovip.com 

52 DELHI 201714032461  
13/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

 

archana@anandandanand.com,email@an

andandanand.com 

53 DELHI 201717008735  
13/01/2020 

00:00:00 

LEXORBIS 709/710 Tolstoy House 

15 17 Tolstoy Marg New Delhi  110 

001 

mail@lexorbis.com 

54 DELHI 1545/DEL/2012  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 002, 

INDIA.  

 

remfry-sagar@remfry.com 
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55 DELHI 4972/DELNP/2014  
13/01/2020 

00:00:00 

RNA, IP ATTORNEYS 401-402, 

4th Floor, Suncity Success Tower, 

Sector - 65, Golf Course Extension 

Road, Gurgaon - 122 005 National 

Capital Region (Haryana), India 

patents@rnaip.com 

56 DELHI 4771/DELNP/2014  
13/01/2020 

00:00:00 

D 1/5 DLF Qutab Enclave Phase 1 

Gurgaon-122002 India 
kevin@groserandgroser.com 

57 DELHI 201717021067  
13/01/2020 

00:00:00 

Shardul Amarchand Mangaldas & 

Co. Amarchand Towers 216 Okhla 

Industrial Estate Phase III New 

Delhi 110020 India  

dev.robinson@amarchand.com 

58 DELHI 9192/DELNP/2015  
13/01/2020 

00:00:00 

Remfry House , Millenium Plaza, 

Sec 27, Gurgaon,122009,India 
remfry-sagar@remfry.com 

59 DELHI 2875/DEL/2014  
13/01/2020 

00:00:00 

L.S DAVAR & COMPANY 32, 

RADHA MADHAV DUTTA 

GARDEN LANE KOLKATA 

700010, WEST BENGAL PHONE: 

91-33-23633251 FAX: 91-33-2363-

3248 E-

MAIL:lsdavar@ca12.vsnl.net.in 

lsdavar@ca12.vsnl.net.in,kolkatapatent@

Lsdavar.in,ipo@knspartners.com 

60 DELHI 3401/DEL/2013  
13/01/2020 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710, Tolstoy House 15  

17, Tolstoy Marg New Delhi  110 

001 

mail@lexorbis.com,manisha@lexorbis.co

m 

61 DELHI 201717001503  
13/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon  122002 

patent@depenning.com 

62 DELHI 201717039943  
13/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. Telephone No. 91 124 280 

6100 Telefax No. 91 124 280 6101 

E mail: remfry sagar@remfry.com 

patents@remfry.com 

 

remfry-sagar@remfry.com 

63 DELHI 2697/DELNP/2014  
13/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

64 DELHI 2903/DEL/2010  
13/01/2020 

00:00:00 

MEHTA & MEHTA ASSOCIATES 

MEHTA HOUSE, B-474, 

SUSHANT LOK-I, SECTOR 27, 

GURGAON  122 002, NCR, INDIA 

mehta@mehtaip.com,mehtaandmehtaasso

ciates@gmail.com 

65 DELHI 4621/DELNP/2015  
13/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

66 DELHI 9365/DELNP/2015  
13/01/2020 

00:00:00 

B- 483 , KNK House ,Meera Bagh , 

Paschim Vihar ,New Delhi 110063, 

INDIA  

knk@kankrishme.com 

67 DELHI 1319/DELNP/2014  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

68 DELHI 201717007864  
13/01/2020 

00:00:00 

Singh & Associates N 30 Malviya 

Nagar 

newdelhi@singhassociates.in,ipr@singha

ssociates.in 

mailto:patents@remfry.com
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69 DELHI 201717015354  
13/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

70 DELHI 4797/DELNP/2013  
13/01/2020 

00:00:00 

KHURANA & KHURANA 

ADVOCATES AND IP 

ATTORNEYS, IFAIA CENTER, 

S/20-22, GREATER NOIDA 

SHOPPING PLAZA, UPSIDC-IV, 

PLOT NO. 7/2, KASNA ROAD, 

GREATER NOIDA, 201308.  

info@khuranaandkhurana.com,docket@k

huranaandkhurana.com 

71 DELHI 3179/DELNP/2015  
13/01/2020 

00:00:00 

Plot No 11 Sector 32 Echelon 

Institutional Area Gurgaon 
prachi.tiwari@fresenius-kabi.com 

72 DELHI 2206/DELNP/2012  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

73 DELHI 201717027603  
13/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES Attorneys at  law 

Central Square Suite 328 Plaza III 

20 Manoharlal Khurana Marg Bara 

Hindu Rao (off Rani Jhansi Road) 

Delhi 110006 (India)  

sna@sna-ip.com,docket.sna@gmail.com 

74 DELHI 201617012907  
13/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com 

75 DELHI 201617042047  
13/01/2020 

00:00:00 

Lall Lahiri & Salhotra LLS House 

Plot No. B 28 Sector 32 Institutional 

Area 

patents@rahulchaudhry.com 

76 DELHI 5329/DELNP/2014  
13/01/2020 

00:00:00 

anovIP 45/1 Floor 3 Corner Market 

Malviya Nagar New Delhi 110017 

INDIA  

info@anovip.com 

77 DELHI 7011/DELNP/2015  
13/01/2020 

00:00:00 

317 Lawyers Chambers High Court 

of Delhi 
patents@ssrana.com 

78 DELHI 9554/DELNP/2013  
13/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

79 DELHI 8441/DELNP/2013  
13/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

email@anandandanand.com 

80 DELHI 201911039371  
13/01/2020 

00:00:00 

Metayage IP Strategy Consulting 

LLP, No. 501A, E Block, 4th Floor, 

PSG STEP, PSG College of 

Technology, Peelamedu, 

Coimbatore - 641004, Tamilnadu, 

India. 

ipo@myipstrategy.com 

81 DELHI 3705/DELNP/2014  
14/01/2020 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST 
email@anandandanand.com 

82 DELHI 201617008291  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 
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83 DELHI 9289/DELNP/2013  
14/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com 

84 DELHI 7526/DELNP/2015  
14/01/2020 

00:00:00 

A2 E CMA Tower IInd Floor Sector 

24 
garima@saikrishnaassociates.com 

85 DELHI 201617037051  
14/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

86 DELHI 201717046300  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. 

remfry-sagar@remfry.com 

87 DELHI 201717020005  
14/01/2020 

00:00:00 

Mirandah Asia (India) Level 5, Caddie 

Commercial Tower, Hospitality District, 

Aerocity, IGI Airport, New Delhi  110 

037, India 

india@mirandah.co.in 

88 DELHI 201817037390  
14/01/2020 

00:00:00 

Name D.P AHUJA & Co. Postal 

Address DLF STAR TOWER, 

OFFICE NO. 510, SECTOR-30, 

GURGAON 122 001 NCR, INDIA  

patents@dpahuja.com,PATENTS@DPA

HAUJA.COM,patents@dpahuja.com 

89 DELHI 201817038048  
14/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

90 DELHI 3279/DELNP/2014  
14/01/2020 

00:00:00 

MIRANDAH ASIA (INDIA) LEVEL 5, 

CADDIE COMMERCIAL TOWER, 

HOSPITALITY DISTRICT, 

AEROCITY, IGI AIRPORT, NEW 

DELHI  110 037, INDIA 

india@mirandah.co.in,manisha@lexorbis.com 

91 DELHI 713/DEL/2015  
14/01/2020 

00:00:00 

K & S PARTNERS Intellectual Property 

Attorneys 109, Sector 44, Gurgaon 

122003, National Capital Region, India 

ipo@knspartners.com,bangalore@knspartners

.com,hyderabad@knspartners.com 

92 DELHI 3978/DEL/2015  
14/01/2020 

00:00:00 

Shardul Amarchand Mangaldas & 

Co. Advocates & Solicitors 

Amarchand Towers 216, Okhla 

Industrial Estate, Phase-III New 

Delhi-110020, India 

dev.robinson@AMSShardul.com 

93 DELHI 9196/DELNP/2015  
14/01/2020 

00:00:00 

Remfry House, Millenium Plaza , 

Sec 27, Gurgaon,122009,India 
remfry-sagar@remfry.com 

94 DELHI 201717021297  
14/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon 122002 National 

Capital Region India  

ipo@knspartners.com 

95 DELHI 201814015694  
14/01/2020 

00:00:00 

Rohit Singh Abu-Ghazaleh 

Intellectual Property TMP Agents 

India Pvt. Ltd. 3rd Floor, H L 

Arcade Above Axis Bank Plot No. 

14, Sector- V (MLU) Dwarka, New 

Delhi- 110075  

india@agip.com,rosingh@agip.com 

96 DELHI 201911033876  
14/01/2020 

00:00:00 

RAHUL CHAUDHRY & 

PARTNERS RCY House, Plot No. 

B-28, Sector-32, Institutional Area, 

Gurgaon-122 001 (Haryana) India 

and RCY House, C-235, Defence 

Colony, New Delhi- 110024, India  

patents@rahulchaudhry.com,mail@rahul

chaudhry.com 
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97 DELHI 201917004726  
14/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

knk@kankrishme.com 

98 DELHI 201614013632  
14/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109, Sector 44, 

Gurgaon 122003, National Capital 

Region, India Tel: +91 (124) 470 

8700 Mobile: +91 8130055293 Fax 

No: +91 (124) 470 

8760/8760/8770/8780 

ipo@knspartners.com 

99 DELHI 201614041705  
14/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-

4243056-58 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com,email@an

andandanand.com 

100 DELHI 11625/DELNP/2015  
14/01/2020 

00:00:00 

S/19 22 IFAIA Center Greater 

Noida Shopping Plaza Site IV 

Kasna Road Plot 7/2 

docket@khuranaandkhurana.com 

101 DELHI 1455/DEL/2015  
14/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

102 DELHI  15/DEL/2014  
14/01/2020 

00:00:00 

DR. SHIKHA RASTOGI HEAD, 

IPU, CSIR, NISCAIR BUILDING, 

14, SATSANG VIHAR MARG, 

NEW DELHI-110 067, INDIA  

csirfer.ipu@niscair.res.in,head.ipu@nisca

ir.res.in 

103 DELHI 10508/DELNP/2015  
14/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

104 DELHI 1941/DELNP/2014  
14/01/2020 

00:00:00 
C 11 Sector 23 dev.robinson@amarchand.com 

105 DELHI 201617014668  
14/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

106 DELHI 201617019417  
14/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

mail@lexorbis.com,manisha@lexorbis.co

m 

107 DELHI 2533/DEL/2009  
14/01/2020 

00:00:00 

SURINDER SINGH 317, 

VARDHMAN PLAZA -1, J. 

BLOCK, RAJOURI GARDEN, 

NEW DELHI-110027 (INDIA) 

mail@tmjuris.com 

108 DELHI 3630/DELNP/2015  
14/01/2020 

00:00:00 

D 1/5 DLF Qutab Enclave Phase I 

Gurgaon-122002 
kevin@groserandgroser.com 

109 DELHI 6648/DELNP/2013  
14/01/2020 

00:00:00 

SUBRAMANIAM  & 

ASSOCIATES ATTORNEYS - AT 

- LAW CENTRAL SQUARE, 

SUITE-328, PLAZA III, 20 

MANOHARLAL KHURANA 

MARG, BARA HINDU RAO (OFF 

RANI JHANSI ROAD), DELHI-

110006  

 

sna@sna-ip.com,docket.sna@gmail.com 
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110 DELHI 701/DELNP/2014  
14/01/2020 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

111 DELHI 8412/DELNP/2015  
14/01/2020 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST 
email@anandandanand.com 

112 DELHI 201717001622  
14/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

113 DELHI 201917018535  
14/01/2020 

00:00:00 

K&S PARTNERS Intellectual Property 

Attorneys 515-B, Platinum Tower, 5th 

Floor, Sohna Road, Sector 47, Gurgaon 

- 122002, National Capital Region, India  

IPO@KNSPARTNERS.COM,ipo@knspartne

rs.com 

114 DELHI 201818046475  
14/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

115 DELHI 3671/DELNP/2014  
14/01/2020 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST 
email@anandandanand.com 

116 DELHI 5857/DELNP/2014  
14/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

117 DELHI 9519/DELNP/2015  
14/01/2020 

00:00:00 

anovIP 45/1 Floor 3 Corner Market 

Malviya Nagar New Delhi 110017 

INDIA  

info@anovip.com 

118 DELHI 109/DEL/2015  
14/01/2020 

00:00:00 

S. MAJUMDAR & CO., G-48, 

LGF, Lajpat Nagar  III, New Delhi  

110 024, India 

del@patentindia.com 

119 DELHI 201617018378  
14/01/2020 

00:00:00 
B6/10 SAFDARJUNG ENCLAVE IPRDEL@LAKSHMISRI.COM 

120 DELHI 201711012795  
14/01/2020 

00:00:00 

S. MAJUMDAR & CO., 5 Harish 

Mukherjee Road, Kolkata  700 025, 

West Bengal, India 

cal@patentindia.com 

121 DELHI 201717008286  
14/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon  122002 

patent@depenning.com 

122 DELHI 201814045191  
14/01/2020 

00:00:00 

BOUDHIK IP 204, DLF Star Tower 

Sector 30, Gurgaon-122001, 

Haryana, India Mobile: +91 

9971546304 

vivek@boudhikip.com,rakesh@comcon.c

o.in 

123 DELHI 201817001605  
14/01/2020 

00:00:00 

S. S. Rana & Co. Advocates Patent 

& Trademark Attorneys 317 

LawyersÊ Chambers High Court of 

Delhi New Delhi 110003 India  

patents@ssrana.com 

124 DELHI 201917049876  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. 

mahua.ray@remfry.com,remfry-

sagar@remfry.com,patents@remfry.com 

125 DELHI 2256/DELNP/2015  
14/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27,Gurgaon 122009, India 
remfry-sagar@remfry.com 

126 DELHI 201617006712  
14/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 
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127 DELHI 8989/DELNP/2014  
14/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

128 DELHI 201611010638  
14/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

129 DELHI 10548/DELNP/2015  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

130 DELHI 86/DELNP/2014  
14/01/2020 

00:00:00 

IPR INTERNATIONAL 

SERVICES BLOCK NO. 8, 

BUILDING NO. 2, RAJENDER 

NAGAR NEW DELHI-110060, 

INDIA.  

docketing@ipr.in,ipris@vsnl.net 

131 DELHI 201717019049  
14/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgoan 122002 National 

Capital Region India  

gurgaon@knspartners.com 

132 DELHI 201717037567  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India.  

patents@remfry.com 

133 DELHI 201817034611  
14/01/2020 

00:00:00 

KHURANA & KHURANA, 

Advocates and IP Attorneys E-13, 

UPSIDC, Site-IV, Behind Grand 

Venice, Kasna Road, Greater Noida 

201310, UP, National Capital 

Region, India. 

tarun@khuranaandkhurana.com 

134 DELHI 4757/DELNP/2014  
14/01/2020 

00:00:00 

Mirandah Asia (India) Level 5, 

Caddie Commercial Tower, 

Hospitality District, Aerocity, IGI 

Airport, New Delhi  110 037, India 

india@mirandah.co.in,manisha@lexorbis

.com 

135 DELHI 5287/DELNP/2014  
14/01/2020 

00:00:00 

Anand and Anand Advocates B-41, 

Nizamuddin East, New 

Delhi110013 

email@anandandanand.com 

136 DELHI 3783/DEL/2015  
14/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

Central Square, Suite-328, Plaza III, 

20 Manoharlal Khurana Marg, Bara 

Hindu Rao (off Rani Jhansi Road), 

Delhi-110006 (India) 

sna@sna-

ip.com,docket.sna@gmail.com,sna.patent

@gmail.com 

137 DELHI 201817009250  
14/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN And 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

138 DELHI 201617045191  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

139 DELHI 201617006698  
14/01/2020 

00:00:00 
E 556 GREATER KAILASH II 

sna@sna-

ip.com,docket.sna@gmail.com,sna.patent

@gmail.com 

140 DELHI 201617018286  
14/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 

 

remfry-sagar@remfry.com 
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141 DELHI 201617020945  
14/01/2020 

00:00:00 

Lall & Sethi Advocates D 17 South 

Extension II New Delhi 110049 
info@indiaip.com 

142 DELHI 1835/DELNP/2014  
14/01/2020 

00:00:00 

GROSER & GROSER, PATENT AND 

TRADE MARK ATTORNEYS, OF D - 

1/5 DLF QUTAB ENCLAVE, PHASE 

I, GURGAON, INDIA.  

kevin@groserandgroser.com 

143 DELHI 201611015564  
14/01/2020 

00:00:00 

Legasis Partners (Pune) B-105, ICC 

Trade Towers Senapati Bapat Road, 

Pune 411016, India 

ip@legasis.in,ip@leqasis.in,ip@legasis.in 

144 DELHI 81/DELNP/2015  
14/01/2020 

00:00:00 

B 10 Ground Floor Vishwakarma 

Colony M.B. Road New Delhi 

110044 

desk@patentwire.co.in 

145 DELHI 8136/DELNP/2014  
14/01/2020 

00:00:00 

LAKSHMI KUMARA N & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

146 DELHI 5723/DELNP/2014  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com,lsmds@lakshmisr

i.com,lsbom@lakshmisri.com 

147 DELHI 6485/DELNP/2015  
14/01/2020 

00:00:00 

S/19 22 IFAIA Center Greater 

Noida Shopping Plaza Site IV 

Kasna Road Plot 7/2 

docket@khuranaandkhurana.com 

148 DELHI 201911005713  
14/01/2020 

00:00:00 

Vikrant Rana, S. S. Rana & Co. 

Advocates, Patent & Trademark 

Attorneys 317, LawyersÊ 

Chambers, High Court of Delhi, 

New Delhi 110003, India 

patents@ssrana.com 

149 DELHI 201917005050  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

r.mahesh@remfry.com,remfry-

sagar@remfry.com 

150 DELHI 2583/DEL/2015  
14/01/2020 

00:00:00 

41/26, J23, NEHRU NAGAR, 

STREET NO. 5, GARH ROAD, 

MEERUT UTTAR PRADESH 

250001 

delhi-patent@nic.in 

151 DELHI 381/DEL/2014  
14/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

152 DELHI 4011/DELNP/2015  
14/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

153 DELHI 8179/DELNP/2013  
14/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

email@anandandanand.com,archana@an

andandanand.com 

154 DELHI 10844/DELNP/2013  
14/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

155 DELHI 201617042546  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

 

IPRDEL@LAKSHMISRI.COM 



The Patent Office Journal No. 04/2020 Dated 24/01/2020                                    5745 

 

 

 

156 DELHI 201614003302  
14/01/2020 

00:00:00 

Mr. Ashutosh Choudhary KAnalysis 

Consultant (P.) Ltd, KH-368/369, 

First and Second Floor, Sultanpur, 

M.G. Road, New Delhi-110030. 

docket@kanalysisindia.com 

157 DELHI 201717007707  
14/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

mail@lexorbis.com 

158 DELHI 201817003018  
14/01/2020 

00:00:00 

GROSER & GROSER Patent and 

Trade Mark Attorneys of D 1/5 DLF 

Qutab Enclave Phase I Gurgaon 

INDIA.  

kevin@groserandgroser.com 

159 DELHI 201717023852  
14/01/2020 

00:00:00 

S&H PARTNERS OFFICE NO. 

0A126, 43, GALAXY, 

RESIDENCY ROAD, 

BANGALORE  560025, INDIA 

patent@sandhpartners.com,samuel@sand

hpartners.com 

160 DELHI 6698/DELNP/2015  
14/01/2020 

00:00:00 

11/12 Upper Ground Floor West 

Patel Nagar 
info@absoluteips.com 

161 DELHI 6439/DELNP/2015  
14/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon 122003 National Capital 

Region India 

ipo@knspartners.com 

162 DELHI 499/DEL/2015  
14/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

163 DELHI 266/DEL/2015  
14/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

164 DELHI 3389/DEL/2015  
14/01/2020 

00:00:00 

Mr. Jitin Talwar, Advocate and 

Patent Agent (India), Registration 

Number- IN/PA 1117, House No. 

413-P, Talwar Advocates, Sector 6 

Panchkula-Haryana-134109 

prosecution@ttconsultants.com,prosecuti

on@talwaradvocates.com 

165 DELHI 201817036746  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 

166 DELHI 201717039244  
14/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES Attorneys at  law 

Central Square Suite 328 Plaza III 

20 Manoharlal Khurana Marg Bara 

Hindu Rao (off Rani Jhansi Road) 

Delhi 110006 (India)  

docket.sna@gmail.com,sna@sna-

ip.com,docket.sna@gmail.com 

167 DELHI 201711037914  
14/01/2020 

00:00:00 

Vikas Asawat Registered Patent 

Agent & Trade Mark Attorney 

3/183 Ganesh Talab, Basant Vihar, 

Kota Rajasthan Pin 324009, India 

vsasawat@gmail.com,vsasawat@yahoo.c

o.in 

168 DELHI 1788/DEL/2014  
14/01/2020 

00:00:00 

DR. INDRA DWIVEDY HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG VIHAR 

MARG, NEW DELHI-110 067, INDIA  

csirfer.ipu@niscair.res.in 

169 DELHI 201617002900  
14/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 
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170 DELHI 201617008296  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com,IPRDEL@LAKS

HMISRI.COM 

171 DELHI 201617037712  
14/01/2020 

00:00:00 
E 556 GREATER KAILASH II sna@sna-ip.com,docket.sna@gmail.com 

172 DELHI 3387/DELNP/2015  
14/01/2020 

00:00:00 

Remfry House , Millenium Plaza, 

Sec 27, Gurgaon,122009,India 
remfry-sagar@remfry.com 

173 DELHI 2761/DEL/2015  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza, Sector 27 Gurgaon 122 009, 

India 

remfry-

sagar@remfry.com,manisha@lexorbis.co

m,mail@lexorbis.com 

174 DELHI 201817006032  
14/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 

175 DELHI 201817025328  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 

009,India.  

remfry-sagar@remfry.com 

176 DELHI 201714011162  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 

911242806100 Telefax No. 

911242806101 E-mail: remfry-

sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfry-

sagar@remfry.com 

177 DELHI 201617034363  
14/01/2020 

00:00:00 
N 220 Greater Kailash 1 psdavar@psdavar.com 

178 DELHI 201617034943  
14/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com 

179 DELHI 9984/DELNP/2013  
14/01/2020 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

180 DELHI 4117/DEL/2015  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza, Sector 27 Gurgaon 122 009, 

India 

remfry-

sagar@remfry.com,manisha@lexorbis.co

m,mail@lexorbis.com 

181 DELHI 201717030145  
14/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. 

remfry-sagar@remfry.com 

182 DELHI 201717015224  
14/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi-110029 

iprdel@lakshmisri.com 

183 DELHI 201617000741  
14/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

 

remfry-sagar@remfry.com 
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184 DELHI 201611045154  
14/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com,malathi.l@laksh

misri.com 

185 DELHI 201917001405  
14/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@an

andandanand.com 

186 DELHI 826/DELNP/2014  
14/01/2020 

00:00:00 

SUBRAMANIAM &  

ASSOCIATES ATTORNEYS - AT 

- LAW CENTRAL SQUARE, 

SUITE-328, PLAZA III, 20 

MANOHARLAL KHURANA 

MARG, BARA HINDU RAO (OFF 

RANI JHANSI ROAD), DELHI-

110006  

sna@sna-ip.com,docket.sna@gmail.com 

187 DELHI 683/DEL/2014  
14/01/2020 

00:00:00 

KHURANA & KHURANA, 

Advocates and IP Attorneys IFAIA 

Center, S/20-22, Greater Noida 

Shopping Plaza, UPSIDC, Site-IV, 

Plot No. 7/2, Kasna Road, Greater 

Noida, 201308, India. 

docket@khuranaandkhurana.com 

188 DELHI 5935/DELNP/2014  
14/01/2020 

00:00:00 

ZeusIP Advocates C 4 Jangpura 

Extension New Delhi 
info@zeusip.com 

189 DELHI 92/DELNP/2013  
14/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

190 DELHI 9526/DELNP/2013  
15/01/2020 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

191 DELHI 6172/DELNP/2015  
15/01/2020 

00:00:00 
D 1/5 DLF Qutab Enclave Phase I kevin@groserandgroser.com 

192 DELHI 3882/DELNP/2012  
15/01/2020 

00:00:00 

RAJANI JAISWAL LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG ENCLAVE 

NEW DELHI 110029, INDIA  

iprdel@lakshmisri.com 

193 DELHI 2605/DELNP/2013  
15/01/2020 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-AT-

LAW PATENT & TRADEMARK 

ATTORNEYS E-556, GREATER 

KAILASH II NEW DELHI 110 048  

sna@sna-ip.com,docket.sna@gmail.com 

194 DELHI 201914023318  
15/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@an

andandanand.com 

195 DELHI 201814007185  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-Law 

Remfry House Millennium Plaza Sector 

27, Gurgaon 122 009, India. - Telephone 

No. 91-124-280-6100 Telefax No. 91-

124-280 6101 E-mail: remfry-

sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfry-

sagar@remfry.com 

196 DELHI 201614014008  
15/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 
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197 DELHI 201617009152  
15/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

manisha@lexorbis.com 

198 DELHI 201617021842  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi - 110 029, India 

iprdel@lakshmisri.com 

199 DELHI 201617035752  
15/01/2020 

00:00:00 
D 1/5 DLF Qutab Enclave Phase I kevin@groserandgroser.com 

200 DELHI 201717001640  
15/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

201 DELHI 201717032453  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India.  

remfry-sagar@remfry.com 

202 DELHI 201717041544  
15/01/2020 

00:00:00 

LEXORBIS 709/710 Tolstoy House 

15 17 Tolstoy Marg New Delhi  110 

001 91 11 23716565 9811161518 

91 11 23716556 

mail@lexorbis.com 

203 DELHI 9228/DELNP/2014  
15/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

manisha@lexorbis.com 

204 DELHI 99/DELNP/2013  
15/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

205 DELHI 8740/DELNP/2014  
15/01/2020 

00:00:00 

LAKSHMIKUMARAN & 

SRIDHARAN B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com,remfry-

sagar@remfry.com 

206 DELHI 201617024396  
15/01/2020 

00:00:00 

Lall & Sethi Advocates D 17 South 

Extension II New Delhi 110049 
info@indiaip.com 

207 DELHI 201717035607  
15/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

208 DELHI 201714043274  
15/01/2020 

00:00:00 

OBHAN & ASSOCIATES N-94, 

SECOND FLOOR, PANCHSHEEL 

PARK, NEW DELHI-110017, 

INDIA  

email@obhans.com 

209 DELHI 201717024207  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. Telephone No. 91 124 280 

6100 Telefax No. 91 124 280 6101 

E mail: remfry sagar@remfry.com 

patents@remfry.com 

remfry-sagar@remfry.com 

210 DELHI 201717044788  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. 

remfry-sagar@remfry.com 

211 DELHI 201717013825  
15/01/2020 

00:00:00 

S/19 22 IFAIA Center Greater 

Noida Shopping Plaza Site IV 

Kasna Road Plot 7/2 

 

info@khuranaandkhurana.com,docket@k

huranaandkhurana.com 
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212 DELHI 201818014232  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfrysagar@remfr

y.com,remfrysagar@remfry.com 

213 DELHI 201817000133  
15/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES Attorneys at  law 7th 

Floor M3M Cosmopolitan Sector 66 

Golf Course Extension Road 

Gurugram  122001 National Capital 

Region (India)  

sna@sna-ip.com,docket.sna@gmail.com 

214 DELHI 201617020203  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

215 DELHI 1793/DEL/2011  
15/01/2020 

00:00:00 

INDRA DWIVEDY HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14 SATSANG VIHAR 

MARG, NEW DELHI-110067 

csirfer.ipu@niscair.res.in,ipmd@vsnl.net 

216 DELHI 9681/DELNP/2015  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029,India 

IPRDEL@LAKSHMISRI.COM 

217 DELHI 10247/DELNP/2015  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

218 DELHI 201717021301  
15/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon  122002 National 

Capital Region India 

ipo@knspartners.com 

219 DELHI 2033/DEL/2015  
15/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

220 DELHI 201617003516  
15/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

manisha@lexorbis.com 

221 DELHI 201714033029  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

222 DELHI 2550/DEL/2015  
15/01/2020 

00:00:00 

National Health System Resource 

Center Division of Healthcare 

Technology NIHFW Campus, Baba 

Gangnath Marg Munirka, New 

Delhi-110067 

HCT@nhsrcindia.org 

223 DELHI 528/DELNP/2015  
15/01/2020 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST, New Delh-

110013 India 

email@anandandanand.com 

224 DELHI 4377/DELNP/2015  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com 

225 DELHI 8687/DELNP/2014  
15/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

archana@anandandanand.com 
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226 DELHI 1103/DELNP/2015  
15/01/2020 

00:00:00 

ABU-GHAZALEH 

INTELLECTUAL PROPERTY 

TMP AGENTS INDIA PVT. LTD. 

3RD FLOOR, HL ARCADE NEAR 

HDFC BANK PLOT NO. 14, 

SECTOR-V (MLU) DWARKA 

NEW DELHI-110075  

rosingh@agip.com,india@agip.com 

227 DELHI 201717034951  
15/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law B 483 KNK House Meera 

Bagh Paschim Vihar New Delhi 

110063 India 

knk@kankrishme.com 

228 DELHI 201614023453  
15/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, A-11, Shubham Enclave, 

Paschim Vihar, New Delhi-110063, 

India 

knk@kankrishme.com 

229 DELHI 881/DEL/2014  
15/01/2020 

00:00:00 

UMESH REWAJI ZOPE C-26, 

SECTOR-59, NOIDA-201301 UP. 

INDIA  

umesh_zope@jubl.com 

230 DELHI 5666/DELNP/2014  
15/01/2020 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 15  

17 Tolstoy Marg 

manisha@lexorbis.com 

231 DELHI 3243/DELNP/2015  
15/01/2020 

00:00:00 

Remfry House , Millenium Plaza, 

Sec 27, Gurgaon,122009,India 
remfry-sagar@remfry.com 

232 DELHI 4018/DELNP/2015  
15/01/2020 

00:00:00 
E 556 GREATER KAILASH II sna@sna-ip.com,docket.sna@gmail.com 

233 DELHI 8999/DELNP/2014  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House at the 

Millennium Plaza Sector 27, 

Gurgaon 122 009, India 

remfry-sagar@remfry.com 

234 DELHI 201617012910  
15/01/2020 

00:00:00 
B6/10 SAFDARJUNG ENCLAVE IPRDEL@LAKSHMISRI.COM 

235 DELHI 201617018511  
15/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

236 DELHI 201617022943  
15/01/2020 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST 
email@anandandanand.com 

237 DELHI 201617033007  
15/01/2020 

00:00:00 

Shardul Amarchand Mangaldas & 

Co.Amarchand Towers 216 Okhla 

Industrial Estate Phase III New 

Delhi 110020 

contact@AMSShardul.com 

238 DELHI 9701/DELNP/2014  
15/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New DElhi 110029 

IPRDEL@LAKSHMISRI.COM 

239 DELHI 201614018680  
15/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 109, Sector 44, 

Gurgaon 122003, National Capital 

Region, India Mobile No. +91 

8130055293 

ipo@knspartners.com 

240 DELHI 201617039439  
15/01/2020 

00:00:00 

S&H PARTNERS Office No. 

0A126, 43, Galaxy, Residency 

Road, Bangalore - 560025, 

Karnataka, India 

patent@sandhpartners.com,manisha@lex

orbis.com,mail@lexorbis.com 

241 DELHI 9993/DELNP/2014  
15/01/2020 

00:00:00 

B- 483 , KNK House , Meera Bagh 

,Paschim Vihar , New Delhi 

,110063 ,INDIA 

knk@kankrishme.com,ip.status@kankris

hme.com 
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242 DELHI 10267/DELNP/2013  
15/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

243 DELHI 11030/DELNP/2014  
15/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

244 DELHI 1151/DEL/2014  
15/01/2020 

00:00:00 

Director, International Advanced 

Research Centre for Powder 

Metallurgy and New Materials 

(ARCI), Balapur. P.O Hyderabad -

500 005 Telangana State, INDIA 

patents@arci.res.in 

245 DELHI 796/DELNP/2015  
15/01/2020 

00:00:00 

109 Sectore 44 Gurgaon 122003 

National Capital Region India 
ipo@knspartners.com 

246 DELHI 201817005239  
15/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon 122002  

ipo@knspartners.com 

247 DELHI 5321/DELNP/2014  
15/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27, Gurgaon-122009 India 
remfry-sagar@remfry.com 

248 DELHI 5020/DELNP/2014  
15/01/2020 

00:00:00 

LEX ORBIS 709/710, Tolstoy 

House 15-17, Tolstoy Marg New 

Delhi  110 001 India 

mail@lexorbis.com,IPRDEL@LAKSHM

ISRI.COM 

249 DELHI 201717013031  
15/01/2020 

00:00:00 

anovIP 45/1 Floor 3 Corner Market 

Malviya Nagar New Delhi 110017 

INDIA  

info@anovip.com 

250 DELHI 8220/DELNP/2014  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

remfry-sagar@remfry.com 

251 DELHI 7749/DELNP/2015  
15/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

252 DELHI 201617043069  
15/01/2020 

00:00:00 

CHITRA ARVIND RAJESHWARI 

& ASSOCIATES AMSOFT 

BUSINESS CENTRE UNITECH 

TRADE CENTRE Sector 43 

Gurgaon Haryana India. 

chitra@ralegal.co.in,rajeshwari@regal.co

.in 

253 DELHI 201617020785  
15/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

254 DELHI 202011000414  
15/01/2020 

00:00:00 

IP Moment Services, Dr. Pareshkumar 

C. Dave 725, DDA Flat, Sector 16B, 

Pocket B, Dwarka, New Delhi - 110078 

pcdave73@gmail.com,paresh.dave@ipmomen

t.com 

255 DELHI 3236/DELNP/2013  
15/01/2020 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

256 DELHI 201817015799  
15/01/2020 

00:00:00 

REMFRY And SAGAR Attorneys 

at Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009  

remfry-

sagar@remfry.com,remfrysagar@remfry.

com 
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257 DELHI 201717025308  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. Telephone No. 91 124 280 

6100 Telefax No. 91 124 280 6101 

E mail: remfry sagar@remfry.com 

patents@remfry.com 

remfry-sagar@remfry.com 

258 DELHI 201617020160  
15/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

mail@lexorbis.com,manisha@lexorbis.co

m 

259 DELHI 201611003876  
15/01/2020 

00:00:00 

Arun Kishore Narasani, Patent 

Agent IP Metrix Consulting Group 

No. 84, 1st Foor, 4th Cross, 

Panduranganagar, Bannerghatta 

Road, Bangalore- 560076 

patent@ipmetrix.com,contact@ipmetrix.

com 

260 DELHI 9248/DELNP/2015  
15/01/2020 

00:00:00 

4th & 5th Floor, WZ 113/4, 

Meenakshi Garden, Tilak Nagar, 

New Delhi - 110018, INDIA 

info@anuation.com,mark@anuation.com 

261 DELHI 7701/DELNP/2015  
15/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

262 DELHI 7794/DELNP/2015  
15/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

263 DELHI 7431/DELNP/2015  
15/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon 122003 National Capital 

Region India 

ipo@knspartners.com 

264 DELHI 201617009777  
15/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

mail@lexorbis.com,manisha@lexorbis.co

m 

265 DELHI 4280/DELNP/2013  
15/01/2020 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

266 DELHI 1423/DEL/2015  
15/01/2020 

00:00:00 

KANALYSIS CONSULTANT (P.) 

LTD KH-368/369, FIRST AND 

SECOND FLOOR, SULTANPUR 

M.G. ROAD, NEW DELHI-

110030, INDIA. 

docket@kanalysis.com,bpo.mail@ge.co

m,ajay.panwar@power.alstom.com 

267 DELHI 201617019722  
15/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

268 DELHI 9247/DELNP/2013  
15/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

269 DELHI 6806/DELNP/2015  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009,  

patents@remfry.com,remfry-

sagar@remfry.com 

270 DELHI 201814007741  
15/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

 

archana@anandandanand.com,email@an

andandanand.com 
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271 DELHI 2691/DELNP/2014  
15/01/2020 

00:00:00 

MIRANDAH ASIA (INDIA) 

LEVEL 5, CADDIE 

COMMERCIAL TOWER, 

HOSPITALITY DISTRICT, 

AEROCITY, IGI AIRPORT, NEW 

DELHI  110 037, INDIA 

india@mirandah.co.in,manisha@lexorbis

.com 

272 DELHI 201714001660  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfry-

sagar@remfry.com 

273 DELHI 201617028868  
15/01/2020 

00:00:00 

F 252 Lane W/5 Western Avenue 

Sainik Farms 

mohan@inttladvocare.com,ipcare@inttla

dvocare.com,vishal@inttladvocare.com 

274 DELHI 7912/DELNP/2015  
15/01/2020 

00:00:00 

KAN AND KRISHME 

ADVOCATES, PATENT AND 

TRADEMARK ATTORNEYS 

KNK HOUSE, B-483, MEERA 

BAGH, PASCHIM VIHAR, NEW 

DELHI-110063, INDIA.  

KNK@KANKRISHME.COM 

275 DELHI 201617012503  
15/01/2020 

00:00:00 

S/19 22 IFAIA Center Greater 

Noida Shopping Plaza Site IV 

Kasna Road Plot 7/2 

docket@khuranaandkhurana.com 

276 DELHI 1204/DELNP/2014  
15/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House at Millennium 

Plaza, Sector 27 Gurgaon 122 009, 

India 

remfry-sagar@remfry.com 

277 DELHI 3029/DEL/2012  
15/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44  

Gurgaon 122 003 National Capital 

Region  India 

ipo@knspartners.com 

278 DELHI 3718/DEL/2012  
16/01/2020 

00:00:00 

SHARDUL AMARCHAND 

MANGALDAS & CO. 

ADVOCATES & SOLICITORS 

AMARCHAND TOWERS 216 

OKHLA INDUSTRIAL ESTATE 

PHASE III, NEW DELHI-110020 

dev.robinson@amsshardul.com 

279 DELHI 3753/DEL/2015  
16/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 515-B Platinum 

Tower, 5th Floor Sohna Road, 

Sector 47 GURGAON  122 002, 

INDIA  

ipo@knspartners.com 

280 DELHI 201611024795  
16/01/2020 

00:00:00 

TekIP® Knowledge Consulting Pvt. 

Ltd Suite 106A, Salarpuria 

Silverwoods, Nagavarapalya, 

C.V.Raman Nagar PO, Bangalore  

560093 

docketing@tekip.com,sonal.kirty@tekip.

com 

281 DELHI 7307/DELNP/2012  
16/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

282 DELHI 4449/DELNP/2005  
16/01/2020 

00:00:00 

ANAND AN D ANAND 

ADVOCATES B 41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA. 

anandandanand@vsnl.com,email@anand

andanand.com 
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283 DELHI 5870/DELNP/2014  
16/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com,ip.status@kankris

hme.com 

284 DELHI 201617022355  
16/01/2020 

00:00:00 

DE PENNING & DE PENNING 

2B, GROUND FLOOR, 

SOLITAIRE PLAZA MG ROAD, 

GURGAON 122002 

patent@depenning.com 

285 DELHI 201717038529  
16/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE AT MILLENNIUM 

PLAZA, SECTOR 27 GURGAON 

122009,INDIA 

remfry-sagar@remfry.com 

286 DELHI 201917006862  
16/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@ananda

ndanand.com 

287 DELHI 10000/DELNP/2013  
16/01/2020 

00:00:00 

ABU-GHAZALEH INTELLECTUAL 

PROPERTY TMP AGENTS INDIA 

PVT. LTD. 3RD FLOOR, HL 

ARCADE NEAR HDFC BANK PLOT 

NO. 14, SECTOR-V (MLU) DWARKA 

NEW DELHI-110075  

rosingh@agip.com 

288 DELHI 10155/DELNP/2012  
16/01/2020 

00:00:00 

PRASHANT PHILLIPS LAKSHMI 

KUMARAN & SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

289 DELHI 1089/DEL/2015  
16/01/2020 

00:00:00 

MR. RAJESH SINGH JNS 

INSTRUMENTS LIMITED PLOT 

NO.-4, SECTOR-3, IMT 

MANESAR, GURGAON, INDIA 

rsingh@jnsil.com 

290 DELHI 201617036833  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi-110029 INDIA 

iprdel@lakshimisri.com 

291 DELHI 201717000745  
16/01/2020 

00:00:00 

313 Best Sky Tower Netaji Subhash 

Place Pitampura Delhi  1100 34 

mail@wrbindia.com,info@worldwideinte

llec.com 

292 DELHI 224/DEL/2013  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

293 DELHI 10607/DELNP/2013  
16/01/2020 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 15  

17 Tolstoy Marg 

manisha@lexorbis.com 

294 DELHI 9452/DELNP/2014  
16/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

-27 Gurgaon-122009 India 
remfry-sagar@remfry.com 

295 DELHI 201617013370  
16/01/2020 

00:00:00 
D 1/5 DLF Qutab Enclave Phase I kevin@groserandgroser.com 

296 DELHI 201611028348  
16/01/2020 

00:00:00 

Legasis Partners (Pune), B-105, ICC 

Trade Tower, Senapati Bapat Road, 

Pune - 411016, India, Mobile No.: 

9910394896 

ip@legasis.in 

297 DELHI 9352/DELNP/2013  
16/01/2020 

00:00:00 

ABU-GHAZALEH 

INTELLECTUAL PROPERTY 

TMP AGENTS INDIA PVT. LTD. 

3RD FLOOR, HL ARCADE NEAR 

HDFC BANK PLOT NO. 14, 

SECTOR-V (MLU) DWARKA 

NEW DELHI-110075  

rosingh@agip.com 
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298 DELHI 2783/DEL/2015  
16/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

299 DELHI 201911048485  
16/01/2020 

00:00:00 

Lakshmi Balasubrahmanyam C-301, 

Sadbhawana Apartments, plot No. 

8, sector 22, Dwarka, New Delhi  

110 075 

lbala@clgindia.com 

300 DELHI 201717036762  
16/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

301 DELHI 201717037421  
16/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

302 DELHI 135/DELNP/2015  
16/01/2020 

00:00:00 

D 1/5 DLF Qutab Enclave Phase 1, 

Gurgaon, India 
kevin@groserandgroser.com 

303 DELHI 201611036171  
16/01/2020 

00:00:00 

S. MAJUMDAR & CO., G-48, 

LGF, Lajpat Nagar  III, New Delhi  

110 024, India 

del@patentindia.com,cal@patentindia.co

m 

304 DELHI 201717015140  
16/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys- at-

Law, Remfry House, Millennium 

Plaza, Sector 27, Gurgaon-122009  

remfry-sagar@remfry.com 

305 DELHI 201717005700  
16/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

306 DELHI 201814002815  
16/01/2020 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-210301, NCR, India Tel: 

+91-120 4633900 (100 Lines) 

Mobile No.:9821378432 Fax: +91-

120 4633999 

patent@saikrishnaassociates.com,garima

@saikrishnaassociates.com 

307 DELHI 2517/DEL/2015  
16/01/2020 

00:00:00 

OBHAN & ASSOCIATES 501/7, 

LANE W-21A, WESTERN 

AVENUE, SAINIK FARMS, NEW 

DELHI- 110080 

email@obhans.com 

308 DELHI 3052/DELNP/2014  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com,lsmds@lakshmisr

i.com,lsbom@lakshmisri.com 

309 DELHI 3665/DEL/2012  
16/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

310 DELHI 3568/DEL/2015  
16/01/2020 

00:00:00 

LEXORBIS 709/710, Tolstoy 

House 15  17, Tolstoy Marg New 

Delhi -110 001 

mail@lexorbis.com,manisha@lexorbis.co

m 

311 DELHI 201617021390  
16/01/2020 

00:00:00 

UNIT NO.802, 8th FLOOR, TIME 

TOWER, MG ROAD, SECTOR 28, 

GURUGRAM - 122002, INDIA 

anshul.rai@ssinnovations.org,rahul.kuma

r@ssinnovations.org 

312 DELHI 201617041163  
16/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

manisha@lexorbis.com 

313 DELHI 8744/DELNP/2015  
16/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon 122002 

patent@depenning.com 
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314 DELHI 10700/DELNP/2013  
16/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

315 DELHI 201717038531  
16/01/2020 

00:00:00 

Mirandah Asia (India) Level 5, 

Caddie Commercial Tower, 

Hospitality District, Aerocity, IGI 

Airport, New Delhi - 110037, India 

india@mirandah.co.in 

316 DELHI 201717022832  
16/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road Gurgaon 122002 

patent@depenning.com 

317 DELHI 201817025933  
16/01/2020 

00:00:00 

KHURANA & K HURANA, 

Advocates and IP Attorneys E-13, 

UPSIDC, Site-IV, Behind Grand 

Venice, Kasna Road, Greater Noida 

201310, UP, National Capital 

Region, India. 

info@khuranaandkhurana.com 

318 DELHI 2568/DEL/2014  
16/01/2020 

00:00:00 

DR. ANJANA BARUAH HEAD, 

INNOVATION PROTECTION 

UNIT, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-110 

067, INDIA  

csirfer.ipu@niscair.res.in,head.ipu@nisca

ir.res.in 

319 DELHI 8251/DELNP/2013  
16/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

email@anandandanand.com 

320 DELHI 201617044925  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

321 DELHI 201617018578  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com 

322 DELHI 201617013776  
16/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

323 DELHI 201611027693  
16/01/2020 

00:00:00 

R.K.Dewan & Co. Podar Chambers, 

S A. Brelvi Road, Fort, Mumbai  

400001 

dewan@rkdewanmail.com 

324 DELHI 201611029988  
16/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com,malathi.l@laksh

misri.com 

325 DELHI 4217/DEL/2015  
16/01/2020 

00:00:00 

DR.ANJANA BARUAH HEAD, 

IPM DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-110 

067, INDIA  

csirfer.ipu@niscair.res.in,csirfer.ipu@nis

cair.res.in,ipmd@vsnl.net 

326 DELHI 4527/DELNP/2013  
16/01/2020 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

327 DELHI 2596/DEL/2014  
16/01/2020 

00:00:00 

K & S PARTNERS 

INTELLECTUAL PROPERTY 

ATTORNEYS 109, SECTOR 44, 

GURGAON 122003, NATIONAL 

CAPITAL REGION, INDIA  

ipo@knspartners.com 
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328 DELHI 10248/DELNP/2014  
16/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

329 DELHI 1063/DEL/2015  
16/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

patents@remfry.com 

330 DELHI 201617020071  
16/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon 122003 National Capital 

Region India 

ipo@knspartners.com 

331 DELHI 1495/DEL/2015  
16/01/2020 

00:00:00 

SPS(CONTROLLING OFFICER), 

IPU, CSIR, NISCAIR BUILDING, 

14, SATSANG VIHAR MARG, 

NEW DELHI-110 067, INDIA  

csirfer.ipu@niscair.res.in,head.ipu@nisca

ir.res.in 

332 DELHI 201617039487  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

iprdel@lakshmisri.com 

333 DELHI 201717008562  
16/01/2020 

00:00:00 

S/19 22 IFAIA Center Greater 

Noida Shopping Plaza Site IV 

Kasna Road Plot 7/2 

info@khuranaandkhurana.com,docket@k

huranaandkhurana.com 

334 DELHI 201717019306  
16/01/2020 

00:00:00 

anovIP 45/1 Floor No. 3 Corner 

Market Malviya Nagar New Delhi 

110017 INDIA 

info@anovip.com 

335 DELHI 201717023319  
16/01/2020 

00:00:00 

P.S.Davar & Co. N 220 Greater 

Kailash 1 New Delhi 110048 

INDIA  

psdavar@psdavar.com 

336 DELHI 201714034475  
16/01/2020 

00:00:00 

ZeusIP Advocates C-4, Jangpura 

Extension, New Delhi - 110 014 
info@zeusip.com 

337 DELHI 201717042461  
16/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 

338 DELHI 201817006485  
16/01/2020 

00:00:00 

c/o Lall & Sethi D 17 South 

Extension  II New Delhi  110 049 

India  

akhanna@indiaip.com,info@indiaip.com 

339 DELHI 3830/DELNP/2014  
16/01/2020 

00:00:00 

SUBRAMANIAM & ASSOCIATES 

Attorneys - at - law Central Square, 

Suite-328, Plaza 111, 20 Manoharlal 

Khwana Marg, Bara Hindu Rao (off 

Rani Jhansi Road), Delhi-110006  

sna@sna-ip.com,docket.sna@gmail.com 

340 DELHI 201611000820  
16/01/2020 

00:00:00 

LexOrbis, Unit No. 606 & 607, 6th 

Floor, Gamma Block, Sigma Soft-Tech 

Park, No.7, Whitefield Main Road, 

Ramagondanahalli Village, Varthur 

Hobli, Bangalore- 560066 

shivani@lexorbis.com,manisha@lexorbis.com 

341 DELHI 1756/DEL/2015  
16/01/2020 

00:00:00 

254, A HIND NAGAR, LDA 

COLONY, KANPUR ROAD, 

ALAMBAGH, LUCKNOW, U.P. 

226012. 

nupur_madhur@yahoo.com 

342 DELHI 3784/DEL/2015  
16/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

Central Square, Suite-328, Plaza III, 

20 Manoharlal Khurana Marg, Bara 

Hindu Rao (off Rani Jhansi Road), 

Delhi-110006 (India) 

sna@sna-

ip.com,docket.sna@gmail.com,sna.patent

@gmail.com 
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343 DELHI 44/DEL/2015  
16/01/2020 

00:00:00 

SANJAY RAIZADA G 262 

SARITA VIHAR NEW DELHI 
shaleen.raizada@sanshadow.com 

344 DELHI 201817045010  
16/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

7th Floor, M3M Cosmopolitan, 

Sector 66, Golf Course Extension 

Road, Gurugram  122001, National 

Capital Region, India 

sna@sna-ip.com,docket.sna@gmail.com 

345 DELHI 201917028637  
16/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@an

andandanand.com 

346 DELHI 201817013245  
16/01/2020 

00:00:00 

Worldwide Intellec 313, Best Sky 

Tower, Netaji Subhash Place 

Pitampura, Delhi  1100 34 

info@worldwideintellec.com 

347 DELHI 201717030815  
16/01/2020 

00:00:00 

Kshitij Malhotra c/o Global IP India 

B 703 Crown Apartments Plot 18B 

Sector 7 Dwarka New Delhi  

110075 India 

mail@gip-

india.in,gipindia.ipr@gmail.com 

348 DELHI 201717038044  
16/01/2020 

00:00:00 

Mirandah Asia (India) Level 5, 

Caddie Commercial Tower, 

Hospitality District, Aerocity, IGI 

Airport, New Delhi  110 037, India 

india@mirandah.co.in 

349 DELHI 201714034474  
16/01/2020 

00:00:00 

ZeusIP Advocates C-4, Jangpura 

Extension, New Delhi - 110 014 
info@zeusip.com 

350 DELHI 10601/DELNP/2014  
16/01/2020 

00:00:00 

S/19 22 IFAIA Center Greater 

Noida Shopping Plaza Site IV 

Kasna Road Plot 7/2 

docket@khuranaandkhurana.com,info@k

huranaandkhurana.com 

351 DELHI 11498/DELNP/2015  
16/01/2020 

00:00:00 

B6/10 SAFDARJUNG ENCLAVE 

New Delhi 110029,India 
IPRDEL@LAKSHMISRI.COM 

352 DELHI 201817000161  
16/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India.  

remfry-sagar@remfry.com 

353 DELHI 2245/DEL/2012  
16/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

354 DELHI 201718001522  
16/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India. - Telephone No. 91-124-280-

6100 Telefax No. 91-124-280 6101 

E-mail: remfry-sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfry-

sagar@remfry.com 

355 DELHI 201717027702  
16/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

356 DELHI 201717002913  
16/01/2020 

00:00:00 

SHARAD VADEHRA A 11 

Shubham Enclave Paschim Vihar 

New Delhi 110063 INDIA 

knk@kankrishme.com 

357 DELHI 201711038956  
16/01/2020 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-210301, NCR, India Mobile 

No.:9821378432 

patent@saikrishnaassociates.com,patent

@saikrishnaassociated.com,garima@saik

rishnaassociates.com,garima@saikrishnaa

ssociates.com 
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358 DELHI 3087/DEL/2015  
16/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law, KNK House, A-11, Shubham 

Enclave, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com,knk@kanrishme.c

om 

359 DELHI 201814008423  
16/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@an

andandanand.com 

360 DELHI 201817008819  
16/01/2020 

00:00:00 

Anand And Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India  

email@anandandanand.com 

361 DELHI 201811000710  
16/01/2020 

00:00:00 

Piyush Kumar and Associates B-25, 

Lajpat Nagar - III Delhi 110024 

India 

kunaljha123@gmail.com 

362 DELHI 201811006501  
16/01/2020 

00:00:00 

ANUATION 4th & 5th Floor, WZ 

113/4, Meenakshi Garden, Tilak 

Nagar, New Delhi - 110018, INDIA 

info@anuation.com,mark@anuation.com 

363 DELHI 5272/DELNP/2013  
16/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

364 DELHI 6204/DELNP/2013  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

365 DELHI 9311/DELNP/2013  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

366 DELHI 201817011255  
17/01/2020 

00:00:00 

GROSER And GROSER Patent and 

Trade Mark Attorneys of D 1/5 DLF 

Qutab Enclave Phase I Gurgaon 

INDIA.  

kevin@groserandgroser.com 

367 DELHI 201817033203  
17/01/2020 

00:00:00 

Adastra IP B2-1050-Spaze iTech 

Park Sohna Road, 122002 Gurgaon, 

Delhi-NCR India. 

patent@adastraip.com 

368 DELHI 201817044884  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 

009,India.  

ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 

369 DELHI 3007/DEL/2015  
17/01/2020 

00:00:00 

Arun Kishore Narasani, Patent 

Agent ipMetrix Consulting Group 

No. 84, 1st Foor, 4th Cross, 

Panduranganagar, Bannerghatta 

Road, Bangalore- 560076 

patent@ipmetrix.com 

370 DELHI 2668/DEL/2011  
17/01/2020 

00:00:00 

R.S. SHARMA AMITY 

UNIVERSITY UTTAR PRADESH 

SECTOR 125, NOIDA - 201303, 

INDIA  

registrar@amity.edu 

371 DELHI 201918026632  
17/01/2020 

00:00:00 

Swati Varshney Level 5, Caddie 

Commercial Tower, Hospitality 

District, Aerocity, IGI Airport, New 

Delhi  110 037 India 

 

swativarshney.main@gmail.com 
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372 DELHI 2591/DEL/2012  
17/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10  Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

373 DELHI 201717044790  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. 

remfry-sagar@remfry.com 

374 DELHI 201717047347  
17/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

375 DELHI 201717033974  
17/01/2020 

00:00:00 

Anand & Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India  

email@anandandanand.com 

376 DELHI 201617000985  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

377 DELHI 201614042656  
17/01/2020 

00:00:00 

OBHAN & ASSOCIATES N - 94, 

SECOND FLOOR PANCHSHILA 

PARK NEW DELHI 110017, 

INDIA PHONE: +91 11 40200200 

email@obhans.com 

378 DELHI 201614043552  
17/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-

4243056-58 E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com,email@an

andandanand.com 

379 DELHI 5381/DELNP/2015  
17/01/2020 

00:00:00 

B6/10 SAFDARJUNG ENCLAVE 

New Delhi 110029,India 
IPRDEL@LAKSHMISRI.COM 

380 DELHI 10517/DELNP/2012  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

381 DELHI 10688/DELNP/2013  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122009  

remfry-sagar@remfry.com 

382 DELHI 201711044842  
17/01/2020 

00:00:00 

Khaitan & Co One Indiabulls 

Centre, 13th Floor Tower 1, 841 

Senapati Bapat Marg Mumbai 400 

013 

adheesh.nargolkar@khaitanco.com,kcopa

tents@khaitanco.com 

383 DELHI 201714031842  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 

009,India.  

patents@remfry.com,remfry-

sagar@remfry.com 

384 DELHI 201717010812  
17/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon  122002 

patent@depenning.com 

385 DELHI 201717047036  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. 

remfry-sagar@remfry.com 
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386 DELHI 11351/DELNP/2015  
17/01/2020 

00:00:00 

IPR Consultants Tapasya Corp 

Heights Regus Centre Ground Floor 

Sector 126 

delhi-patent@nic.in 

387 DELHI 201611001757  
17/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

Central Square, Suite-328, Plaza III, 

20 Manoharlal Khurana Marg, Bara 

Hindu Rao (off Rani Jhansi Road), 

Delhi-110006 (India) 

sna@sna-

ip.com,docket.sna@gmail.com,sna.patent

@gmail.com 

388 DELHI 201611027779  
17/01/2020 

00:00:00 

Vikas Asawat Registered Patent & 

Trade Mark Attorney 3/183, Ganesh 

Talab, Basant Vihar Kota, Rajasthan 

Pin 324009 India 

vsasawat@gmail.com,vsasawat@yahoo.c

o.in 

389 DELHI 201617034555  
17/01/2020 

00:00:00 

805 Padma Tower 1 5 Rajendra 

Place 
info@jainandpartners.com 

390 DELHI 201617044927  
17/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

391 DELHI 201617044957  
17/01/2020 

00:00:00 

K & S Partners 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon 122002 National 

Capital Region India 

ipo@knspartners.com 

392 DELHI 8777/DELNP/2015  
17/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

393 DELHI 201717039363  
17/01/2020 

00:00:00 

ANUATION 4th & 5th Floor WZ 

113/4 Meenakshi Garden Tilak 

Nagar New Delhi 110018 INDIA 

Tel.: +91 11 6500 0780 Email: 

info@anuation.com 

info@anuation.com 

394 DELHI 201717040394  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. Telephone No. 91 124 280 

6100 Telefax No. 91 124 280 6101 

E mail: remfry sagar@remfry.com 

patents@remfry.com 

remfry-sagar@remfry.com 

395 DELHI 201817000556  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India. 

remfry-sagar@remfry.com 

396 DELHI 201717044286  
17/01/2020 

00:00:00 

Name D.P AHUJA & Co. Postal 

Address DLF STAR TOWER 

OFFICE NO. 510 SECTOR 30 

GURGAON 122 001 NCR INDIA  

patents@dpahuja.com 

397 DELHI 1375/DEL/2014  
17/01/2020 

00:00:00 

INTTL ADVOCARE F-252, Lane 

W/5,Western Avenue, Sainik Farms, 

New Delhi-110062 INDIA 

 

vishal@inttladvocare.com 

398 DELHI 2909/DELNP/2015  
17/01/2020 

00:00:00 

KAN AND KRISHME 

ADVOCATES, PATENT AND 

TRADEMARK ATTORNEYS 

KNK HOUSE, A-11, SHUBHAM 

ENCLAVE, PASCHIM VIHAR, 

NEW OELHI-11 0063, INDIA. 

 

knk@kankrishme.com 
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399 DELHI 201817050026  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 009, 

India.  

ranjna.dutt@remfry.com,remfry-

sagar@remfry.com 

400 DELHI 201717024240  
17/01/2020 

00:00:00 

RAJESHWARI & ASSOCIATES 

AMSOFT BUSINESS CENTRE, 

UNITECH TRADE CENTRE, 

Sector 43, Gurgaon- 122 002, 

Haryana, India; 

chitra@ralegal.co.in 

401 DELHI 201811022193  
17/01/2020 

00:00:00 

ANJAN SEN & ASSOCIATES 17, 

CHAKRABERIA ROAD SOUTH, 

KOLKATA  700 025, WEST 

BENGAL, INDIA 

anjanonline@vsnl.net,info@ipindiaasa.co

m 

402 DELHI 201817002757  
17/01/2020 

00:00:00 

MIRANDAH ASIA (INDIA) 

LEVEL 5, CADDIE 

COMMERCIAL TOWER, 

HOSPITALITY DISTRICT, 

AEROCITY, IGI AIRPORT, NEW 

DELHI  110 037, INDIA 

india@mirandah.co.in 

403 DELHI 201714040048  
17/01/2020 

00:00:00 

C/O LAKSHMI KUMARAN & 

SRIDHARAN, B6/10, Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

404 DELHI 201717000771  
17/01/2020 

00:00:00 
E 556 GREATER KAILASH II sna@sna-ip.com,docket.sna@gmail.com 

405 DELHI 201717021758  
17/01/2020 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road Gurgaon 122002 

patent@depenning.com 

406 DELHI 201617045117  
17/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

407 DELHI 201617033916  
17/01/2020 

00:00:00 

SHARAD VADEHRA A 11 

Shubham Enclave Paschim Vihar 

New Delhi 110063 INDIA 

knk@kankrishme.com 

408 DELHI 11271/DELNP/2013  
17/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

409 DELHI 9310/DELNP/2013  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

410 DELHI 5818/DELNP/2015  
17/01/2020 

00:00:00 

L.S.DAVAR & CO., GLOBSYN 

CRYSTALS, TOWER 1,2ND 

FLOOR, BLOCK EP, PLOT NO,11 

&12, SALT LAKE SECTOR V, 

KOLKATA -700091,INDIA 

mailinfo@lsdavar.in 

411 DELHI 5979/DELNP/2013  
17/01/2020 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,email@anand

andanand.com 

412 DELHI 4742/DELNP/2015  
17/01/2020 

00:00:00 

B -483 , KNK House , Meera Bagh , 

Paschim Vihar , New Delhi 110063 

,INDIA  

knk@kankrishme.com 
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413 DELHI 2900/DELNP/2015  
17/01/2020 

00:00:00 

Remfry House, Millenium Plaza , 

Sec 27, Gurgaon, 122009,India 
remfry-sagar@remfry.com 

414 DELHI 201617003732  
17/01/2020 

00:00:00 

B 483 KNK House Meera Bagh 

Paschim Vihar New Delhi 110063 

INDIA  

knk@kankrishme.com 

415 DELHI 201617026858  
17/01/2020 

00:00:00 

Lall & Sethi Advocates D 17 South 

Extension II 
info@indiaip.com 

416 DELHI 9302/DELNP/2014  
17/01/2020 

00:00:00 

LEX ORBIS CONSULTING PVT. 

LTD. 709/710 Tolstoy House 15 17 

Tolstoy Marg New Delhi 110001 

manisha@lexorbis.com 

417 DELHI 201617043287  
17/01/2020 

00:00:00 

Remfry House Millenium Plaza Sec 

27 
remfry-sagar@remfry.com 

418 DELHI 201617026102  
17/01/2020 

00:00:00 

Dr. MEHTA Ramesh Kumar 

Advocate & Patent Attorney; and 

MEHTA Neelu and KAMPANI 

Nidhi and MEHTA Ankush Patent 

Agents all of Mehta & Mehta 

Associates Mehta House B 474 

Sushant Lok I Sector 27 

GURGAON  122 002 NCR INDIA 

mehta@mehtaip.com 

419 DELHI 201611029345  
17/01/2020 

00:00:00 

Senthil Kumar N INTEPAT IP 

SERVICES PVT LTD No:8, 1st 

Floor, 15th Cross, 100 Feet Ring 

Road, JP Nagar 6th Phase, 

Bangalore - 560078, INDIA 

senthil@intepat.com,patent@intepat.com 

420 DELHI 4061/DEL/2015  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-

Law Remfry House Millennium 

Plaza, Sector 27 Gurgaon 122 009, 

India 

remfry-sagar@remfry.com 

421 DELHI 6472/DELNP/2014  
17/01/2020 

00:00:00 

ABU-GHAZALEH 

INTELLECTUAL PROPERTY 

TMP AGENTS INDIA PVT. LTD. 

3RD FLOOR, HL ARCADE NEAR 

HDFC BANK PLOT NO. 14, 

SECTOR-V (MLU) DWARKA 

NEW DELHI-110075  

india@agip.com 

422 DELHI 201811008439  
17/01/2020 

00:00:00 

S. MAJUMDAR & CO., G-48, 

LGF, Lajpat Nagar  III, New Delhi  

110 024, India 

del@patentindia.com,del@patentindia.co 

423 DELHI 201817012849  
17/01/2020 

00:00:00 

Anand And Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India  

email@anandandanand.com 

424 DELHI 201717025102  
17/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 

425 DELHI 201717029178  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys at 

Law Remfry House Millennium 

Plaza Sector 27 Gurgaon 122 009 

India.  

remfry-sagar@remfry.com 

426 DELHI 201717039091  
17/01/2020 

00:00:00 

K&S PARTNERS Intellectual 

Property Attorneys 515 B Platinum 

Tower 5th Floor Sohna Road Sector 

47 Gurgaon 122002 National 

Capital Region India  

ipo@knspartners.com 
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427 DELHI 201711043396  
17/01/2020 

00:00:00 

RAJU KASHAYAP S/O KASHI 

RAM 146, GALI NO-2, 

TAHIRPUR, DILSHAD GARDEN 

JHILMIL, EAST DELHI-110095. 

raju.kashiram1977@gmail.com 

428 DELHI 201714007066  
17/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 91-120-4059300 Fax No: 

0091-11-24354243, 91-120-4243056-58 

E-mail: email@anandandanand.com, 

archana@anandandanand.com 

archana@anandandanand.com,email@ananda

ndanand.com 

429 DELHI 201614008517  
17/01/2020 

00:00:00 

REMFRY & SAGAR Attorneys-at-Law 

Remfry House Millennium Plaza Sector 

27, Gurgaon 122 009, India. Telephone 

No. 91-124-280-6100 Telefax No. 91-

124-280 6101 E-mail: remfry-

sagar@remfry.com 

patents@remfry.com 

patents@remfry.com,remfry-

sagar@remfry.com 

430 DELHI 4106/DELNP/2015  
17/01/2020 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon 122003 National Capital 

Region India 

ipo@knspartners.com 

431 DELHI 345/DEL/2003  
17/01/2020 

00:00:00 

HEAD, IPM DIVISION, CSIR, 

INSDOC BUILDING, 14 

SATSANG VIHAR MARG, NEW 

DELHI-110067  

csirfer.ipu@niscair.res.in,ipmd@csipmd.r

en.nic.in 

432 DELHI 201817012675  
17/01/2020 

00:00:00 

KAN AND KRISHME Attorneys at 

Law A 11 Shubham Enclave 

Paschim Vihar New Delhi 110063 

India 

knk@kankrishme.com 

433 DELHI 201711008337  
17/01/2020 

00:00:00 

KHURANA & KHURANA, 

Advocates and IP Attorneys E-13, 

UPSIDC, Site-IV, Behind Grand 

Venice, Kasna Road, Greater Noida 

201310, UP, National Capital 

Region, India. 

info@khuranaandkhurana.com,docket@k

huranaandkhurana.com 

434 DELHI 201811005232  
17/01/2020 

00:00:00 

KHURANA & KHURANA, 

Advocates and IP Attorneys, E-13, 

UPSIDC, Site-IV, Behind-Grand 

Venice, Kasna Road, Greater Noida 

201310, UP, National Capital 

Region, India. 

info@khuranaandkhurana.com,docket@k

huranaandkhurana.com,tarun@khuranaan

dkhurana.com 

435 DELHI 201814007578  
17/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India E-mail: 

email@anandandanand.com, 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

archana@anandandanand.com,email@an

andandanand.com 

436 DELHI 3257/DEL/2014  
17/01/2020 

00:00:00 

SUDHIR KUMAR AGARWAL 

THE DIRECTOR 

CENTRAL INSTITUTE FOR 

RESEARCH ON GOATS, 

(INDIAN COUNCIL OF 

AGRICULTURAL RESEARCH) 

MAKHDOOM, FARAH 

MATHURA U.P-281122 UTTAR 

PRADESH 

dirctor@cirg.res.in 
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437 DELHI 3989/DELNP/2013  
17/01/2020 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@lexorbis.co

m 

438 DELHI 603/DELNP/2014  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

439 DELHI 990/DEL/2015  
17/01/2020 

00:00:00 

INDRA DWIVEDY HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-110 

067, INDIA  

csirfer.ipu@niscair.res.in,head.ipu@nisca

ir.res.in 

440 DELHI 201917007043  
17/01/2020 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES, Attorneys - at  law, 

7th Floor, M3M Cosmopolitan, 

Sector 66, Golf Course Extension 

Road, Gurugram  122001, National 

Capital Region, India 

sna@sna-ip.com 

441 DELHI 201917018588  
17/01/2020 

00:00:00 

Anand & Anand Advocates B-

41,Nizamuddin East New Delhi  

110013, India  

archana@anandandanand.com,email@an

andandanand.com 

442 DELHI 201817005251  
17/01/2020 

00:00:00 

Anand & Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India E mail: 

email@anandandanand.com 

archana@anandandanand.com; 

Mobile No: +91 9717990240 

email@anandandanand.com 

443 DELHI 201717041523  
17/01/2020 

00:00:00 

Singh & Singh Law Firm LLP C-

139, Defence Colony New Delhi  

110 024 India 

asingh@singhandsingh.com 

444 DELHI 201717001986  
17/01/2020 

00:00:00 

anovIP 45/1 Floor 3 Corner Market 

Malviya Nagar New Delhi 110017 

INDIA  

info@anovip.com 

445 DELHI 201617036875  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 

446 DELHI 201617040599  
17/01/2020 

00:00:00 

Anand and Anand Advocates B 41 

Nizamuddin East New Delhi  

110013 India 

email@anandandanand.com,archana@an

andandanand.com 

447 DELHI 201617045118  
17/01/2020 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

448 DELHI 116/DEL/2015  
17/01/2020 

00:00:00 

Legasis Partners B-105, ICC Trade 

Towers Senapati Bapat Road, Pune 

411016, India 

ip@legasis.in 

449 DELHI 10451/DELNP/2013  
17/01/2020 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW REMFRY 

HOUSE MILLENNIUM PLAZA 

SECTOR 27, GURGAON 122 009, 

INDIA.  

remfry-sagar@remfry.com 




